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LOK SABHA

Monday, June 11, 1962/Jyaistha 21
1884 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Export Promotion

*1376. Shri Vidya Charan Shukla:
Will the Minister of Commerce and
Industry be pleased to state:

(a) which Ministry or
primarily responsible for
of India’s export trade;

agency is
promotion

(b) what measures have becn taken
to see that Government's export pro-
motion activities abroad are properly
co-ordinated; and

(c) which are the agencies or organs
of Government looking after export
promotion in  various countries
abroad?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (c). A statement is laid on the
Table of the House.

STATEMENT

(a) and (b). The Department of
International Trade in the Ministry of
Commerce and Industry has been
created to coordinate all export pro-
motion activities abroad as well as
in India.

{c) Government’s Commercial Re-
presentatives attached to our Missions
abroad look after India’s trade inter-
ests. Besides, organisations like the
State Trading Corporation, Export
Promotion Councils and Tea Board,

992 (Ai) LS—I1.
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Exhibition Directorate have stationed
their officers in important countries.

Shri Vidya Charan Shukla: May I
know if any assessment has been
made by the Government on the
working of these various agencies
connected with the export promotion
activities and, if so, whether any
change in their functioning is envisag-
ed?

Shri Manubhai Shah: The assess-
ment and review of different agencies
arc a continuous process, Periodically
every branch of the export promotion
activity is being reviewed and neces-
sary changes are being made so as to
facilitate the export promotion.

Shri Vidya Charan Shukla: There
are six Ministries concerned with the
export promotion activities. What is
the actual method by which a liaison
is proposed to be maintained apart
from the Board of Trade that has been
formed recently, and what are the
other sources through which a proper
co-ordinated activity abroad is going
to be maintained?

Shri Manubhai Shah: It is not
only the six Ministries, or all the
Ministries of the Government of
India, but the entire trade, commerce
and industry of the country, includ-
ing agriculture, and the Central and
State Governments are very closely
interlinked in the export promotion
measures. The 'methods of co-ordina-
tion, as far as contemplated so far, I
had given in an elaborate way when
I intervened during the discussion of
the Demands of the Ministry day
before yesterday. The main thing is
that now we are proposing the estab-
lishment of Export Promotion Cells
in the flve Ministries more vitally
connected, namely, the Ministry of
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Railways, the Ministry of Transport,
the Ministry of Food and Agriculture,
the Ministry of Mines and Fuel and
the Ministry of Steel and Heavy
Industries, over and above the Minis-
try of Commerce and Industry itself.
In regard to the foreign embassies,
the Secretary-General is also prepar-
ing a very broad review of the acti-
vity so far. And the question of how
to strengthen our commercial person-
nel in the foreign embassies is going
to be considered at the next meeting
of the Board of Trade.

Shri Ramanathan Chettiar: Do Gov-
ernment envisage having a Director
of Export Promotion who will look
after the export activities from our
country to European countries?

Shri Manubhai Shah: Presently, as
1 said, the matter is going to be consi-
dered at the next meeting of the
Board of Trade. But the broad ideca
is that under the Director-General of
Foreign Trade there should be, on
the global basis, four Regional Direc-
tors for Foreign Trade: one in the
Continent of Europe and UK, one in
the United States and the Latin
American Continent, one in the
African countries and the Middle
East, and one in the South_.East Asian
region, including Japan.

Shri Rameshwar Tantia: May 1
know whether some complaints have
been received by the Government
against the working of our Commer-
cial Attaches?

Shri Manubhai Shah: Not that I
know of Sometimes many friends
who visit some of our embassies are
extremely well treated and they
speak highly of them. And I have
seen the reports from the Commer-
cial Attaches which are of great
value. But there have been a few
lapses either due to some mistake on
one side or the other when there
have been adverse comments also.

Shri Basappa: In view of the fact
that quality control and cost reduc-
tion are two factors which are going
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to vitally influence our export, may
I know whether any special body is
going to be set up for this purpose
and, if so, how it is going to super-
vise and ensure quality control and
cost reduction?

Shri Manubhai Shah: These are
two different and specific items most
important for our foreign trade and
the internal trade of India. In the
first meccting of the Board of Trade
we have decided to constitute a
Quality Control and Inspection
Council of India. This Council will
be an apex body which will guide and
promote measures for quality control
and testing of products according to
international specifications and
national specifications throughout the
length and breadth of the country
through a broad phased programme
which will extend over a period of a
decade.

Shri Tyagi: Does the hon. Minister
propose reorganising his Commercial
Intelligence in foreign countries to
watch and check the unsocial prac-
tice of under.invoicing and over-
invoicing in foreign trade?

Shri Manubhai Shah: That is a
small part of the work of commercial
intelligence as  the hon. Member
rightly pointed out and is of great
value to the promotion of trade. It
will do more the promotional and
positive assistance part, market sur-
vey, etc. If cases come to be known
of under-invoicing or over-invoicing,
they will certainly bring to the notice
of the Government. For that parti-
cular purpose, as I said in my remarks
while intervening in the debate on
Friday, we are considering this mat-
ter from the national plane and we
'believe that under.invoicing and
over-invoicing have got to be checked
by some measure or other.

Shri M. K. Kumaran: May I know
whether the activities of the S.T.C.
will come directly under the purview
of the Board of Trade?

Shri Manubhai Shah: The S.T.C.
is a specifically charged corporation
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registered under the Indian Com-
panies Act. It is not an advisory
body. It is a positively trading body
itself charged with specific duties.
Board of Trade can certainly review
its working occasionally,

Rutber Board

*1377. Shri Maniyangadan: Will the
Minister of Commerce and Industry
be pleased 1o state:

(a) whether sanction has been
accorded for reorganisation of the
establishment of Rubber Board;

(h) whether reorganisation has becen
completed;

(¢) whether all the recommenda-
tions of the Rubber Board in the
matter of reorganisation have been
accepted by Government; and

(d) if not, the recommendations
that have not been accepted and the
rveasons therefor?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) The reorganisation is in the
process of implementation by the
Rubber Board.

(¢) and (d). Yes, Sir.

Shri Maniyangadan: May I know
how long it will take for the reorga-
nisation to be completed?

Shri Manubhai Shah: It has already
been initiated. We have a separate
statistical department, Information
and publicity department, up-grading
of certain posts as per the Chairman’s
recommendations and also the grant-
ing of loans to rubber planters both
medium planters as well as larger
planters.

Shri Maniyangadan: May I know
the number of offices that have been
newly created and the number of
persons that would be required under
the new set-up?

JYAISTHA 21, 1884 (SAKA)
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Shri Manubhai Shah: There is a
specific question later. It is not
altogether a new reorganisation.
Several posts which are there have
been properly correlated ang caderis-
ed. The total number of posts involv-
ed in such caderisation comes to 22.

Shri M. K. Kumaran: May I know
whether this recorganisation would
cover the recommendations made by

the Estimates Committee regarding
the strengthening of  the  research,
development and statistics depart-

ment?

Shri Manubhai Shah: Yes.
Export of Iron Ore

+

J/ Shri Venkatasubbaiah:

1372
\ Shri D. C. Sharma:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether  the  State Trading
Corporation has entered into agree-
ment with Czechoslovakia  and
Hungary for supply of iron ore to
thosc countrics;

(b) if so, the details of the agree-
ment;

(¢) whether any other  minerals
such as mangancse ore etc., are pro-
posed to be  supplied to those
countries; and

(d) the extent of foreign exchange
expected to be earned by this transac-
tion?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir.

(b) A statement showing grades,
quantities and delivery period of iron
Ore sold to Czechoslovakia and
Hungary is laid on the Table of the
House. [See Appendix IV, annexuie
No. 9].

(c) and (d). Yes, Sir. During 1962,
contracts have already been conclud-
ed with Czechoslovakia for supply of
15,000 tons of Manganese Ore and a
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further sale of 5,000 tons is under
negotiation.

Shri Venkatasubbaiah: Part (d)
of the question has not been answered.
The foreign exchange earned, 1 would
like to know.

Shri Manubhai Shah: That, 1 am
sorry, I would not be able to disclose.
Because the prices are international
secrets. What I am prepared to lay
before the House are the actual
quantitics we have sold out.

Shri Venkatasubbaiah: May 1
know whether any  complaint  has
been brought to the notice of the
Government regarding the allotment
of quotas to the mine-owners of iron
ore, especially whether  discrimation
is being made between minc-owners
that have entered into agreement with
the S.T.C.?

Shri Manubhai Shah: No such cases
have come. Because, as the House is
fully aware, this is one of our princi-
pal commodities to enlarge foreign
trade. As I gave an assurance to all
my friends in the House and others,
whosoever is ahle to sell at a profit-
able price their offers will be wel-
comed.

Shri Vidya Charan Shukla: May 1
know whether the terms obtained
from Czechoslovakia are more advant.
ageous than the terms obtained from
Japan?

Shri Manubhai Shah: They are
quite favourable.

Shri Basappa: From what ports is
this going to be lifted? I want to
know whether there is any agree-
ment relating to low grade ore also.

Shri Manubhai Shah: There is low
grade ore. Some will go from the
port of Mangalore and some from the
port of Vizagapatam whichever ore
18 nearest to that. These are the two
principal ports,

o vifary T g A AR T
QAT AT AT T & I FAT TRAY AT
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Collection of Taxes by States

*1383. Shri Surendra Pal Singh:
Will the Minister of Planning be
pleased to state:

(a) whether  State Governments
collected moncey from  fresh  taxes
during the last two years to fulfil the
contribution carmarked for each
State  for augmenting domestic
resources for the Third Plan;

(b) whether any State Governments
are lagging behind in making contri-
butions earmarked for them;

(c) if so, the reasons therefor; and

(d) the steps the Central Govern-
ment propose to take in the matter?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) As against the Third
Plan target of additional taxation By
the States of Rs. 610 crores, measures
of taxation undertaken by the States
in 1961-62 yielded about Rs. 17 crores
in that year and would yield an
aggregate revenue of about Rs. 100
crores over the Plan period. Full
picture regarding additional taxation
in 1962-63 is not yet available,

(b), (c) and (d). Do not arise. ;
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Shri Surendra Pal Singh: Did the
Planning Commission hold any dis-
cussions with the Chief Ministers of
the various States recently in Delhi
reactions of the Chief Ministers to
their financial resources for the Third
Plan by levying additional taxes in
each State? If so, what were the
reactions of the Chief Ministers to
the suggestion made by the Planning
Commission?

The Minister of Planning angq La-
bour and Employment (Shri Nanda):
There was no new suggestion. We
reviewed the position anq the Chief
Ministers were requested to take the
necessary measures in the course of
the year so that the requisite resour-
ces are made available.

Shri Surendra Pa] Singh: Is it a
fact that some of the State Govern-
ments are lagging behind in this
regard because they are hesitant to
levy additional taxes for the fear of
becoming unpopular with their
people?

Shri Nanda: As has been indicated
in the answer itself, what exactly is
going to be donc has not yet been
finalised. We can only say after the
decisions are taken whether a certain
State is lagging behind.

Shri Bhagwat Jha Azad: May I
know whether some of the State Chief
Ministers complaineq that some of
the fresh avenues of taxation which
purely lie in their area are being tap-
ped by the Central Government?

Shri Nanda: The whole picture oy
the relative position of the States and
the Centre in this respect was known
when the responsibilities were laid, in
respect of resources.

Shri Tyagi: May I know if any
specific instructions have been issued
o State Governments with regard to
the section of society which has to
be taxed and which has to bear this
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burden because, as I see in my State,
the incidence of bulk of the burden
seems to fall on the agriculturists? 1
wonder if there is any such instruc-
tion that as far as possible industry
and commerce may be avoided and
the agriculturists must be taxed.

Shri Nanda, Our policy line is that
the buTden should be laid on equi-
table lines and those who are able to
pay more should be taxed more.

Shri Tygai: So, the capacity to pay
will be taken into consideration?

Mr. Speaker: Shri Saraf.

Shri Sham Lal Saraf: May I know
if avenues left for taxation and capa-
city to pay are kept in view before
the States are advised to tax more?

Mr. Speaker: That is what the hon,
Minister has said.

Shri S. M. Banerjee: I want to
know whether the Government of
Punjab consulted the Central Govern-
ment before bringing this Additional
Taxation Bill, If so, what instructions
have been given to the Punjab Gov-
ernment?

Shri Nanda: I am not aware of any
reference to the Planning Commission
on this matter.

Shri Ramanathan Chettiar: May 1
know whether the Planning Commis-
sion is confident that al] the States will
be able {o raise the Rs. 610 crores that
are expected of them during the
Third Plan?

Shri Nanda: I have no ground fgr
any sense of diffidence.

Shri Vidya Charam Shukla: Has the
Government’s attention been drawn to
the statement made by the Finance
Minister of Maharashtra that those
States which make the highest taxa-
tion efforts are discouraged by the
policy of revenue distribution of the
Central Government?

Shri Nanda: I do not know what
exactaly the Finance Minirter of
Maharashtra has said.
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Arrest of Naga Rebels Leaders

*1384. Shri S. M. Banerjee: Will the
Prime Minister be pleased to state:

(a) whether some important Naga
rebels leaders have recently been ar-
rested;

(b) if so, their number;

(c) whether they have been inter-
rogated; and

(d) if so, with what results?

The Parliamentary Secretary to the
Minister of Externa] Affairs (Shri D.
Ering): (a) and (b). Yes Sir. Three
hostile leaders have been arrested in
the second weeck of May, 1962,

(c) Yes.

(d) It would not be in the public in-
terest to disclose details of the inter=
rogation.

Shri S. M. Banerjee: Since all the
hostile leaders have been  arrested,
may 1 know whether they disclosed
anything relating to the activities of
Mr. Phizo in Pakistan or of the leaders
whom he met in Pakistan?

Shri D. Ering: As I have just
stated, it is not in the public interest
to disclose it.

Shri S. M, Bamerjee: What is the
public interest involved? I do not
want to know what questions were
put to them. I only want to know
whether something has been known
about the activitics of Mr. Phizo.

Mr. Speaker: The hon. Member
does not want to know the questions

put but only the answers given by
them.
Shri S. M. Banerjee: I want to

know whether they disclosed anything.

Mr. Speaker: It is rather peculiar
that the hon. Member should ask for
that. The Parliamentary Secrctary
has said that it is not in the public
interest to disclose what took place in
the interrogation.

Shri 8. M. Banerjee: I do not want
to know about anything else. I only
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want to know whether Mr. Phizo’s
activities were known to them.

Mr. Speaker: That too would be
part of that.

Shri S. M. Banerjee: May [ know
whether Pakistan is involved in the
activities of the Naga hostiles in those
areas?

The Minister of State in the Minis-

try of External Affairs (Shrimati
Lakshmi Menon): It is the same
question again.

Mr. Speaker: The hon. Member

does not want to know anything that
might have come out of those inter-
rogations, but independently he wants
to know whether Pakistan is involved
in these activities.

Shri D. Ering: We do not know
anything about that.

Shri Hem Barua: May I know whe-
ther any clue to the sources from
which arms and ammunitions are
obtaincd by the Naga hostiles could be
established through this interview?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): The arms and ammunitions
recovered were, I believe, chiefly from
Indian sources.

Shri Hari Vishnu Kamath: Is Gov-
ernment in possession of any informa-
tion as to whether these Naga hostiles
are in contact directly with the Chi-
nese communist across the border or
have no information or indication to
that effect.

Shri Jawaharlal Nehru: No, we
have no information or indication to
that effect.

Trade Delegation from Pakistan

+
( Shri Bibhuti Mishra:
| Shri D. C. Sharma:
| Shri Sarjoo Pandey:
*1386,/ Shrimai Maimoona Sultan:
Shri P, C. Borooah:
Shri P. G, Sen:
| Shri P. K. Deo;
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Shri Warior:
Shri M. K. Kumaran:
| Shri Berwa:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether a trade delegation
from Pakistan visited Delhi recently;
and

(b) if so, the outcome of their visit
with details of the agrezaments reached?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manaubhal Shah): (a) Yes
Sir.

(b) A statement is laid on the Table
of the House. [See Appendix IV, An-
nexure No. 10).

ot frafer forsy - e3zwiz A 3An A
9TV FAN & P FIHET S0 AT o &Y
Fz F0A RIIN & FAqT A AR
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Shri P. C, Borooah: What is the
kikely balance of trade between India
and Pakistan for the ensuing year as
a result of the implementatnon of
these agreements?
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Shri Manubhai Shah: On the whole,
after a review of the working of the
agreements during the last year, in
spite of some difficulties here and
there, we are broadly satisfied that
both sides have played their part, and
with the recent good-will created by
signing this agreement on a mutually
more advantageous basis for both the
countries we hope that there should
be no difficulties in the implementa-
tion.

Shri M. K. Kumaran: From the
statement we find that we are in
urgent need of cotton. The other
day, the Minister of Food and Agri-
culture told the House that there was
no shortage of cotton in the country.
May I know the reason for this di-
vergence of views between the two
Ministers?

Shri Manubhai Shah: With your
permission, Sir, I explained this matter
last time, but over and over again, I
find that hon. Members are referring
to what another member of the Gov-
ernment had stated. I had explained
that the shortage of cotton was a fact.
It is being met by imports. So, what
the Minister of Agriculture wanted to,
perhaps, emphasise actually was that
with the imported cotton and the local
production, there was going to be no
shortage, as far as the industry was
concerned.

Shri Hem Barua: On a point of
order, Sir. The other day, the Minis-
ter of Food and Agriculture made a
statement to the effect that there was
no shortage of cotton in this country.
And when I insisted and made a refer-
cnce to the trade agreement with
Pakistan, you were pleased enough to
castigate me. But now, the Minister
of International Trade has admitted
it.

Mr. Speaker: Did the hon. Member
take it as catigation?

Shri Hem Barua: But people in
the lobby and also in my home State
have taken it as castigation. What-
ever that might be, the Minister of
International Trade has now agreed
or rather substantiated what I said.
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Now he says that the hon, Minister of
Food and Agriculture computed the
results between the cotton produced
in this country and imported into this
country.

Mr. Speaker: A point of order
should not be so long.

Shri Hem Barua: There is a discre-
pancy between the statement made
by the Minister of Food and Agricul-
ture on that day and the statement
made by the Minister of International
Trade today. By this statement, he
tries to cover what the Minister of
Food and Agriculture said. Is this
permissible for a Minister?

Mr. Speaker: Order, order.

Shri Tyagi: A point of order can
only be on procedure.

Shri Hem Barua: The point of order
consists in the fact that by this state-
ment the Minister of International
Trade has tried to write off what the
Minister of Food and Agriculture
stated,

Shri Tyagi: The point of order can-
not be no a matter of contradiction.

Mr. Speaker: There is no point of
order. I have stressed it so many
times that if the interpretation of any
law, statute, provision or Constitu-
tion, regulation or cnforcement of
rules is involved, then only a point of
order arises.

Shri Hem Barua: What about nic-
leading the House?

Mr. Speaker: It might be mislead-
ing the House. There is no pant
of order in that. He can write to me
pointing out that this :5 not the right
thing, how we should proceed fur-
ther, what action should be taken, and
how we can advise the Minister, That
is a different thing altogether. There
is not point of order. Five minutes
have been taken during Question Hour
when every second should be saved
and utilised to the best advantage.

Shri Hari Vishnu Kamath: The
statement laid on the Table has re-
ference to the third and final year of
the Indo-Pakistan Trede Agreement.
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May I know whether Pakistan has
fully honoured her commitments dur-
ing the first two years of the Agree-
ment? If not, what was the extent of
default?

Shri Manubhai Shah: As I mention-
ed earlier, broadly speaking, notwith-
standing some lacunae here and there,
the agreement on both sides has been
properly honoured, and with the good-
will generated as a result of the ex-
pansion of the trade with a larger
number of items included to suit the
economy of both countries, we hope
that better ang better expanding trade
and good relations will prevail bet-
ween the two countries, and the im-
plementation of the programme that
tl.e hon. Member desir¢s will be tak-
en care of.

Shri Hari Vishnu Kamath: Let us
hope so.

Shri Vidya Charan Shukla: The
statement says that India has under-
taken to supply 1,30,000 tons of coal
every month to Pakistan. In view of
the coal shortage and bottlenecks in
the movement of coal here, how is
this proposed to be done? From which
coalfield is this quantity going to ke
supplied?

Shri Manubhai Shah: This is an
existing commitment which we have
been honouring. It is not an extra
commitment. It is going from the
nearest coal ficlds, namely, Bihar and
Bengal, to East Pakistan.

it ferafa faey o e it #7 gm0

TEFAR F1 A79 # 717 {573 ot wy

R mbrFAE & AmT 2, A gt

IS 99 39T AF7 TAT & ¢ & TAAT

AT E R 29 AAS AR qAT 3

T THAZA 97 F74 2 91 {6 g7z mgas

& o1 799 &/ SAET 97, FR IR A q

FFS FH AR H HOH  IAR! A_T

FIATT T FIZ TEAF 9T TS & a1 7/

T SATET ATEAA 9T 7

it wowrk g dar fF &% qgr
e, T A e ) e or-



9901  Oral Answers

T 1 AT GETQT & A1 98 IF W W
FIAT § YT L TFANET FI IH GHEAT
§ a1 ag 3 g q @A &1 gw St
Aot 927 ¥ AT & WIT ITH 3H
gl I & "I 39A7 FAfAdy A%
T 2 A1 @imd & | 39E & FEA
g g

It is all left to the normal market

operations as any export/import trade
between countries.

Shri Bhagwat Jha Azad: What is
the annual ceiling fixed for exchange
of goods under Protocol I1?

Shri Manubhai Shah: About Rs. 5
crores. As for Protocol II, it has
broadly no specific ceilings.

Shri Sham Lal Saraf: Is it not a
fact that timber being one of the com-
modities we have to export to Pakis.
tan, it could be floated down through
the Chenab and Jhelum and sold to
buyers in Pakistan?

Shri Manubhai Shah: Timber is an
item in which the hon. Member is
very much interested. Last time also,
he kindly drew my attention to it.
He has been very careful to include
timber again.

Barter Deals with West German Firms

+
( Shri P. C. Borooah:
‘1388.{ Shri Warior:
[ Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether some barter deals are
being negotiated between Indian and
West German firms for importing plant
and equipment used in produvction of
wires, cables, conductors, etc. in ex-
change of semi-finished and finished
Indian manufactures?

(b) if so, whether any of these
negotiations have recently been finali-
sed; and

(¢) how much of Indian manu-
factured goods (cables, wires, etc.) is
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proposed to be exported under these
deals?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(¢). Government have no informa-
tion of any such negotiations.

Shri P. C. Borooah: May I know
whether the attention of the Govern-
ment is drawn to the item published
in the paper from Bombay, The Eco-
nomic Times, about the barter deal
with West Germany?

Shri Manubhai Shah: So many pro-
posals come. If the hon. Member can
indicate either the commodity or the
firm’s name, I can trace it. There are
dozens of transactions taking place
from day to day. Without the name
of the firm or the commodity, it is
very difficult to trace.

Shri P. C. Borooah: This is regard-
ing wires, cables, conductors etc.,
manufactured in India. They are
sent to West Germany. Against that
we are going to have plant and
machinery.

Shri Manubhai Shah: No such tran-
saction has come to our notice. As
the House is aware, all the foreign
technical collaborations or agreements
are subject to the supreme authority
of this House and the Central Gov-
ernment. Therefore, whenever, it
materialises it will have to get our
prior approval. So, we do not know
about it.

Hgag wergi & feg ode
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[The answer was also read by the
Minister in English.]

(a) to (c). A statement is placed on
the Table of the Sabha.

STATEMENT

The plot of land in North Avenue
which is earmarked for the construc-
tion of flats for Members of Parlia-
ment has been in the occupation of
the Army Transport Company of the
Ministry of Defence. It was agreed
between the Ministry of Defence and
the Ministry of Works Housing and
Supply that the Ministry of Defence
would construct alteranative accom-
modation for the Army  Transport
Company in the Cantonment area and
that the Ministry of Works Housing
and Supply would pay for the cons-
truction of accommodation equal in
area to that to be vacated in North
Avenue.

2. The construction of alternative
accommodation in the Cantonment
arca is being done by the M.E.S. The
Ministry of Defence had given an
assurance that the site on  North
Avenue would be vacated by the end
of June, 1962. For various reasons,
however, it has now been indicated
that they may not be able to give
possession of the site till the middle
of September, 1962. The Minister for
Works, Housing and Supply has writ-
ten to the Miniter for Defence urging
that special efforts should be made for
the vacation and delivery of posses-
sion of the site by the first half of
July at the latest so that the Central
Public Works Department may start
construction of M.P. flats immediately
thereafter.

ot waw T A, I e ¥
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T AT T T[T ST, W g
T fraw gz a7 qdT ?

Shri P. S. Naskar: We have men-
tioned in the Statement that has been
laid on the Table of the Sabha that
the Minister for Works, Housing and
Supply has very recently written a
letter to the Defence Minister so that
the target date may be kept. About
the number of flats, 20 flats will be
constructed there; and some other
accommodation for the C.H.S. Dispen.
sary and the medical staff will also
be constructed on the site.

N AFF TN : HHA FAT A A
TIF AT T g7 AT @ fF ga 0
s wag @ewa # oy sae 97 a7
Y ft qF T F1E gere, qn ATAT AT T
g F1 F1E frarg-7g 7t fag o & 7
TAT FAT FIE THY FRF G T PR
AN AR I T AT & ARL a9
qAZ FTAT A TEA FI gaEdT F AT
q% 7

Shri P. S, Naskar: In addition to
these 20 flats, there is a proposal under
the consideration of the Ministry for
having a sort of club-cum-hostel in
Old Mill Road.

o} wEF o A, AR wEA A
Sta1a FE¢ faar | § saar vz g
foRas AFHAT Y ATIRAFHAT T W 7T
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Probably he can tell how many
more are still required.

Shri P. S. Naskar: I cannot give all
the details. But in the club-cum-
hostel, about 80 suites will be there
to meet the requirements of the hon.
Members.

Shri Raghunath Singh: The ques.
tion is quite different.
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Mr. Speaker: The hon. Minister is
telling him what he will be able to
construct in the hostel-cum-club pre-
mises. The hon. Member wants to
know how many more are required
for the Members.

Shri Raghunath Singh: For the
Members of Parliament.

Shri P. S. Naskar: These are the
details about the accommodation that
I have. The total number of hon.
Members is 745. And, in the M.P’s
pool accommodation, there are 130
bungalows and 436 flats; and the
suites in Western Court 44 and the
suites in the Constitution House 30.

Shri Raghunath Singh: That we do
not want.

Shri P. S. Naskar: Let me explain.
Thus, there is a total of 640. Then
there are the residences for the Min-
1sters and the Deputy Ministers and
for the Speaker and the Deputy
Speaker etc., another 67. That is, it
comes to 707 out of 745. That leaves
a deficiency of 38. Of these 38, we
have accommodated another 8 in
the flats in Minto Road. Actually,
about 17 Mcembers are getting
hostel accommodation outside Consti-
{ution Housec and Western Court. We
are trying our best to build accom-
modation for the hon. Members. So,
the proposal is for a hostel-cum-club
at Old Mill Road. It will have about
80 suites with kitchen and attached
baths. We hope that will meet the
requirements.

Shri S. M. Banerjee: I want to
know when this hostel is likely to be
constructed and whether it is likely
to be constructed during the Third
Plan ?

Shri P. S. Naskar: The proposal is
for the construction of 105 flats in the
North Avenue. 80 flats have been
constructed and 25 are to be cons-
tructed...... (Interruptions).

Shri S. M. Banerjee: He is not at
all paying heed to what we say.

Mr, Speaker: He may say it in a
better way.
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Shri S. M. Banerjee: He has not un-
derstood the question.

Mr. Speaker: He only wants to
know whether the proposal of cons-
tructing these flats would be com.
pleted or implemented during the
Third Plan period?

Shri P. S. Naskar: We hope to have
it, Sir. It is under consideration and
I cannot give an assurance. We are
as eager as the hon. Members to have
it during the Plan period.

Mr. Speaker: It looks very odd
for me but I must say that I had been
pursuing it during the last five years
and ultimately when the proposal for
that hostel-cum-club came up, the
Ministry turned it down saying that
there were other priorities that must
take preference.

Shri P, S. Naskar: Question of
priority in this matter is now being
reconsidered.

Shri Vidya Charan Shukla: The
Minister gave us information about
the accommodation available to the
Members. Out of this how much has
been made available to non-Members?

Shri P. S. Naskar: 1 have no know-
ledge. I can find it out for the hon.
Member.

Unauthorised constructions in Delhi

*1391. Shri Shiv Charan Gupta:
Will the Minister of Works, Housing
and Supply be plcased to state:

(a) whether it is a fact that he and
the Minister of Home Affairs stated
that unauthorised constructions of
Jhuggis-Jhonpris after June, 1960 will
be demolished;

(b) whether it is a fact that the
Corporation has announced that action
will not be taken against these con-
structions; and

(c) whether action against unau-
thorised constructions is now being
taken or not?
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The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. S. Naskar): (a) Yes, Sir.

(b) Government have no know-
ledge of such an announcement hav-
ing been made by the Municipal Cor-
poration of Delhi.

(c) Action continues to be taken
against unauthorised squatters on
Govermment and public lands in Delhi,

Shri Shiv Charan Gupta: What is
the number of unauthorised construc-
tions after June 1960?

Shri P. S, Naskar: We have not
got the exact figures.

Shri Shiv Charan Gupta: Is it a fact
that some time back it was stated here
that about 1,100 unauthorised con-
structions have bean demolished and
only a few remain to be demolished?
On the other hand, is it a fact that
the Corporation authorities have stated
that about a lakh of wunauthorised
constructions are there?

Shri P. S. Naskar: I cannot give the
exact figures as to what are the un-
authorised constructions on public and
government land but in the last four
months more than a thousand such
unauthorised construction had been
demolished.

Shri S. M, Banerjee: In reply to a
previous question the hon. Minister
stated that Government was willing
to provide accommodation to 25,000 of
those who are staying in  Jhuggis-
Jhonpris. When are these likely to
be constructed?

Shri P. S Naskar: A detailed statc-
ment has been made by the Minister
of Works, Housing and Supply in his
reply to the debate on the Demands
for Grants of that Ministry and I draw
the attention of the hon. Member to
go through that detailed statement.

Shri S. M, Banerjee: After going
through that detailed statement, I was
not satisfied and that is why I am
putting this question.

Mr. Speaker: Probably he has not
got that information with him.
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Broadcasting Facilities
Parties

*1392, Shri Hari Vishnu Kamath:
Will the Minister of Information and
Broadcasting be pleased to state:

(a) whether Government propose
‘to provide time on All India Radio to
political parties for periodical, re-
gular broadcasts regarding their poli=
clies, programmes and achievements:

(b) if so, at what stage the matter
rests; and

(¢) if not, the reasons therefor?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir.

(b) Does not arise.

(c¢) It has been the consistent policy
of Government not to allow  party
propaganda over All India Radio.
Moreover it will be difficult to devise
a scheme for the purpose which would
be acceptable to all political parties.
Even  the limited scheme of the Elec-
tion Commission for allowing facilily
1o political partics to broadcast on the
-eve of the last General Elections had
to be abandoned by the Comrmission
for lack of agreement among the poli-
tica] parties as to the basis for divid-
ing the available radio time.

Shri Hari Vishnu Kamath: Is it not
a fact that in '‘most of the world de-
mocracies today barring of course the
so-called people’s democracies where
there is only one party and so the
question does not arise and, particu-
larly in thoese democratic countries on
whose political systems we have
modelled our own Constitution, the
politica] parties are allowed to utilise
a considerable quantum of radio time
for their own purposes even normally,
not merely during elections and if so
does the Government intend to emu-
late the example of those countries?

‘Shri Sham Nath: In European coun-
tries the system differs from country
to country and I do not think that
any uniform policy is being followed
in this regard. There are countries
like France, Switzerland, Germany,
Italy or Holland which have demo-
cratic  form of Government. In
France, poliical parties are given per-

to Political
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mission to use broadcasting facilities
for their purposes. But it is not so to
that extent in Switzerland it is not so
in West Germany either.

Shri Hari Vishnu Kamath: How
long will the All India Radio continue
to be a Governmental monopoly and,
as an inevitable consequence thereof,
the strident megaphone of the ruling
Congress party?

Mr. Speaker: That is a wider ques-
tion of policy.

Shri Hari Vishnu Kamath: To the
first part of th¢ question—how long
will be All India Radio continue to
be a Governmental monopoly—an
answer may be given. That is not a
question of policy, Sir I want to know
whether he can tell us—

Mr. Speaker: That is a question of
policy. namely, whether it can remain
the handmaid, ete. Of course, he has
not used the word handmaid.

Shri Hari Vishnu Kamath: I am
glad that you have said ‘handmaid’.
The Government! have a  ‘monopoly.
Ilow long will it continue to de a
Governmental monopoly?

Mr. Speaker: That is a matter of
policy.

Shri Hari Vishnu Kamath: It is now
15 years and they have not yet given
thought to it.

Mr. Speaker: Order, order. Shri
Hem Barua.

Shri Hem Barua: In view of the
fact that the All India Radio is des-
cribed in the annual report of the
Ministry as “one of the channels of
and politics”, may I know whether
publishing Governmental  aclivities
this publicity given to Governmental
policies and activities is not publicity
glven directly or indirectly to the
ruling party and, if so, what is the
sense in shutting down the political
parties?

Shri Sham Nath: Any information
or talk given by the Ministers om
actions taken by them within thelr
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sphere of responsibility is not regard-
ed as party propaganda.

Shri S. M. Banerjee: I want to
know whether the Government is will-
ing to allow all the political parties
to make the necessary broadcast re-
garding national integration where
they have a united platform alorg
with the Congress?

Shri Sham Nath: I could not follow
the question.

Mr. Speaker: The question is whe-
ther the Government 1is prepared
to allow political parties to
carry on propaganda in malters
where all the parties are united, as
for instance, nationa] integration.

Shri Sham Nath: That is a sugges-
tion and it will be considered.

Shri Hari Vishnu Kamath: Is there
any proposal before Government to
demonopolise the All India Radio in
the necar future and transform it into
an autonomous public corporation?

Mr. Speaker: Is it not the same
question as the previous one?

Shri Hari Vishnu Kamath: Is there
any proposal?

Shri Sham Nath: There is no pro-
posal of this nature.

Shri Harj Vishnu Kamath: I did not
hear, Sir.

Mr. Speaker: There is no proposal.

Shri Heda: Is it not a fact that in
various seminars and discussions on
the various aspects of the Plan a
number of speakers are invited, and
in that case, is it not a fact that mem-
bers belonging to various parties are
invited?

Shri Sham Nath: I believe, they are
invited, Sir.

Y eI ATHE | T WA AT,
Wemr & FaT o qrfelt AR AT
e fFoT amET & 98 8w &7
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W gaT & ar s aiEt #1 S
garg ?

Al MEATG : T AHT FT SAH
A

Strike of Hotel Workers in Delhi

e
J Shri Mohsin:
\ Shri Bishanchander Seth:
Will the Minister of Labour and
Employment be pleased to satc:

*1393.

(a) whether it is a fact that hotel
workers of Delhi have gone on strike
on the ground that the owners of
restaurants have not implemented the
Award of the Labour Tribunal; and

(b) if so. what steps Government
intend to takc to end the strike?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) Yes, in certain  hotels
and restaurants.

(b) A scitlement was effected on
June 6, 1962 and the strike was called
off.

Shri Mohsin: May I know what are
the terms of the agrecment between
the hotel employces and the employ-
ers, which was concluded recently?

Shri C. R. Pattabhi Raman: There is
now an agreemecnt. In one matter
they are awaiting the decision of the
Supreme Court.

Shri Mohsin: The awards wecre al-
ready there and afterwards the strike
took place. They had compromised
with each other. What were the
terms?

Shri C. R. Pattabhi Raman: A settle-
ment has been agreed to.

Shri Mohsin: What are the terms
of the agreement?

Mr. Speaker: On what points have
they agreed and on which the strike
had been withdrawn?
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Shri C. R. Pattabhi Raman: The
strike has been withdrawn and the
question of gratuity will be settled by
the Supreme Court. They will abide
by the decision of the Supreme Court.
The question was whether the tips
received by the waiters should be
taken into account. That is the ques-
tion before the Supreme Court, and
they will abide by their decisicn.
Otherwise, there is an agreement.

Price of Yarn

*1394. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether the price of yarn is in-
creasing daily, especially in South
India;

(b) what was the price six ‘'months
back;

(c) the present  market price in

Kerala;

(d) whether any complaints  have
been received of bad quality  yarn
being supplied;

(¢) if so, the reasons for the supply
of bad quality yarn;

(f) whether any factories have
closed down and if so, their number;
and

(g) in view of the fact that there
are lakhs of handlooms in Kerala,
whether Govermment propose to open
fair price shops for distributing yarn
to the handloom workers?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(g) According to the information re-
ceived by the Government the prices
of cotton yarn between the ranges of
10s and 40s were almost steady up to
December 1961 and generally with'n
the ceiling envisaged under the sys-
tem of voluntary price control. How-
ever, between December 1961 and
May 1062 there has been a slight in-
crease. A statement showing the
wholesale prices in the Coimbatore
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Market which is the index to the prices
in South India including Kerala State
in December 1961 as also in May 1962
is laid on the Table of the House. [See
Appendix IV annexure No. 11].

2. No complaints about the quality
of yarn have been received nor has
Government any information about
the closure of factories. The supply
of yarn at reasonable prices to hand-
loom weavers is a general question
affccting not only Kerala but the
whole of India and the matter is under
constant review. There is however no
proposal at present for opening fair
price shops.

Shri A. K. Gopalan: In the state-
ment it is said that the system of
voluntary price control is there. May
I know why there is a rise? It is
said that from December, 1961 to
May, 1962 there was an increase in
the price.

Shri Manubhai Shah: That is what
I have given in the annexure. The
marginal rises have been noted, but
all efforts are being made like the
import of the required cotton, the
establishment of additional spindles
and the working of the mills to three
shifts, to provide handloom cloth with
larger and larger volume of yarn.

Shri A. K. Gopalan: In the state-
ment it is stated that the supply of
yarn at reasonable prices to hand-
lJoom weavers is a general question
affecting not only Kerala but the
whole of India and the matter is
under constant review. Besides this
“constant review”, what action does
Government propose to take so that
there may be stabilisation of prices
and the prices may not increase?

Shri Manubhai Shah: We have
licensed, as the House is aware, two
million spindles for cotton spinning
and Kerala particularly has been
given the highest importance by the
allocation of 150,000 spindles. The
hon. Member is aware that the-
licences have been granted.
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Shri M. K. Kumaran: May I know
~whether it is a fact that the quota
of art silk yarn allotted to Madras is
being cut every quarter; if so whe-
-ther Government have received any
representation regarding this?

Shri Manubhai Shah: There is no
State-wise quota but handlooms in
proportion to the availability of art
silk is being distributed by the Tex-
tile Commissioner on a limited basis.
It is true that due to shortage of
foreign exchange and art silk being
no a very high priority item there
has been a continuous cut.

Shri Vasudevan Nair: The hon.
Minister just now stated that steps
will be taken for more supply of
yarn by starting new spindles and by
working the mills to a third shift.
But naturally it will take a lot of
time. May 1 know what are the
specific steps that the Government
propose to take to meet the imme-
-diate demand?

Shri Manubhai Shah: Working a
third shift does not take any time.
As a matter of fact, most of the mills
are working a third shift because the
demand is pressing. But their real
difficulty, as 1 stated in my answer,
was cotton. We are making efforts
to obtain adequate quantity of cotton
«ven to run these third shifts.

ofY 9 : FGT AT FT 39 AT T
oaT & fF FTeTT § 0AT gar 3e A fF
e a7 qu IfFET a3h A &, S9ar

ft wawed g : w1 A T 4,
F @Y fpare fafreT aa & &= &
ST A AT | FAR T R F AR
T HY " ?

‘Shri A. K. Gopalan: What is the
.objection of the Government in
issuing this yarn through co-opera-
tives or through fairprice shops or-
_ganised by the Government?
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Shri Manubbai Shah: We really
give preference to co-operative loom
sector and sales co-operatives. If
the hon. Member can indicate any
co-operative which would like to
handle the matter we would certain-
ly give preference to it.

Wage Boards for Newspaper
Employees

*1397, Shri S. M. Banerjee: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether Government's proposal
to have a combined wage board for
all categories of newspaper employees
has been dropped;

(b) if so, the reason therefor; and

(¢) whether two wage boards will
be constituted?

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) There has been no
such proposal by Government.

(b) Does not arise.

(¢) The question of setting up a
Wage Board for working journalists
only is under consideration.

Shri S. M. Banerjee: In case the
Government is not willing to set up
a wage board for the other news-
paper employees, may I know what
machinery Government propose t{o
evolve for considering their demands
like working conditions, wages etc?

Shri C. R. Pattabhi Raman: For
the time being, a wage board for the
working journalists alone is under
active consideration. The other em-
ployees are covered by other enact-
ments like the Minimum Wages Act.
There is no such consideration just
now.

Shri S. M. Banerjee: May I know
whether the final decision has since
been taken to constitute the wage
board for working journalists and
whether necessary consultations have
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taken place with the representatives
of the working journalists?

The Minister of Labour in the
Ministry of Labour and Employment
{Shri Hathi): So far as the question
of appointing a wage board for the
working journalists is concerned, the
matter is under consideration and
we have had discussions with the re-
presentatives of the organisations.

*fY WA IR . AVEA, i AF AT
I g awNaEw @
e 7 gaw A faga ww frar
g ?

Shri Hathi: I cannot give a definite
time, but it may be some months,

Shri S. M. Banerjee: May I know
the specific objection that Govern-
ment has in asking this particular
wage board to consider the wages
and working conditions of the news-
paper employecs other than working
Journalists?

Shri Hathi: The question of ap-
pointing this wage board falls with-
in the statutory provision. Under
section 8 the Government has to
appoint this. The other would be a
non-statutory wage board. So both
of them cannot be combined. The
printing press workers and other
people, as my colleague pointed out,
are governed by the Min‘mum Wages
Act and other enactments.

Trade with Tibet
-+
( Shri P. K. Deo:
) Shri Indrajit Gupta:
‘13%‘] Shri D. C. Sharma:
LShri Sarjoo Pandey:

Will the Prime Minister be pleas-
ed to state:

(a) whether it is a fact that tl'.Ae
total value of trade between India
and Tibet has actually increased in
the first quarter of 1962 as compar-
ed with 1961; and

992(Ai)LSD—2.
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(b) if so, whether this was due to
some relaxation of the earlier res-
trictions imposed on such trade?

The Deputy Minister in the Minis-
try of External Affairs (Shri
Dinesh Singh): (a) Yes, Sir. The
total value of trade between India
and Tibet did increase in the first
quarter of 1962 relative to the value
of trade in the first quarter of 1961.

(b) This was not due to any re-
laxation of earlier restrictions im-
posed on this trade. The increase in
exports was almost entirely due to
the anxiety on the part of traders on
both sides to complete as many tran-
sactions as possible before the ex-
piry on the 2nd June, 1962 of the
1954 Agreement on Trade and Inter-
course between India and the Tibet
region of China,

Shri P. K. Deo: The other day in
reply to an earlier question on the
subject the hon. Prime Minister said
that attempts were being made for
the transfer of the assets of the
Indian traders who were winding up
their business in Tibet. May I know
what steps have been taken in this
regard in the mean time?

Shri Dinesh Singh: All their
assets are being wound up and ar-
rangements are being made with the
Chinese Government to allow them
to bring their assets back to India.

Shri Hem Barua: May I know
whether it is a fact that the
Indian businessmen had to sell their
goods that were lying unsold for a
long time cven by sustaining losses
because of this trade agreement be-
ing withdrawn and all that?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): I do not know; it may have
been so. When we have to sell sud-
denly, there is a risk of losing.

Shri Hari Vishnu Kamath: Is it
a fact that in recent months the
Chinese authorities in Tibet have
warned not only Tibetans but also
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Nepalese against any trade dealings
with Indians there?

Shri Jawaharlal Nehru:
know.

I do not

Shri Hari Vishnu Kamath: Do not
know?

Shri Sham Lal Saraf; May I know
if wool and pashmina happen to be
two commodities that began pouring
into India from Tibet in this trade?

Shri Dinesh Singh: We wused to
import wool.

Shri Sham Lal Saraf:
also?

Pashmina

Shri Dinesh Singh: Yes, pash-
mina also.

Y WET TR 2 A, AT 7707
A S F ol 1 e aee @ }F
g7 aE T o % gAT T\ Ay
ug F21 & f matF fea 2 aforsa-
g, 38 wave, w1 g7 frt & o wfeefy
freeara & st ®T g & S, M A
Tzt & amE A fares w1 aw
STIEAT FX AF | FA: H AT AZAT
g % T | AT § IART G AN
&1 F7 fear 2

oy faRmbag : g8 4T 7 wfr A
qEFER T FAAT 97T @V E |

Shri Vidya Charan Shukla: Do
Government propose to give any re-
lief to the Indian traders who are
affected by this closure of trade with
Tibet?

Shri Jawaharlal Nehru: No, Sir, 1
think they have done rather well in
the past.

Shri P. K. Deo: May I know whe-
ther consequent to the closure of our
trade missions the Indian officials
are finding it difficult to transport
their Tibetan wives with whom they
got married there?

Shri Jawaharlal Nehru: They are
not Indian officers but local Tibetans
who serve us. There is so me diffi-
culty about the wives.
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Chinese News Agency’s charges
Against India

+
{ Shri P. C. Borooah:
*1399. { Shri D. C. Sharma:
| Shrimati Maimoona Sultam

Will the Prime Minister be pleas-
ed to state:

(a) whether it is a fact that New
China News Agency have accused
India of new provocative actions in
the Tibet region on May 18 1962;

(b) whether these charges are be-
ing given wide publicity in India’s.
neighbouring countries; and

(¢) if so, what measures are being
taken to neutralise the effect of
such charges?

The Minister of State in the
Ministry of External Affairs (Shri-
mati Lakshmi Menon): (a) Yes, Sir.
It was alleged by the Chinese News:
Agency that  ““Indian troops had in-
truded into Longju on May 18, 1962
and had left after carrying out ille-
gal activities”. Baseless allegations
such as these are being repcated any
number of times in recent notes from
the Chinese Government. The
Chinese Government’s note dated
19th May 1962 for instance carried
similar  allegations, The Chinese
note of that date and our reply
thereto have been placed on the
table of the House on 6th June 1962
in reply to Starred Question No.
1325.

(b) Yes, Sir.

(c) Government of India’s re-
plies to these unfounded Chinese al-
lcgations are given all possible pub-
licity through our Missions abroad.
The evidence cited in our replies
conclusively refutes these untenable
allegations.

Shri P. C. Borooah: May I know"
whether the ulterior aim of China
behind these series of false and
baseless charges is to isolate India
from her neighbours, and how far
they have been successful in this?
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The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): She has given the answer
to that. He is just repeating the
question.

Shri P. C. Borooah: May I know
whether the Chinese Government
have charged India of encouraging
the Tibetan refugees to disruptive
work against the Chinese—which is
also a baseless charge?

Shrimati Lakshmi Menon: They
have made such allegations.

Shri Nath Pai: The hon. Minister
stated that these charges are being
repeated ad  nauseam. Is it mere
propaganda or does the Government
see any purpose, plan or design be-
hind these charges, and may it not be
a casc of creating an alibi to cover
some sinister design on their  own
part by accusing India of aggression?

Shri Jawaharlal Nehru: For a con-
siderable time past the hon. Member
would know that there has been this
charge and counter-charge in regard
to our relations with the Chinese
Government. 1 should imagine it is a
part of such charge and counter-
charge busincess that these thingy are
stated, Whether it involved any other
possibility, it is not clear.

Shri Hari Vishnu Kamath: With a
view to counteracting the effects of
Chincse propaganda in Asian count-
ries, arising out of the answer to
parts (b) and (¢) of the question, may
I know how often per week, or rather
how many hours per week, and in
what languages, the External Publi-
city Services of the All India Radio
under the External Affairs Ministry
have arrangeq and beamed broad-
casts, to these South-East Asian and
West Asian countries?

Shri Jawaharlal Nehru: I could not
possibly give how many hours per
week or anything like this suddenly
being asked.

Shri Hari Vishnu Kamath: Are
there any broadcasts at all?
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Shri Jawaharlal Nehru: We shall
have to make enquiries from the AIR
and all kinds of places before I could
give an answer,

Shri Hari Vishnu Kamath: The Ex-
ternal Service of the All India Radio
is under the External Affairs Minis-
try. Therefore I put that question.

Mr. Speaker: The information is
not available at present.

Shri Hari Vishnu Kamath: All right.
Later on.

Shri Hem Barua: May I know whe-
ther it is a fact that the Prime
Minister said “The roof of the world
is collapsing above our heads” and,
if so. whether the Prime  Minister
anticipates any aggression or any vio-
lent activity or avalanche of aggres-
sion sweeping down from the north,
as Mr. Johnson has interpreted?

Shri Jawaharlal Nehru: I do not
think that there is any such prospect,
as far as 1 can sec. I hope there is

nonc. More I cannot say.
~

Shri Tyagi: Is the Prime Minister
aware that ip the Chinese Section of
the AIR, the broadcasting is gene-
rally cntrusted to a Chinese Section
which is composed of a number of
Chinese? I wonder if their loyalties
to the present Chinese  Government
has been taken intp account and if
the Government have ascertaineq that
they arc really loyal to India while
they broadcast?

Shri Jawaharlal Nehru: I cannot
answer that question. I presume some
steps have been taken to find out
about these people who are used,
how loyal they are to those whom
they serve.

arfereart qewT emafa & gAY
. J st A
Yoo Y it v g

AT AqW WA A q@TT AT FAT
Fat i
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(%) a1 ag 89 § fF gama-arfe-
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Mr. Speaker: Next question.
Shri Bhakt Darshan frose—

Mr. Speaker: I was looking towards
him, but he did not rise,

st wEg AR oAma § zafay
&F a1 % FraeT gz £ fw wash § o
I FT AT T30 AT E 1

weqR "G : IAH W T FEL
g ? 97 79 @y A gooar §% gEa
qa faar

Next question. If he does not rise
what should I do?
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Settlement of Sino-Indian Border
Dispute

.‘.
(Shri Hari Vishnu Kamath:
*1401. J Shri P. K. Deo:
| Shrimati Maimoona Sultan:
_ Shri P. C. Borooah:

Will the Prime Minister be pleased
to state:

(a) the details of the lates{ offer
made to China for settlement of the
border dispute;

(b) whether in the event of its
acceptance by China, India will have
to withdraw from a much larger area
than the other party will have to;
and

(¢) the area of “np man’s land”
which will be another consequence;
thereof?

The Ministey of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Menon): (a) In our Note
dated 14th May 1962 we have rcpeat-
ed the offer made in the Prime Min-
ister’s letter of 16th November 1959
to Premicer Chou En-lai, There it had
beesy proposed, as an interim mea-
sure, so as to relax tensions and to
avoid possible clashes, that in  the
Ladakh region the Government  of
India should withdraw their per-
sonnel to the west of the line shown
in the 1956 Chinese map ang the
Government of China should with-
draw their personncl to the east of
the international boundary shown in
the Indian official maps. This with-
drawal would apply not only to armed
but also to unarmed anq adminis-
trative personnel and the entire area
between the boundaries claimed by
the two sides would be left unoccu-
pied.

In the same Note we had also ex-
pressed our willingness, in the in-
terest of g peaceful settlement of the
boundary question, to permit the
continueq use of the Aksai Chin Road
for Chinese civilian traffic, pending
negotiations.
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Copies of the relevant correspon.
dence are placed on the Table of the
House. [Placed in Library. See No.
LT-188/62].

(b) No, Sir,

(¢) The area of No-man’s land
envisaged in our note would be app-
roximately 11,300 square miles,

Shri Hari Vishnu Kamath: How can
this latest offer be reconciled with the
earlier stand of the Government to
which they have adhered consistently
over many months to the effect that
there can be no talks o1fnegotiations
with the Chinese unless and until they
vacate their aggression completely, or
is it now the stand of the Government
that they desire only a token vacation
of aggression?

The Prime Minister and Minister of
External Affairs and  Minister of
Atomic  Energy (Shri Jawaharlal
Nehru): This is not only completely
in keeping with what has been said,
but it has been the consistent line ado-
pted throughout. The hon. MNMember
must have misunderstood some state-
ment if he thinkg otherwise. This
offer was made in 1959 November, aad
although we have not repcated the
exact offer several times, the gencral
statements made are in line with it
In accordance with this offer, the
Chinese Government would actually
vacate the aggression from the past.
The only difference is, we do not oc-
cupy that arca for the lime being and
that creates conditions for us to nego-
tiate after thcy have vacated. That is
what we have said.

Shri Hari Vishnu Kamath: With
regard to the No-man’s land which
will be as large as 11,300 square miles,
if T heard her aright....

Shri Tyagi: It is ours.

Shri Hari Vishnu Kamath: May I
know whether India will exercise any
kind of jurisdiction or authority over
that area at all or it is completely
no-man’s and godforsaken also?

Shri Jawaharlal Nehru: This offer is
made for a temporary period while ne-
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gotiations take place about these mat-
ters. During that temporary period,
the idea is that no country—neither
of the countries would exercise any
administrative authority thcre apart
from military.

Shri Hari Vishnu Kamath: Who will
look after the people?

Mr. Speaker: Shri Hem Barua.

Shri Hem Barua: In view of the fact
that recently Chinese allegations are
mounting up and even China has held
out threat of consequences, bloody
conflicts anqg all that and charged the
Government with chauvinism, may 1
know whether the Government pro-
pose to take drastic action which does
not naturally mean war but might
mean severance of diplomatic connec-
tion with China?

Shri Jawaharlal Nehru: The hon.
Member suggests that we should live
up to the charges made by China
against us?

Shri Hem Barua: No. I do not mean
that. China hags been making these
charges and of late, as the notes ex-
hibit, the charges have mounted up in
their intensity. What do the Govern-
ment propose to do in the face of the
charges? Sending notes only?

Shri Jawaharlal Nehru: Ag fav as I
can see, he wants us to do something
which will justify the charges made
against us,

Shri S. M. Banerjee: I want to know
whether it is the intention of the
Governmeni, when we withdrarr and
when the Chinoeg~ also withdvaw, that
the further negotiations, will be  at
the official level only or al the minis-
terial level. I want to know what will
be the sort of negotiations.

Shri Jawaharlal Nehru: Tt is a mat-
ter which, when the questicn arises,
will be decided. If that takes place
and the road is open for negotiation,
whether it should be at the official
level first and at the ministerial level
afterwards or straight off at the min-
isterial level, is a matter which can
be easily decided.
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Shri P. K. Deo: This offer may be a
fine piece of diplomacy. May I know
if this crcation or a No-man’s land
does not virtually amount to surren-
der of Indian territory?

Shri Jawaharlal Nehru: I would
suggest to the hon. Mcmber reading
the letters and then coming to & con-
clusion in his own mind.

Shri Hari Vishnu Kamath: May 1
put one more question?

Mr. Speaker: The Question-hour is
over.

WRITTEN ANSWERS TO
QUESTIONS

Voting system in U.N.O.

*1375. Shri Shree Narayan Das: Will
the Prime Minister be rleased to
state:

(a) whether Government have in-
terested themselves towards efTecting
any reform in the voting system now
prevalent in the U.N.O;

(b) if so, the nature of the interest
taken;

(¢) whether any recommendations
for a voting formula based on popul-
ation and national wealth have been
made to the UN.O.; and

(d) if so, the precise nature of such
recommendations and the reactions of
Government thercto?

The Minister of State in the Minis-
try of External Affairs (Shrimati
Lakshmi Msnon): (a) No, Sir.

(b) Does not arise.

(c) No, Sir.

(d) Does not arise.

Plantations

*1378. Shri Birendra Bahadur Singh:
Will the Minister of Commerce and
Industry be pleased to stale:

Foreign Owners of Tea

(a) whether it is a fact that foreign
owners of tea plantations in  Assam
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and in the South are showing reluct-
ance in recruiting Indian staff;

(b) it so, whether it is a breach of
the understanding reached bectween
Government and foreign plan‘ers; and

(c) the action Government propose
to take to improve the position?

The Minister of Industry in  the
Ministry of Commerce ang Industry
(Shri Kanungo): (a) It has not come
to the notice of the Government of
India that foreign owners cf Tea
Plantations in Assam and the South
are showing rcluctance 1n the matter
of recruiting Indian staff.

(b) and (c¢). Do not arise.

Goa

*1379. Shri Indrajit Gupta: Will the
Prime Minister be pleased to state:

(a) whether Decree No, 22:463 of
11th April, 1933 of the Salazar regime
had becen revived in Goa by the Mili-
tary Governor after liberation;

(b) whether the Decree is still  in
force;

(c) whether the Decree runs basi-
cally counter to the I'undamental
Rights of the Constitution of India;
and

(dy whether it ig proposed to re-
scind the Decree and other similar
Portuguese laws at an early date?

The Minister of State in the Ministry
of External Affairs (Shrimati
Lakshmi Menon): (a) to (c¢). Under
the Goa, Daman and Diu (Adminis-
tration) Act, 1962, all laws in force in
the territory before liberation continue
to be in force, unless they are repug-
nant to the provisioas of the Con-
stitution. The Military Governor did
not revive this decree but on the 31st
of March 1962, he issued an Order
under the Goa, Daman and Diu (Ad-
ministration) Removal >f Difficulties
Order, 1962, prescribing conditions for
taking out of processions in certain
places in Goa. This Order is not re-
pugnant to the provisions of the Con-
stitution.
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(d) The question of repeal of certain
Portuguese laws or of ii.eir modifica-
tion as well as that of extending to
‘Goa, Daman and Diu enactments in
force in other parts of Inca, is under
the consideration of the Government.

Propaganda Broadeasts of Thina

*1380. Shri K. N. Tiwary: Will the
Minister of Informativn and Broad-
«casting be pleascd to slate:

(a) whether any recent siudy has
been made of the propaganda broad-
casts of China directed towards India
and other Asiatic countries; and

(by if so, whether any change has
been made in A.LR.’s Chinese broad-
casts in consideration of the latest
‘position?

The Minister of Information and
Broadcasting (Dr. B. Gopaia Reddi):
(a) Yes, Sir.

(b) While so counter broadcasts
are reported to by All India Radio,
the news bulletins und radio ~ommen-
tarieg ctc., take notice >f  whatever
statements are issued by Government
of India on border problems and allied
matters concerning China. To this
extent All India Radio endeavours to
give a correct picture of the issue {0
listeners in India and abroad.

Industries in Madras during Thirq Plan

*1381. Shri Elayaperumal: Will the
of Planning be pleascd to state:

(a) whether the origiusl plan al-
location for the Third five Year Plan
in the field of industry for Madras
State has been modified;

(b) if so, what are the modifications;
(¢) what was the original plan
allocation for the Third Plan for
Madras under the headq ‘‘Industries”;

(d) whether any additiona] amount
has been provided for

(e) if so, what is the amount; and

(f) if not, how these modifications
have been effected withouvt increasing
the amount as flnally allocated in the
Third Plan?

The Minister of Planning and
Labour and Employment (Shri Nanda):
(a) No. Sir.

(b) Does not arise

(c) Rs. 23:26 crores
(d) No. Sir.

(¢) Does not arize.
(f) Does not arise.

Textile Mills in Ahmedabad

*1385. Shri Yajnik: Will the Minis-
ter of Commerce and Industry be
pleased to state:

(a) the measures Governnient have
taken to supply the requisite quantit-
ies of high grade c:tton and coal to
the Textile Industry during the cur-
rent year. and

(b) the mcasures Government pro-
pose to take to see that the Textile
Mills of Ahmedabad are not closed due
to shortage of these during the cur-
rent year?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shahj: (a) and
(b). A statement is laid on the Table
of the House.

STATEMENT
Cotton:

In order to meet {h2 industry’s re-
quirements of raw cotton during the
current year, the Government have
already arranged import of nearly 10
lakhs bales of foreign cotton and are
making efforts to impory more cotton.
Appropriate statutory measures have
been taken to ensura equitable distri-
bution of the availatle supplies of
Indian cotton to textile mills.

Coal:

Efforts are made to arrange adequate
supplies of coal. Whenever complaints
of short-supplies are received, all
possible steps are taken to speed up
movement of coal.

There is no immirent threat of
closure of mills in Ahmedabad due to
shortage of cotton or coal.
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Provident Fund for Contractors’
Labour

o138, J Shri Warior:
' Shri Indrajit Gupta,

Will the Minister of Labour and
Employment be pleased to stute:

(a) whether Goverument have con-
sidered any steps to extend the bene-
fits of Provident Fund Act to labour-
ers under the contractors in the light
of the Supreme Court Judgment dated
the 14th March, 1962, vide Orissa Ce-
ment Ltd. and others versus the Union
of India; and

(b) if so, the nature thereof?

The Deputy Minister in the Ministry
of Labour and Emplavment and for
Planning (Shri C. R. Pattabhi Raman):
(a) Yes.

(b) 1t is proposed to amend suitably
the Empolyees’ Provident Funds Act,
1952, and the Employces’  Provident
Funds Scheme 1952 framed there-
under for this purposc.

College in Pondicherry

*1389 I Shr? H. N, Mukerjce;
* \_ Shri Prabhat Kar:

Will the Prime Minisier be pleased
to state:

(a) whether it is a fact that  the
French College in Pondicherry is
still being run by the Government of
France; and

(b) whether Government of India
have any scheme in thiz regard?

The Deputy Minister in the Ministry
of External Affairs ‘Shri  Dinesh
Singh): (a) Yes. According lo Article
25 of the Agreemont between the Gov-
ernments of India ang France regard-
ing transfer to the Government of
India of the administration of French
Establishments in India, #he French
College in Pondicherry is to continue
to remain under the charge of the
French Government.

(b) No, Sir.
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Entry of Nepal Military Police into
Indian Village

*1395. J Shri Priya Gupta:
\_ Shri Yogendra Jha:

Will the Prime Minister be pleased
to state:

(a) whether it ig a fact that a jeep
with some Nepali Military Peolice en-
tered the village of Adapur Thana in
the District of Champaran, Bihar
State during the last weck of May,
1962;

(b) whether it is also a fact that
these Nepali Militarv I'olice threaten-
ed to kill the villagers; and

(¢) if so, what steps have been
taken by Government to protect the
villagers from these Nepali  Military
Police?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh): (a) No such incident took
place during the week May, 21—27,
1962. An incident bearing close re-
semblance to the on2 referred to im
the Question, however, took place on
May, 12. 1962, within the area of the
Police Station Adapur, Distric; Cham-
paran.

(b) When a willager, Jodha Raut
(Indian) hositateq to answer the re-
quest of the Nepali Police tc listen to
them, one of the Ncpali olice per-
sonnel  addressed some words  of
threat 10 him.

(cy The Government of Nepal have
been requested through normal dip-
lomatic channels to put a stop to
violations of Indian tcrritery by
Nepali Police parties.

Wool Industry

*1396. Shri Shree Narayan Das: Will
the Minister of Commerce and
Industry be pleased to state:

(a) the extent to which India has
still to depend on imported wool for
her wool industry, both mill and hand
manufacture;
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(b) the steps taken so far to make
India self_sufficient in the matter;

(c) whether it is a fact that the
capacity of mill industries is not being
utilised fully; and

(d) if so, the steps proposed to be
taken in thc matter?

The Min#ster of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
to (d). A statement is laid on the
Table of the House. [See Appendix
IV, annexure No. 12].

Handicraft Industries

*1402. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether the question of extend-
ing credit facilitics to handicraft
industries through the various credit
institutions has been considered; and

(b) if so, the nature of decision
taken?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Yes,
Sir.  The credit facilities which are
now available to small scale industry
units from various credit institutions
such as the State Bank of India, Com-
mercial and Cooperative Banks, ete.
have been extended to handicrafts
industries also.

Influx of Tibetan Refugees into
Darjeeling

( Shri P. C. Borooah:
J Shri Shree Narayan Das:
*1403. Shri D. C. Sharma:
( Shri Surendra Pal Singh:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that a con-
siderable number of Tibetan refugees
have lately sncaked into Darjeeling;

(b) if so, whether the State Gov.
ernment concerned have sought the
advice of the Central Government to
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tackle the situation in view of the
impending heavy influx of refugees;.
and

(c) action taken by the Centre?

The Deputy Minister in the Minis-
try of External Affairs (Shri Dinesh
Singh): (a) No, Sir.

(b) and (c). Do not arise.

Rehabilitation of Migrants from East
Pakistan

*1405. Shri Hari Vishnu Kamath:
Will the Minister of Works, Housing
and Supply be pleased to state:

(a) whether the West Bengal Gov-
ernment have refused to accept any
responsibility for relief or rehabilita-
tion of refugees who have recently
migrated to West Bengal, following
violent communal disturbances in East
Pakistan; and

(b) if so, the measures Government

have adopted or propose to adopt in
the matter?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. S, Naskar): (a) and (b).
Attention of the hon. Member is drawn
to the detailed statement on the sub-
ject made by the Minister of Works,
Housing and Supply during his speech
on the demands for grants of the
Ministry on the 4th Junec, 1962. I have
nothing to add to that statement. I
would, however, like to assurc the
Housc that the situation is being con.
stantly watched and that this problem
will be looked at by Government in
a humane and sympathetic manner.

Welfare Centre at Palana Coal Field

2870. Shri Karni Singhji: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether a scheme for the con-
struction of a building for the Welfare
Centre at Palana Coal Field (Rajas-
than) has been sanctioned;

(b) if so, what steps the Welfare
Organisation has taken for its imple-
mentation; and
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(c) the estimated cost of the

-Scheme?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). No. But
efforts are being made to obtain a
suitable land for the purpose from
Palana Gram Panchayat.

(c¢) Rs. 11,100.

Cottage Industries in U.P.

2871. Shri Sarjoo Pandey: Will the
‘Minister of Commerce and Industry
be pleased to state:

(a) whether there is any proposal
to establish cottage industries in U.P.
during the Third Five Year Plan
period under the Khadi and Village
Industries Commission for the special
benefit of scheduled castes and sche-
duled tribes; and

(b) if so, the amount allotted for
‘the scheme?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.

Subsidiseq Industrial Housing
Schemes in U.P.

2872. Shri Sarjoo Pandey: Will the
Minister of Works, Housing and Sup.
ply be pleased to state the total
amount allocated to the Uttar Pradesh
Government under subsidised indus-
trial housing schemes during the year
1961-627

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. S. Naskar): Rs. 53.24 lakhs.

Powerlooms in U.P.

2873. Shri Sarjoo Pandey: Will the
Minister of Commerce and Industry
be pleased to state the number of
powerlooms in U.P.?

The Minister of International Trade
in the Ministry of Commerce and
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Industry (Shri Manubhai Shah): The
information is being collected and will
be laid on the Table of the House.

Hosiery Industry

2874. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that manu-
facturers of hosiery who started busi-
ness after 1958 are not entitled to a
quota of woollen yarn;

(b) if so, whether therc is great
discontentment among the actual users
who entered into the hosiery trade
after 1958; and

(c) whether Government propose to
formulate a uniform policy for the
issuc of woollen yarn quota to the
actual users who were in the manu-
facturing business before or after
19587

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Under the scheme for the distribution
of hosicry yarn run by the Hosiery
Industry Fcederation, Ludhiana, the
available yarn is allotted to individual
units in proportion to their average
annual consumption for the period
April 1956 to March 1959.

(b) Some representations have been
reccived from units not qualified for
allotment of yarn, for rclease of yarn
as a spccial case.

(c) The Development Council for
Woollen Industry has set up a Distri-
bution Committee to look after the
distribution of woollen yarns. The
suggestions of the Committee will be
examined.

Women Candidates Registered with
Employment Exchange in Delhi

2875. Shri S. M. Banerjee: Will the
Minister of Labour and Employment
be pleased to state the number of
women candidates on the list of
Employment Exchange in Delhi with
the qualifications of M.A., B.T., and
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Sahitya Rattan seeking employment
in Delhi Administration for teaching
purposes as language teachers or
otherwise?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi):

M.A. Hindi, B.T. and

Sahitya Rattan .. b

M.A. (Sanskrit B.T. and
Sahitya Rattan o1
ToTaL .. 6

Sale of Non-Ferrous Scrap

2876. Shri A, K. Gopalan: Will the
Minister of Works, Housing and Sup-
ply be plcased to state:

(a) whether it is a fact that the
Directorate General of Supply and
Disposal is allowed to sell non-ferrous
scrap at Katni, Ambernath, Ishapore
by inviting tenders; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis_
try of Works, Housing and Supply
(Shri P. S. Naskar): (a) The Directo-
rate General of Supplies and Disposals
have had no occasion to dispose of the
non-ferrous scrap in question because
the Ordnance factories at Katni,
Ambernath, and Ishapore have not so
far declared any surplus of this
material.

(b) Does not arise.

Copper and Zinc for Maharashtra
State

2877. Shri A. K. Gopalan: Will the
Minister of Commerce and Industry
be pleasced lo state:

(a) the quantity of copper and zinc
allotted to Maharashtra State for the
period October, 1960 to March, 1961;
April 1961 to Scptember, 1961 and
from October 1961 to March, 1962; and

(b) the quantity distributed by the
Maharashtra State Government to
small-scale industries in  under-
developed areas of Vidarbha in
Maharashtra?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The allocations
are given below:

Period Copper  Zinc

in Metric Tonnes

October 1960 to 1,500 1,020
March 1961,

April to Sept, 1961. 1,600 1,450

Oct. 1961 to March 1,598 1,450
1962.

(b) Government have no informa-
tion in the matter. Bulk allotment is
made to the State Government who
allocates to individual units in diffe.
rent areas.

Manufacture of Watches

2878, / Shri Subodh Hansda:
\ Shri S, C. Samanta:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether it is a fact that some
private firms have been given licences
for the manufacture of walches;

(b) if so, the names of the firms;

(¢) whether there is any foreign
investment in these firms; and

(d) if so, the amount of foreign
investment?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (d). A state-
ment is laid on the Table of the
House.

STATEMENT
Large Scale Sector:

Schemes of two firms, M/s. Indo-
French Time Industries Ltd.,, Bombay
and M/s. Asika Time Industries (P)
Ltd., Bombay have been approved
finally for manufacture of watches in
the Private Scctor. In these two
schemes, the ratio of foreign partici-
pation and Indian participation in the
capital is 50 : 50.

Besides these two schemes, two
other schemes—of My/s. Hindustan
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Equipment Suppliers Ltd., Bombay
and M/s. J. K. Organisation, Kanpur—
for manufacture of watches have been
approved tentatively. These firms
have not yet submitted their final pro-
posals regarding the terms of foreign
collaboration.

Small Scale Sector:

Schemes of the following seven
firms have been approved for manu-
facture of watches in the Small Scale
sector:

(1) M/s. Allina Industries,
Ludhiana.

(2) M/s. Jabco Industries, Lud.
hiana.

(3) M/s. Girnar Engincering

Works, Ludhiana.

(4) M/s. Kuldip Industrial Cor-
poration, Chandigarh.

(5) M/s, Bhartiya Industries,
Solan, Himachal Pradcsh.

(6) M/s. Naveen Bhartiya Indus-
tries, Delhi.

(7) M/s. Indian Watch Enter-
prises, Bombay.

There is no foreign investment involv-
ed in any of thcse schemes.
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‘Silicosis’ in Mica Mines

2880. Shri G. Yallamanda Reddy:
Will the Minister of Labour and
Employment be pleased to state:

(a) whether there is any proposal
that Mica Mines Labour Welfare Fund
Advisory Committec give a lump sum
grant of Rs. 100, and a monthly grant
of Rs. 15, to the victims of ‘Silicosis’
and to the dependents of the dcceased
in Mica Mining area of Nellore Dis-
trict in Andhra Pradesh; and

(b) if not, whether Government will
take necessary action to help the
victims of ‘Silicosis’?

The Deputy Minister in the Minis_
try of Labour and Employment and
for Planning (Shri C. R, Pattabhi
Raman): (a) and (b). The Advisory
Committee has been rcquested to
cxamine the matter. Steps that are
already being taken to help the
vietims of Silicosis have been indi-
cated in reply to Starred Question
No. 1310 answered in the Lok Sabha
on the 6th Junc, 1962.

Export of Sea Salts

2881, Shri Subodh Hansda: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
State Trading Corporation is export-
ing sea salts:

(b) if so, to which countries;

(¢) the total quantity exported so
far; and

(d) the amount of foreign exchange
carned by them?

The Minister of Internatignal Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a).
Yes, Sir.

(b). The bulk of export of sea salt
is to Japan, small quantities being
exported to certain other meighbour-
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ing countries like Maldives, Seychel-
les, Kenya, Tanganyka, East Pakistan
and Ceylon.

(c). 5,83,083 M. tons,
(d). Rs. 107,88,874.

Contract Labour

2882. Shri K. N. Pande: Will the
Minister of Labour and Employment
be pleased to state:

(a) whether the Labour Burcau has
completeq its enquiry into the condi-
tions and problems of contract la-
bour; and

(b) if so, what is its report?

The Deputy Minister in the Minis-
try of Labour ang Employment and
for Planning (Shri C. R. Pattabhi
Raman): (a) and(b). The Labour
Bureau has completed ¢nquiry into the
conditions ang problems of contract
labour in five industries'establish-
ments, where the problem of contract
labour is most acute, and published
the reports in the issues of the Indian
Labour Gazette'Indian Labour Journ-
al as under:

1. Iron Ore Mines June 1958 issue
2. Ports

3. Pctroleum refine-
ries & Oilficlds August 1959 issue.

January 1960 issue.

4. Rai'way March 1960 issue.
5. Buildings &

Construction

industry— November 1961 issue.

These reports contain adcquate in-
formation regarding the wage struc-
ture of contract labour in these in-
dustries!establishments, the nature
and extent of employment and work-
ing and living conditions of labour.
These publications are available in
the Parliament Library.
High Altitude Laboratory in
Kodaikanal

2883. Shri Umanath: Will the

Prime Minister be pleased to state:

(a) whether there is a proposal to
set up a High Altitude Laboratory at
Kodaikanal in South India arising out

of the work of the Atomic Energy
Commission;

(b) if so, the definite steps taken
to set up the samc; and

(c) when the work is proposed to
be started and when it is likely to
be completed?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a). Yes. It is proposed to
set up a High Altitude Cosmic Ray
Laboratory at Kodaikanal in  South
India.

(b) A suitable site for the Labo-
ratory is being selected in consulta-
tion with the Government of Madras.

(¢), The project is still in its initial
stages and it is too early to indicate
the dates by which construction of
the Laboratory will be started or
completed.

Lalmatia anq Hurra Collieries

{ Shri Marandi:
2884. 1 Shri H. C. Soy:

Labour and
plecased to

Wil] the Minister of
Employment be pleased
state:

(a) the number of labourers cm-
ployed at present  at Lalmatia  and
Hurra Collierie; in Santhal Parganas
District in Bihar;

(b) the rate of wages paid to them
ang other facilities, if any, accorded
to them;

(¢c) how many times the collieries
have been visiteq by the labour
officer and the inspector of the area
during 1961; and

(d) the findings of their inspection
and action taken thereon?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) to (d). The infoor-
mation is being collecteq and will be
placed on the Table of the Sabha.
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Unemployment Survey in West
Bengal

2885. Shri Karjee: Will the Minis-
ter of Labour and Employment be
pleased to state:

(a) whether any survey of unem-
ployment in West Bengal hag been
made recently; and

(b) if so, the findings thercof?

The Minister of Labour in the
Ministry of Labour in the Ministry
of Labour and Employment (Shri
Hathi): (a). A survey of unemploy-
ment in Calcutta industrial arca only
was undertaken by the Government
of West Bengal in 1959-60.

(b). The report is not yet available.
Khadi Board of Tripura

2886. Shrj Dasaratha Deb: Wil] the
Minister of Commerce ang Industry
be pleaseq to state:

(ay whether the Khadi Board of
Tripura is a statutory or semi-sta-
tutory body;

(b) whether the Chairman of this
Board is nominated by the Chiet
Commissioner of Tripury or by sub-
ordinatce officers;

(c) whether the Chairman is en-
titled to draw any salary or allow-
ances for holding this office;

(d) if so, the amount entitled to be
drawn per month and the actual sum
per month drawn by him in Tripura;
and

(e) upto which month the ex-Chair-
man had drawn the sum?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). Khadi
Board, Tripura is an Advisory body
whose Chairman is nominateq by the
Chief Commissioner, Tripura.

(c) to (e). The Chairman of the
Board does not get any salary or al-
lowances. Payment of honorarium of
Rs. 300 p.M. was sanctioned for him
for 1959-60 only and he was paid
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Rs., 300 p.m,
cordinly.

during 1959-60 ac-

Handloom Products in Manipur

2887. Shri Rishang Kreishing: Will
the Minister of Commerce and Indus-
try be pleascd to state:

(a) whether the Manipur Adminis-
tration has opened at Emporium at
Imphal for the handloom products of
Manipur;

(b) if so, the valuc of handloom pro-
ducts acquired and sold in 1960-61 and
1961-62; and

(¢) the rules under which the
working of the Fmporium is carried
on?

The Minister of International Trade
in the Ministry of Commerc, and In-
dustry (Shri Manubhai Shah): (a) Yes.
Sir.

(b) Handloom and Handicrafts pro-
ductg worth Rs. 50,000 were acquired
in 1960-61 and sales were effected to
{he exten{ of Rs. 21,131°92 nP. Hand-
loom and Handicrafts products worth
Rs. 67.000 were acquired in 1961-62
and sales were effeeted to the extent
of Rs. 44,846°'73 nP.

(c) The State Aid to
(Emporium) Rules, 1960.

Industries

Showroom for Manipur Handlooms

2888. Shri Rishang Keishing: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it ig a fact that thecre
is a proposal to open a showroom for
the Manipur Handloom products at
Calcutta;

(b) if so, the amount set apart for
it; and

(¢) the steps taken to implement the
scheme?

The Minister of International Trade
in the Ministry of Commerce anq In-
dustry (Shri Manubhai Shah): (a) to
(c). There was a proposal to open a
showroom both for handicrafts and
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handloom products. However, in the
approved budget only a token provi-
sion of Rs. 3,600 was made for this
purpose. As such it is not likely that
the scheme will be implemented dur-
ing 1962-63.

Powerlooms in Andhra Pradesh

2889. Shri P, Venkatasubbaiah: Wili
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether Government propose to
issue licences to start power-looms
in Andhra Pradesh; and

(b) if so, when?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) Docs not arise.

Textile Mills

2890. Shri Jashvant Mehta: Wil the
Minister of Commerce and Industry
be pleased to state:

(a) the number of licences  issuced
during 1961-62 for the installation of
Textile Mills in different States: and

(b) the capacity of spindles sanc-
tioned per mill?

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
try (Shri Manubhai Shah): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 13].

Cadastral Survey

f Shri A. K, Gopalan:
\_ Shri Umanath:

Will the Minister of Planning be
pleased to state:

2891.

(a) whether the Central Govern-
ment have included a scheme in the
States Plang for cadastral survey and
preparation of records of rights;

(b) it so, how many States have
completed it;

(c) what is the financial assistance
given and to which States; and

(d) what is the progress of records
of rights in Kerala?

The Minister of Planning and
Labour and Employment  (Shri
Nanda): (a) to (d). Provision has
been made for cadastral survey as
preparation and correction of re-
cords of rights in the plans of some
States. In some others, provision has
been made outside the State plans.
Information has been asked for from
the States. It has been rcceived from
Assam, Punjab and Madhya Pradesh
and is summarised below:

Assum: Annual land records are
maintained in the plain districts. The
name of tenant or the adhiar is, how-
ever, not enterced in the records. A
scheme for preparation of records of
tenants and adhiars for inclusion in the
State’s Plan for 1962-63 is under con-
sideration.

Punjab: Rcecords of rights are al-
ready maintained throughcut the
State except for the unsurveyed arca
consisting of ®&nmeasured reserved
forests and mouniainous arcas of
Kangra district.  No scheme for cadas-
tra] survey and preparation of records
of rights has, therefore, been included
in the Third Plan.

Madhya Pradesh: The large bulk of
the cultivated area has already been
cadastrally surveyed. A scheme for
the survey of forests and backward
arcas of Madhya Pradesh is in pro-
gress. During the Third Plan  about
1,500 villages are to be surveyed for
which a provision of Rs. 15 lakhs has
been included, out of which Rs. 1'52
lakhs were spent in 1961-62 and Rs.
162 lakhs are likely to be spent in
1962-63. Work has started in Narain-
pur Tehsil of Bastar District and so far
survey and record operations in 223
villages have been completed.

Information from other States is
awaited. It will be placed on the
Table of the House when received.

The schemes of cadastral survey and'
preparation of records of rights in-
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«luded in the State Plans are entitled
for Centra] assistance upto 50 percent
of the cost as grant.

Industries in Kerala

2892, Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Government’s attention
has been drawn to the recent appeal ot
Dr. Lokanathan to invest one thousand
crore of rupees for establishing indus-
tries and expansion of commercial
crop in Kerala in view of State’s back-
‘wardness; and

(b) if so, action taken or proposed to
be taken by Government on the above
statement?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). No, Sir.
The reference of the Hon’ble Member
is evidently to one of the suggestions
‘made by Dr. Lokanathan at a Press
‘Conference held at Trivandrum on the
23rq April, 1962 on the Techno-Econo-
mic Survey of Kerala conducted by
the National Council of Applied Eco-
nomic Resecarch.

The Techno-Economic Survey of
Kerala was undertaken by the National
Council of Applicd Economic Research
at the request of the Kcrala Govern-
ment and the final report o the sur-
vey will be submitted by the Council
direct to the State Government.

Import Policy for Goa, Daman and Diu

2893. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:

(a) whether a new import policy
has been laid down for Goa, Daman
and Diu; and

(b) if so, the details thereof?

The Prime Minister and Minister of
‘Externa] Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b). A copy of the announce-
ment in respect of the import policy
for the period April—September, 1962,
is placed on the Table of the House
[See Appendix IV, annexure No. 14.]
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Scheme for Re-Development of
Timarpur Area, Delhi

2895. Shri Shiv Charan Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether there is any scheme to
re-develop Timarpur arca, Delhi;

(b) if so, the details thereof;

(¢) what progress has been made
so far; and

(d) when this scheme is likely to be
completed?

The Deputy Minister in the Ministry
of Works, Housing anq Supply (Shri
P. S. Naskar): (a) Yes.

(b) & (c). 506 quarters of various
types were built in Timarpur in 1911,
On the expiry of their expected life,
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a proposal for their demolition and the
construction of 1319 quarters in double
storeyed blocks was approved. In the
first two phases, 372 quarters have
been built without any demolition. In
the third phase, 120 quarters, out of
356 proposed to be built, are under
construction on land cleared after de-
molition of 44 old quarters. The cons-
truction of more new quarters will be
taken up later.

(d) Since the construction of more
new quarters can be taken up only
gradually ag the existing quarters are
vacated and demolished, no definite
indication about the time of comple-
tion of the scheme can be given.

Cotton Textiles Export Incentive
Scheme

2896. Shri P. K. Deo: Wil! the Min-
ister of Commerce :nd Industry  be
pleased to state:

(a) the main fcatnres of wne cotton
textiles export incentive schieme spon-
sored by Government;

(b) whether it has actually resulted
in improvement of our cxport; and

(c) the reaction of the textile in-
dustry to this scheme?

The Minister of Internaiional Trade
in the Ministry of Commerce and In-
dustry (Shri Mannbhaj Shah): (a2} to
(c). A statement is laid on the Table
of the House. [See Appendix 1V,
annexure No. 15].

Production of Radio Receivers

2897. Shrimati Maimoona Saltan:
‘Will the Minister of Commerce and
Industry be pleased to state:

(a)y whether there is a scheme for
increasing the production of Radio
receivers in the country to three times
the production of the Second Fiun;
and

(b) if so the broad outlines of
the scheme?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). The target

992 (Ai) LSD—3.

for production of Radio roceivers set
in the Third Plan is 900,000 nos. per
year to be achieved by 1965-8¢; as
against 300,000 nos. per year set in the
Second Plan.

The target of production to be
achieved by 1965-66 has been fixed at
800,000 sets for ‘he crganised sector
and 100,000 sets for the Small Scale
Sector. To achieve this target, all
possible encouragement and assistance
are being given to parties for  im-
plementing their schemes.

Bogus Passport Office in Delhi

2899. Shri Raghunath Singh: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that a bogus
passport office has recently been un-
earthed by Declhi Criminal Investi-
gation Departmeny as reporteq in the
Hindustan Times dated the 23rd May.
1962; and

(b) if so, the details thereof?

The Prime Minister and Minister of
Externa] Affairs and Minister of
Atomic Energy (Shri  Jawaliarlal
Nehru): (a) No, Sir. The report in
the Hindustan Times of the 23rd May,
1962 would appear to relat: 1o  the
arrest of two men in Delhi who were
alleged to have assisted persons in
obtaining passports for ‘he U.K. on the
basis of forged documents.

(b) Investigations are stili in pro-
gress and efforts are being made to
trace out the other associates of  the
accused,

Fraudulent Emigration

2900. Shri D. C. Sharma; Will the
Prime Minister be pleased to state:

(a) whether a Pakistani national,
alleged to be a leading member of an
International gang engaged in taking
Indians fraudulently out of the coun-
try has been arrested by the Bombay
Police;

(b) whether it is a fact that this
gang has sent a large number of
Indians outside the country; and
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(c) if so, the details of the investi-
gations made in the matter and the
result thereof?

The Prime Minister and Minister of
External Affairs and  Minister of
Atomic Energy (Shri Jawaharlal
Nehru): (a) No, Sir. The person ar-
rested by the Bombay Police iz the
holder of a British Passport. fle is
not a Pakistani national.

(by and (c). The investigations so
far made reveal that the person was
engaged in taking Indian: from the
Punjab and Gujarat to 'he UK. on
unauthorised travel documents. He
is reported to be an cmployce of a
travel agency in the TJ.K.. which has
some connections in Baghdad also In-
vestigations are still in progress.

Amount for Second Plan Project

2901, Shri Yajnik: Will the Minis-
ter of Planning be pleased to state:

(a) the total amount which had
been debited to revenue and to capi-
tal accounts for executing the pro-
jects of the Second Plan during the
Plan period; ang

(b) the total amount given by way
of grants or loans to the States by the
Centre for financing the projects of
the Second Five Year Plan during
the Plan period?

The Minister for Planning and
Labour and Employment (Shri
Nanda): (a) Figures of revenue ex-
penditure under the Second Five
Year Plan have not been separately
maintained, as expenditure on Plan
schemes was not book:d <eparaiely
in accounts prior to 1959-60.

(b) On account of State Plan
schemes Central assistance during
the Second Five Year Plan would be
of the order of Rs. 1060 crores, oft
‘which loans wouldq amount to about
Rs. 805 crores and the balance would
be grants,
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Accounting of Expenditure on Second
Plan Projects

2902, Shri Yajnik: Will the Minis-
ter of Planning be pleased to state:

(a) the amount which was debited
to revenue year after year for finan-
cing the plan projects of the Second
Plan period;

(b) the rcasons for including the
cxpenses of plan projects and thus
increasing the amount debited to
revenue year after year;

(¢) whether Government propose
to place a limit on the amount of such
capital plan ecxpenditure being de-
bited to revenue in the coming years;
and

(d) if not, the reasons therefor?

The Minister for Planning and
Labour & Employment (Shri Nanda):
(a) Figures of revenue cxpenditure
under the Second Five Year Plan
have not been separately maintained,
as cxpenditure on Plan schemes was
not booked separately in accounts
prior to 1959-60.

(b) and (c). Classification of ex-
penditure between capital and re-
venue accounts follows closely the
principles laid down by the Govern-
ment in consultation with the Com-
ptroller and Auditor General, A por-
tion of Plan expenditure relates to
expenditure of a recurring nature,
such ag staff, etc, and is debited to
revenue account.

(d) Does not arise.

Export of Benzine to UK,

J Shri Warior:

2903. 3 Shri Indrajit Gupta:

Will the Minister of Commerce and
Industry be pleaseq to state:

(a) whether any quantity of Ben-
zine has been exported to UK. re-
cently; and
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(b) whether the deal had been put
through the State Trading Corpora-
tion?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Yes, Sir. 2649.362 metric tonnes have
been shipped to UK. on May 23, 1962.

(b) No, Sir.

Oilcate

2904, Shri Yajnik: Will the Minister
of Commerce and Industry be pleased
to state:

(a) the amount of oilcake of all
kind: exporteq from India during the
last threc years; and

(b) the steps Government propose
to take to restrict these exports in
view of their value as a cattle feed
ang fertilizer?

The Minister of International Trade
in the Ministry of Commerce and
Indu 1y (shri Manubhai Shav: (4)
The following quantities of oilcakes
were exported from India during the
last three years:—

Tonnes
1959-60 562,000
1960-61 434,000
1961-62 484,000

(April-Feb.)

(b) Exports are already restricted
to only a small portion of the total
production.

Establishment ofl Central Instructor-
Training Institute, Ludhjana

2905. Shri D. C. Sharma: Wil]l the
Minister of Labour anq Employment
be pleased to state:

(a) whether the Governing Coun-
cil of Uniteq Nations Special Fund
has announced the allocation of
£663,100 for the establishment of the
Central Instructor-Training Institute
at Ludhiana;

(b) if so, the trades '‘in which
instructors will be trained; and

(c) when the Institute will start
functioning?

The Minister of Labour in the Min-
istry of Labour and Employment
(Shri Hathi): (a) Yes; the allocation
made s 663,100 U.S. dollars and not
663,100 pounds sterling.

(b) the following is the provisional
list.

. Electrician

. Lineman and Wireman

Fitter

. Machinist

Motor mechanics

Moulder

Turner

Welder (Electric Arch. Oxy-
Acctyline).

(¢) May, 1964.
Gauhati Station of A.LR,

2906. Shrimati Renuka Barkataki:
Will the Minister of Inflormation and
Broadcasting be pleased to state:

7);‘:?1-&;0(\5'—‘

<o

(a) whether it iy a fact that the
Gauhati  Station of Akashvani is
limiteq in its range of transmission;

(b) whether the programmes put
out by the station are audible
throughout the State; and

(¢) whether Government contem-
plate to set up another radip station
in Assam to cater mainly to upper
Assam region?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir.

(b) Yes, Sir,

(c) There is no proposal to set up
another radio station at Assam. A
relay transmitter will, however, be
establisheq at Jorhat to cater to
Upper Assam region.

Buffer Stock Association

2907. Shri Biren Dutta: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Quesiicn. No. 1847 on
the 24th May, 1962 regarding pur-
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chase; of Tripura jute by the Buffer
Stock Association and state:

(a) whether any quota of jute was
purchased by the 9said Association
during 1961-62;

(b) whether there is any proposal
for the purchase of any quantity of
jute in the year 1962-63 by the said
Association; and

(¢) if so, the quantity thercof?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
1,75,000 bales of low quality jute
have so far been purchased by the
Buffer Stock Association.

(by ang (¢), Purchases of jute by
the Association in 1962-63 will con-
tinue in that season. The intention
is that buffer stock operations should
continue on a long term basis to im-
part stabilily to the market.

B.I.C. Concerns, Kanpur

2908. Shri S. M. Banerjec: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that some
of the concerns of B.I.C., Kanpur are
being taken over by Shri Bajoria of
Calcutta;

(b) if so, on what terms and condi-
tions;

(c) whether shares purchased by
the Central Government are being
retained;

(d) whether Central Government
nominees will be on thc Board of
Directors;

(e) if so, their number; and

(f) whether Central Govecnment
will nominate the Chairman?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). The Central
Government are not awate of any
such proposal for the present.
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(c) Yes, Sir.

(d) to (f). Since 23rd May, 1958, the
composition of the Board of Directors
(Interim Committee of Management)
of the B.I.C. has been fixed from time
to time by the High Court, Allahabad.
In its judgement delivered on 14th Fe-
bruary, 1962, the High Court divected
inter alia that the Interim Committee
of Management should call a general
meetling of the company in January,
1963 to elect a Board of Direciors
which should come in office from 1st
February, 1963. Recently, some
shareholders have filed an application
before the High Court praying for a
direction for calling an early gencral
meeting of the sharehol lers for elect-
ing a new Board of Directors. There
will be no nominees of the Central
Government on the Board. The total
number of directors to be elected by
the shareholders will depend upon the
orders of the High Court on the said
application and the Articles of Assovia-
tion of the company. The Central Gov-
ernment and the Life Insurance Cor-
poration of India, have, however,
agreed to the said application being
moved before the Allahabad High Curt
on the understanding that the new
Board of Directors to be proposed for
election by the shareholders sheuld be
one the constitution of which is ap-
proved by the Central Government.
In view of the above, th2 ouestion of
nomination of the Chairman by the
Central Government does not arise.

All India Radio Engineers

2909, Dr. L. M. Singhvi: Will the
Minister of Information and Broad-
casting be pleased to state:

(a) whether it is a fact that he
made a statement in New Delhi on
the 27th May, 1962 to the eTect that
the service conditions of All Tndia
Radio Engineers needed improvement;
and

(b) if so, what specific steps are
proposed to be taken in the matter?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) No, Sir,

(b) Does not arise.
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Machinery Equipment for Tea Garden
ang Factories

2910. Shri P. C. Borooah: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given
to Unstarred Question No. 2157 on the
23rd August, 1961 and state:

(a) how much machinery equip-
ment has becn supplied to the tea
gardens and factories after August
1961 under the scheme for supply of
such  equipment on  hire-purchase
basis;

(b) how many such applicaticns are
at present under consideration; and

(c) the estimated value of the ma-
chinery sought to be obtained by the
incumbents under these applications?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
75 items.

(b) and (c). 89 applications, involv-
ing machinery of an estimated value
of about Rs. 111 crores, are under
consideration,

Grants of Loamrs by Tea Board

..2911. Shri P. C, Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that a large
portion of the amount allocated for
the scheme for the grant of loans by
the Tea Board to marginal gardens in
Cachar, Tripura, Kangra and Mandi
for repairs and|or replacement of tea
machinery, remain undisburced;

(b) if so, to what extent;

(c) the reasons for the same;

(d) whether this scheme is pro-
posed to be extended to other tea
gardens in Assam; and

(e) if not, whether a new scheme of
this nature is proposed to be launched
for those gardens?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Mamubhai Shah): (s)

and (b). Yes, Sir. Out of the total
allocation of Rs, & lakhs for the
scheme so far a sum of Rs. 17,254|-
had been disbursed by the Tea Board
to one applicant; and a further sum
of Rs, 51,376/~ is expected to be dis-
bursed shortly in two cases.

(¢) Mainly because many of the ap-
plicant gardens found difficulty in
satisfying the condition regarding the
provision of sureties for the loan. Re-
cently Government have relaxed this
provision as also brought the con-
struction of factories within the pur-
view of the scheme,

(d) and (e). Not at present, Sir.

Import of Barium Chemicals

2912. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether Messrs Barium Chemi-
cals Limited have been granted an ad
hoc import licence for the import of
about Rs. 30 lakhs worth of barium
chemicals from England; and

(b) if so, the details therecf?

The Minister of Indusiry in the
Ministry of Commerce ang Industry
(Shri Kanungo): (a) No. Sir.

(b) Does not arise,

Manufacture of Barium Salts and
Chemicals

2913. Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) what arc the Barium Salts and
chemicals that wiil he manufactured
by the Barium Chemicals Limited;

(b) whether the iocation of the Lro-
posed plant has since been finalised;
and

(c) the terms of col'ib.ration with
the L.A. Mitcheil Limit2d, Manches-
ter, United Kingdom?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) M/s. Barium
Chemicals Ltd, Madras have been
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licensed for the manufacture of the
following Barium Chemicals—

(1) Barium Hydroxide.
(2) Blanc Fixe

(3) Barium Nitrate

(4) Barium Carbonate
(5) Barium Chloride
Grade)

(6) Barium Chloride (B.P.grade)
(7) Barium Sulphide

(8) Barium Sulphite.

(Technical

(b) The factory is proposed to be
located at Khothagudam (near Dor-
nakhal) in Andhra Pradesh.

(c) The foreign firm has agreed to
supply plant and machinery worth
Rs. 13'6 lakhs from UK. and also yet
the balance of machinery valued at
Rs. 16'4 lakhs manufactured indigen-
ously. The UK. firm wiil provide
also engineering services.

Manufacture of Barium Titanate

2914, Shri P. Kunhan: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that the
Barium Chemicals Limited is nego-
tiating with the Ministry of Defence
for the manufacture of Barium Tita-
nate, an essential compnnent in the
manufacture of Detonutors; and

(b) if so, whether the necgotiations
have since been concluded?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) and (b). This
Ministry has no information on the
subject,

Use of sub-soil water in Delhi

2915. Shri R. Barua: Will the Min-
ister of Works, Housing and Supply
be pleased to state:

(a) whether it is a fact that the
sub-soil water available in the Capi-
tal is not found fit for irrigation and
gardening purposes;

(b) if so, the reasons therefor;

(¢) whether any attempt has been
made by Government to make use
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of this water for the purposes men-
tioned in part (a) above after scien-
tific treatment;

(@) if so, the findings thereof;

(e) whether any attempt has also
been made to make use of this water
for watering the swimming pools,
boating pools and fountains; and

(f) if not, the reasons therefor?

The Deputy Minister in the Min-
istry of Works, Housing and Supply
(Shri P. S. Naskar): (a), (b), (¢) &
(d). Because of its high salt con-
tent, sub-soil water in the Capital is
not fit for irrigation and gardentng.
Scientific treatment of this water to
imake it fit for these purposes is
neither practical nor economic. The
quality of sub-soil water may, how-
ever, improve with pumping after
sometime when it may be possible
to put it to some use.

(c) & (f). Not yet; for the reasons
stated earlier.
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0Qil Ghanis in Punjab

2918. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total number of oil ghanis
at present working in various districts
of Punjab with names of places
under the Khadi and Village Indus-
tries Commissicn; and

(b) the facilities that have been
given to the villagers for opening the
©oil ghanis?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) The informa-
tion is being collected and it will be
laid on the Table of the House.

(b) Besides supply of improved
ghanis at subsidized rate, financial as-
sistance is given in the form of loans
and grants for the following pur-
pose:—

(i) Setting up of ghani manufac-
turing workshops;

(ii) Construction of worksheds;
(iii) Marketing of Oil;

(iv) Conversion of existing tradi-
tional ghanis into improved
ghanis;

(v) Purchase and storage of oil
seeds;

(vi) Formation of co-operative
societies of the artisans;

(vii) Training of telis, mistries and
inspectors;

(viii) Meeting establishment expen-
ses.

Handloom Industries in Punjab

2919. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state:

(a) the total output of handloom
products in Punjab during 1960-61
and 1961-62; and

(b) the allocation of funds to Pun-
jab for the development of handloom

industries during the Third Five Year
Plan period?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
Information is not available, It is be-
ing collected and will be laid on the
Table of the House.

(b) Rs. 45 lakhs.

Green Tea

2920. Shri Hem Raj: Will the Min-
ister of Commerce and Industry be
pleased to state:

(a) the quantity of green tea lying
unsold in Punjab;

(b) the reasons for this stock-pil-
ing;

(¢) how far it has brought down
the price of green tea; and

(d) the steps Government propose
to take for its early disposal?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
About 5 lakh kgms as on the 1st May
1962.

(b) The main reason is that with
the land route from Amritsar to Kabul
via Pakistan closed airlifting is the
only means of transport.

(c) It is understood that as a re-
sult of stock-piling, the prices have
come down by about 25 to 37 naya
paisa per kgm.

(d) Steps have been taken to air-
lift as much green tea as possible.
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Import of Dyes and Chemicals

2922. Shri Subbaramam: Will the
Minister of Commerce and Industry
be pleased to state:
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(a) the quantity of dyes and chemi-
cals imported country-wise and for
the years 1959-60, 1960-61; and 1961-
62 and its value; and

(b) through what agencies they are
imported? i

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) A
statement is laid on the Table of the
House. [See Appendix III  annexure
No. 16].

(b) Established Importers, Actual
Users and State Trading Corporation.

Refugees in Tollyganj Railway
Colony, Calcutta

2923. Shri Dinen Bhattacharya:
Will the Mihister of Works, Housing
and Supply be pleased to state:

(a) whether it is a fact that the re-
fugees who are staying in the Tolly-
ganj Railway Colony, Calcutta have
been served with a quit-notice by the
Railway authorities;

(b) whether these refugees do not
have any alternative accommodation
and have to leave this place within
fifteen days; and

(c) if so, the steps Government in-
tend to take in the matter?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri P. S. Naskar): (a) to (c¢). In-
formation is being collected and will
be laid on the Table of the Sabha.

Brewery Project in West Bengal

2924, Shri Yogendra Jha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a fact that Gove
ernment have granted an import
licence of the value of nearly Rs. 22
lakhs for the import of machinery,
etc. for a Brewery Project in West
Bengal;

(b) whether it is also a fact that
offers were made to Government for
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the fabrication of Brewery Machinery
in India; and

(c) if so, whether an import licence
was granted to the proposed Brewery
in West Bengal for the import of such
machinery when it could be had
from indigenous sources?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Yes, Sir.

(b) No, Sir.

(¢) Does not arise.

“Yojna”

2925. Shri G. Mohanty: Will the
Minister of Planning be pleased to
state:

(a) the number of copies of ‘Yojna’
published;

(b) the number of free copies sup-
plied and the number of subscribers
to the magazine; and

(c) the amounts spent on the maga-
zine in 1960-61 and 1961-62?

The Minister of Planning and
Labour and Employmemt (Shri
Nanda): (a), (b) and (c). A statement
is laid on he Table of he House.

STATEMENT
Edition 1960-61 1961-62
English 3,118,225 2,71,25§
Hindi 2,88,390  1,99,730

(b) (i) Number of copies supplies free :

Edition 1960-61 1961-62
English 1,41,990  1,17,845
Hindi 95,503 76,924

(ii) Number of copies sold to subs cribers :

Edition 1960-61  1961-62
English . 1,66,031  1,46,426
Hindi 1,75064  1,19,585

(c) Amount spent on the magazine :
Edition 1960-61 1961-62
English . 1,50,915  1,79,01 5

Hindi . 1,45,236 1,49,194
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Price of Iron Ore

2927. Shri Surendranath Dwivedy:
Will the Minister of Commerce and
Industry be pleased to state:

(a) the selling price of iron ore
offered by private mine-owners and
Government-owned mines to steel
mills and for export; and

(b) the quantity purchased during
1961-62 from the private mine-own-
ers and Government-owned mines
separately for these purposes and the
amount of money paid?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
and (b). It is not considered in the
business interest of the State Trading
Corporation to disclose these details.

Import of Big Cars

2928. Dr. L. M. Singhvi: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is proposcd to import
a sizeable number of big cars into
India from various foreign countries
in the near future;

(b) if so, from which countries; and

(c) on what terms of payment?

The Minister of Internationa] Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a)
No, Sir.

(b) and (c). Do not arise.

Closure of Hopkin and Williams
Factory in Kerala

2929. Shri A. K. Gopalan: Will the
Prime Minister be pleased to state:

(a) when the Hopkin and Williams
Factory of Quilon District in Kerala
was closed down;

(b) the recasons for the closure of
the factory;

(¢) the number of workers affected
by the closure;

(d) whether the management have
any proposal to rcopen the factory;
and

(¢) if not, whether Government have
any proposal to run the factory?

The Prime Minister and Minister of
External Affairs anq Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) Messrs Hopkin & Williams (Tra-
vancore) Limited closed down their
Chavara Factory in Quilon District
from 1.10.1960.

(b) The Company found it unecono-
mical to continue production.

(c¢) About 2,000 workers were affect-
ed by the closure of the factory.
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(d) As far as Government is aware,
the management of the Company does
not propose to reopen the Factory.

(e) No; Government do not have
any concrete proposals at present to
run the Factory.

Export of Ilmenite to Japan

2930. Shri A. K. Gopalan: Will the
Prime Minister be pleased to state:

(a) whether it is a fact that Japan
has recently shown interest in the
purchase of Ilmenite;

(b) if so, what has the Govern-
ment done to explore the Japanese
market;

(¢) whether there is any agreement
between B.T.P. Gliden and Travan-
core Minerals for the export of Ilme-
nite;

(d) if so, when dues this agreement
expire; and

(e) whether any negotiations are
going on between Travancore Mine-
rals and B.T.P. Gliden for renewal of
the agreement?

The Prime Minister and Minister of
Externa] Affairs anq Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
(a) and (b) Enquiries for the purchase
of Indian Ilmenite have been received
from a few parties in Japan. Negotia-
tions with these parties are in pro-
gress.

(c) Yes; the Travancore Minerals
Limited has entered into two separate
Agreements with British Titan Pro-
ducts, London, and the Glidden Com-
pany, Baltimnore, USA, for the supply
of Ilmenite.

(d) The agreement with British
Titan Products Company Limited will
expire in November 1963, and the
Agreement with the Glidden Com-
pany, in May 1964,

(e) Negotiations for the renewal of
these contracts have not been success-
ful.
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F. X. Pereira Ltd

2931 J Shri A. K. Gopalan:
'\ Shri P. Kunhan:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that F.X.
Pereira Limited, in Quilon District,
Kerala State have closed the depart-
ment producing Ilmenite;

(b) if so, the reasons therefor; and

(¢) the number of workers affected
by the closure?

The Prime Minister and Minister of
External Affairs and Minister of Alo-
mic Energy (Shri Jawaharlal Nehru):
(a), (b) & (¢). The F. X. P. Minerals,
Chavara (originally F.X. Percira &
Sons (Travancore) Ltd. is an 1indus-
trial unit working under the manage-
ment of the Kerala Government. The
situation arising out of the uncccno-
mical production of limcenite, the ac-
cumulation of stocks, and the lack of
demand for the mineral was consider-
ed by the Kerala Government in con-
sultation with the representatives of
the labour employed in the factory
and production of ilmenite was stopped
from October 16, 1961. As a result of
this, approximately 475 workers were
affected.  The factory has however
been switched over to the production,
mainly, of rutile.

Government Bungalows

2933. Shri P. C. Borooah: Will the
Minister of Works, Housing and Sup-
ply be pleased to refer to the reply
given to Starred Question No. 627 on
the 10th May, 1962 and state:

(a) whether it is a fact that most
ot the bungalows near the Secretariat
have become more than 30 years old
and are due for demolition;

(b) whether heavy expenditure is
being incurred for the maintenance of
the bungalows, so much so that a nuwm-
ber of bungalows had to be largely
renovated during the last few years;
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‘

(c¢) if so, how much amount was
spent on this account during each of
the last three years and how many
‘bungalows were so renovated;

(d) whether there is a phased pro-
gramme under the Third Plan to re-
place these bungalows with double-
storeyed flats; and

(e) if so, the details thereof?

The Deputy Minister in the Ministry
-of Works, Housing and Supply (Shri
P. S. Naskar): (a) Most of the bunga-
lows near the Secretariat were con-
structed more than 30 years ago but
they are not yet due for demolition.

(b) Expenditure on normal main-
tenance is not cnough to kcep these
bungalows in a proper state as the
rise in the table of sub-soil water has
affected their floors and walls. The
roofs have also deteriorated and a
number of bungalows were damaged
by the carthquake of 1960. Extra ex-
penditure has. thercfore, been incur-
red on the replacement of roofs, plas-
tering of walls, reflooring and provi-
sion of damp-proof course. With these
special repairs, the bungalows are ex-
pected to last for another 25 to 30
years,

(¢) 56 bungalows have been reno-
vated during the last three years and
{he expenditure incurred on them is
indicated below:

Year Expenditure
Rs.
1959 60 3,93,608
1960-61 2,11,075
196162 9,00,991
(d) No.

(e) Does not arise.

Export of Tea

2934. Shri Daljit Singh: Will the
Minister of Commerce and Industry
be pleased to state the quantity of
Indian tea exported to Japan and
UK. during 1961-62?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): Ex-

to Matters of
Urgent Public
Importance

ports of tea during 1961-62 to Japan
and the UK. amounted to 45,447 kgms
and 121,518,939 kgms respectively.

Indian Foreign Service (B)

2935. Shri J. B. Bist: Will the Prime
Minister be pleased to state:

(a) whether in view of the open-
ing of more diplomatic missions abroad
and the upgrading of some Missions,
the strength of Indian Foreign Ser-
vice (B) is being increased;

(b) if so, whether appointments are
being made to this service; and

(c) whether opportunity  will be
given to the staff working in other
Ministries and Departments to apply
for the positions in IFS ‘B'?

The Prime Minister and Minister
of External Affairs and Minister of
Atomic Energy (Shri !Jawaharlal
Nehru): (a) Yes.

(b) Yes.

(¢) No. Under the existing prac-
tice, appointments to the IFS (B) are
made through (i) competitive exami-
nation held by Union Public Service
Commission; (ii) Departmental Tests;
and (iii) promotion from the lower
Cadres on the recommendations  of
Departmental Promotion Committees
of the Ministry of External Affairs.

12 hrs.

CALLING ATTENTION TO MATTERS
OF URGENT PUUBLIC IMPOR.
TANCE

(i) TUBERCULIN TEST REACTION AT
ENaTH IN KERALA

Shri A. K. Gopalan (Kasergod):
Under rule 197, 1 call the attention
of the Minister of Health to the fol-
lowing matter of urgent public im-
portance and I request that he may
make a statement thereon:—

“The situation arising out of
the Tuberculin test reaction at
Enath near Quilon in Kerala.”.
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The Deputy Minister in the Minis-
try of Health (Dr, D. S. Raju): The
incident reported in the Press occur-
red on 5th June, 1962. About 300
persons were tuberculin tested. The
tuberculin was received from BCG
Laboratory, Guindy. The tuberculin
dilutions had been prepared in the
month of May, 1962. The storage con-
ditions of these dilutions were usual.
153 persons were affected. The symp.
toms were vague pains in the body,
heaviness in the head and nausea. No
definite diagonsis has so far been
established on the basis of the tests
done. Examinations are being car-
ried out, but the Director of Health
Services felt that nothing serious is
involved. The condition of all
the persons is satisfactory. The
tubeculin in question has been sent
to the Public Health Laloratory in
Trivandrum and to the BCG Labora-
tory, Guindy, for necessary testing.

Shri A, K. Gopalan: According to
the latest report, it is said that those
who had been admitted in the hospi-
tals and then discharged, fell down
when they were going and again they
were admitted in the hospitals, and
that some other batches also had been
admitted in the hospitals. In  such
circumstances, may I know whether
the Ministry will make an enquiry
about the situation now and also
about the manufacture of the vaccine,
when it was got, how many months
old it was, and what these reactions
were due to, whether they were due
to the vaccine or due to other causes?

Dr. D. S. Raju: A thorough enquiry
is going on in this matter. Regarding
the first part of the question, about
45 persons were admitted on the first
day, On the second day, 49 persons
were admitted. But nothing serious
has happened. They have all re-
covered, and most of them must have
been discharged by now.

Regarding the vaccine, the vaccine
is generally preserved in optimum
conditions of temperature between 2
and 4 degrees Centigrade. The ques-
tion is being discussed and investiga-
ted, whether there is any extraneous
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contamination or whether the things
have been properly stored or not.

A further report will be submitted
later on.

(ii) DERAILMENT OF NAGPUR-TATA-
NAGAR PASSENGER TRAIN

Shri P, K. Deo (Kalahandi): Under
rule 197 1 call the attention of the
Minister of Railways to the following
matter of urgent public importance
and I request that he may make a
statement thercon:—

“The reported  derailment of
the Nagpur-Tatanagar passenger
train on Junc 8, 1962.”.

The Minister of Railways (Shri
Swaran Singh): In response 1to the
Call Attention Notice given by H. H.
the Maharaja Pratap Keshari Deo and
others, I have to inform the House
that on the cvening of 8th June 1962,
No. 322 Down  Nagpur-Tatanagar
Passenger met with an  unfortunate
accident.

At about 19.10 hours, the train came
to stop near ‘A’ Cabin of Bhilai mar-
shalling yard at mile 524/2. Just
then, the first bogie next to the engine
derailed and the following 10 bogies
of the train over-turned and capsized
to the right of the track. The engine
of the train remained on the track.

At that time there was a cyclone of
very severe intensity which lasted for
about half an hour and appears to
have been confined between Bhilai
and Kumhari. The gale was travel-
ling from North to South.

As a result of the over-turning of
the coaches, 9 persons were unfortu-
nately killed. Another 123 received
injuries, of whom 84 were discharged
after first aid and the remaining 39
admitted in Hospitals—33 in Raipur
Hospital and 6 in Bhilai hospital. Of
these, 6 in the Raipur hospital and 2
in the Bhilai hospital are reported to
be cases of serious injuries.

Due to the cyclone, several trees in
the locality were uprooted and the
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roofs of nearly 100 quarters attached
to Bhilai yard were blown off. 14
goods wagons standing in the Bhilai
marshalling yard were also pushed off
the rails. Even the Cabin close by
was severely damaged by the force of
the gale.

Medical assistance and cquipment
from Raipur and the Medical Van
from Bilaspur were rushed to the site.
The General Manager and other senior
officers of the South Eastern Railway
also reached the site by a  special
train and visited the injured. The
Deputy Minister for Railways, Shri
Shah Nawaz Khan, also visited the
injured.

A sum of Rs. 4,100 has been paid to
the relations of some of the dead and
to the injured persons.

The Additional Commissioner — for
Railways Safety, Calcutta, has com-
menced his statutory enquiry into the
cause of the accident,

st gorer (fear7) 7z fergrary
gt aaen frar st

Shri P. K. Deo: Instead of taking
shelter under the ‘vis-Major’ i.e. ‘act
of God’, may I know if the Minister
will englighten the House regarding
the finding of the Additional Commis-
sioner for Railway Safety who con.
ducted the inquiry only yesterday.

Shri Swaran Singh: As the Addi-
tional Commissioner of Railway Safe-
ty is already holding an inquiry, it
is not perhaps proper for me to say
as to what was the cause of this acci-
dent. But the facts I have stated
are before the House and it is for
them to draw their own conclusion.

As to making the report available,
I think it is the normal custom to
supply the Library of the House with
cypies of the report. If it is the de-
sire of the House, I can place a copy
of that or give a brief summary of
the inquiry.
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Shri S. M., Banerjee (Kanpur): From:.
the statement, it appears that t‘he only
cause which led to this accident was-
the cyclone. I want to know whether
after the visit of the hon. Minister,
he has been able to find out any
cause other than cyclone.

Shri Swaran Singh: I think it will
be embarassing for the Deputy Min-
ister or, in fact, for the Railway Ad.
ministration, to prejudge the result of
the inquiry. But so far as the visual
facts arc concerned, I have ventured
to place them before the House. I
would beg of the House to keep these
facts before them and draw  their
own conclusion. One thing is that
the train had come to almost stand-
still. Sccondly, the force of the gale
was such that some of the wagons
which werce standing in the yard were
also blown off the rail and capsized.
Thirdly, the gaic -—-us so strong that
part of the cabin, which is a fixture in
a firm structure, was actually blown
off and that injured a person who was
standing inside the cabin. These are
the facts from which hon. Memberd
can draw their own conclusion. It is
not for me to prejudge the result of
the inquiry.

Shri Prabhat Kar (Hooghly): The
hon. Minister has given the number
of dead as 9. In the papers, it is
stated that although 9 bodies have:
been found, there is further search
going on and it is apprehended that
the number of dead will be about 30.
Has the hon. Minister, since the pub-
lication of the report in the press,
been able to find out whether the-
number of dead is more than 9? 1
ask this since Shri Shahnawaz Khan
was there, and so he might be able-
to answer.

Shri Swaran Singh: If the number-
of dead were more, I would certain-
ly have given the information. This
is the latest information. My hon.
colleague, Shri Shahnawaz Khan, who-
went to the place of occurrence very
quickly from Calcutta where he had
gone on tour, also reported what he



9979 Calling

[Shri Swaran Singh.]

saw. On the basis of all this infor-
mation, I have given the number of
deaths which is 9.

Mr. Speaker: Three or four names
have becn added to this notice.

T AEET F1E FaTa F7AT AT 7

N R - F g A FE A
KA F wd Friamd g W@ g 7

s wgEd AT §g IET
|MA § AT HWro?

oft e AT TE 2, WA AGIA,
f& 7 @t & =37 Fr T WEAT E
H7 T RIS HIIT ®7 AT FOAT ATZAT
g1 9 78 2 & & fan gz Jifzm
Fadran o wrena 2 fa g &
g1 7 929 frgr o

Seqer WEEE AT A7 A T4
FZ AFA |

oY amE a1 A0 #fzg fx
feegr =1 ArAT A qe
Mr. Speaker: Ordcr, o:der.
AT 742 A& FE T A ;T o Frfzer
qT F 9T WA AT ATIOE v A0 qEA
&Y & 7 fpar g & s i & Aifzw
/A AT | 37 | F3 e o
HEEECEa-cE i e SR
U9 FT AMAN FTAT & AT I H AT
w7 &7 A f% 9z fqor &0 Aifza o
T g7 Afew o g7 a5 faar
AT B\ FT WQ T gAY H 977 E FE
TEHAT &, [T WiT AT AGTA FAT
€A & qi qrEre FfAg o

st qUTeY : wF.F AT, q A1 T4
strgat g fa i s feea ar fergeardit
¥ 1S I 7Y Fg4 24T 9T & A
ag Fg 2 A § a7 AT A= H qw &
g9 FT a5 JAT T F& | A fgeg-
T H AT ara F47 A7 a1 I9
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TYERE FAA F FQO, Afgw A1 T
AAAT § HET NG AT IT FT FAAR
feedy @ 7 fopur srg A1 3F FT AAAT
7z ¢ fa o feedy ar fergeary snwa
g 39 &1 qgi d5A7 FHFT  foar 3 &
e az g 75 #v 45 8 |

seqer WY - U0 F(T AEN E
faam @ &, f& = F € FTe
fe=i & fapar mar & A 57 a0 ST
e & faur smar & 717 97 @1 wAAT
ST & o frmr @A &, v S
FILATE Wi ZIT & 99 #7 27 UF FI1A
& ATIAT AT A § qEF fwwr snAr
gt v ge.. cnfedm &1 #iv fafaeey
mifzara #1 fa=di a1 599 § A=
F1 78 AIAET F ) AT FoAx & qATfAE
T T TR G

i UesEAIEsE (A §
a7 w0 mE fwaz meEAr g

weger wgEm w20

ot TREAAT © AT g & {0 anft
A a7 zAr 2 {3 91 957 w0 397 o
 frir vt 3 99 &0 9AMT KA F
T gATar Al ) F g9 & faTe
gy g #aifw 1w et AdY wwaAn
% 39 % fag oA fear AT =nfer
faeq 3 am &1 2T A v arar fx
T A gy smaw 39 & o faedr #
sqara fwur sma | /T e fRaeT @
f T ST F1 A AL G ATl
7z Hix & fE o9 AR & g § e
2, foeg ag o 3T aF T For), EW
STrT Y AT A FT AT §, ;T T w5
g F wF & @E A wma §

woas WA ¢ 39 ¥ fay agg &
gfrqars a8 & | 98 gt gy FrLaArd
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SuST F grar oY, ww gH fgegeary #
AT & AT g TF FY SN qr|AT g |
xafad g7 feedr #t sfgear wfgear
e At Ffaw wX R § | @ A fea
e &1 gfraar ) faar s @ €

=N A I R
Mr. Speaker: Shri Mohsin wanted
to put a question, I believe.

Shri Mohsin (Dharwar South): Is
it not possible to entrust this enquiry
to a non-railway official so that the
railway officials may not be in a posi-
tion to influence this enquiry?

Mr. Speaker: It is a suggestion.

Sardar Swaran Singh: The officer
who is holding the enquiry is not a
railway officer. He is independent of
the railway administration; he is in
the Transport Ministry.

Mr. Speaker: Shri Nath Pai.

Y qrey EET AEe, § 0w
HATT TFT AT FAT ATEAT § |

gy RQEW - F 5 oA R A
i€ &1 AT}

Shri Nath Pal (Rajapur): I shall
prefer to wait for the statement which
he has promised.

o arrdt ¢ § A wgRE & qE
wrgar g fF 3 9 2w § O gwAEE
I @A § 7T F A F g & fAq
7 9 AL AT FLETY AE FTIH FIA
N TET WT NfE @ [Faw w5
2 FT T F ¥ AR ¢ A faw &
QRIS ¥ 2 Y F=mar o7 aw ?

ot i fag : AEAR G B
¥ 1t fi @ Y ot vy @ forw
FgIT I FIE AR @ TIE X
992 (Ai) LSD—4.

Committee on 9982

Absence of Members

from the Sittings of
the House

FrR FR T 9T F A I A
¥ 3T | & T ® 99 K1 qgar Hifer
gs ¢ | S| ¥ uF FewnER qEiee
fear & o W9 cefafrea w1 9
R FITATLITA F1 Y o 7 -
fraq & 59 1 ag fr @ § 1 oY fier
rfae 936q & w9 ¥ § I feww
F TN AR T AEH 1T A
ST JET & A 7 SR A § fw 9w
#1 fde & 0§95 aoreT famast
fom & Wd vefafraa ) wmer
g |

12.14 hrs.
PAPERS LAID ON THE TABLE
RATIFICATION OF ILO CONVENTION

The Minister of Labour in the Minis-
try of Labour and Employment (Shri
Hathi): Sir, I beg to lay on the Table
a statement regarding ratification of
the ILO Convention (No. 110) con-
cerning conditions of employment of
plantation workers. [Placed in Lib-
rary. See No. LT-187/62.]

12.14} hrs.

COMMITTEE ON ABSENCE OF
MEMBERS FROM THE SIT-
TINGS OF THE HOUSE

FImsT REPORT

Shri Mulchand Dube (Farrukha.
bad): Sir, I beg to present the First
Report of the Committee on Absence
of Members from the Sittings of the
House.
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12.15 hrs.
*DEMANDS FOR GRANTS—contd.

MinisTRYy oOF COMMECRE ANL INDUS-
TRY—Ccontd,

Mr. Speaker: The House will now
take up further discussion on the
Demands for Grants under the control
of the Ministry of Commerce and In-
dustry. Out of eight hours, 5 hours 40
minutes have already been taken and
2 hours and 20 minutes remain.

Shri P. K. Deo (Kalahandi): Mr.
Speaker, Sir, this Ministry has got a
vital role to play to take India to the
take off stage or to the stage of a self-
generating economy. The industrial
picture in this country has greatly
changed in the last decade and spec-
tacular results had been achieved on
increased production and diversifica-
tion. With a base of 100 in 1951, the
general index of industrial production
has risen to 180 in 1961 and by the
end of the Third Plan it is envisaged
that there would be 70 per cent in-
crease. That is to say, that will take
the index figure to 306. That means
the total industrial output will in.
crease by 300 per cent. Lately, there
has been a brake in industrial pro-
duction and the tempo has been slow-
ed down.... (Interruptions.)

Mr. Speaker: I have bcen watching.
Other talks should be more subdued.

Shri P. K. Deo: The tempo has
slowed down because of the non-
availability of coal. Government
should take all steps to see that coal
reaches the various consuming indus-
tries in time and regularly.

While discussing this demand, our
attention is gencrally focussed on the
depleting foreign exchange and on
the mounting debts. We will have to
pay back our debts to the tune of
nearly Rs. 600 crores by the end of
the Third Plan period. We cannot
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defer payment for an indefinite period;
we shall have to be prepared to pay
this international debt.

If a cursory glance is had at the
industrial geography of this country,
it will lead to this conclusion that
no attempt has been made to measure
the dispersal of industries in this
country. Regional development as
desired in the Third Plan is not
achieved. Even though the Estimates
Committee recommended that the de-

velopment wing of the industries
Ministry should be divided and es-
tablished in some zones, instead of

bein; located at one place at Delhi,
no action has been taken in that
regard. In 1949 we had as many as
23,000 factories which were governed
by the Indian Factories Act of 1948.
By 1959 the number has increased to
41579. That means a rise of 80:8 per
cent. The dispersal has not been
made in conformity with the policy of
the Government of India. Rather, it has
helped in widening the gulf of dis-
parity. In the last decade we have
seen that in Bihar there has been a
rise in the number of factories from
731 to 4904 in 1958. That means a
rise of nearly 571 per cent. Next
comes Rajasthan. In Bombay there
has been a rise from 7729 factories in
1949 to 10,995 in 1958. Thought it is
a rise of 42:3 per cent, in absolute
terms there has been rise to the tune
of 3266 factories. Similarly, in West
Bengal there has been a substantial
increase. But so far as my State is
concerned, it has been  most backward
and it is in the last rung of the in-
dustrial ladder.

The number of factories is not
actually the real indicator of the capa-
city for increased employment. The
new additional employment in a
large measure has been confined to
Bombay, Madras and West Bengal.
Orissa is of course the last in this
bracket. In the new industrial em-
ployment created, Orissa is of course
the last; even though the Rourkela
plant had been commissioned in 1960,

*Moved with the recommendation of the President.
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there has not been a substantial change
in the picture.

Regarding the distribution of new
capital, I would quote from the Indian
manufacturers’ data. High  concen-
tration of capital took place in the
last decade in Bombay and West Ben-
gal. In Bombay, the total capital em.
ployed in 1948 was Rs. 1952 crores;
it increased to Rs. 4383 crores in
1958. Similarly, in West Bengal, the
capital employed increased from
Rs. 1336 crores in 1948 to Rs. 340°6
crores by 1958. This dispersal of in-
dustries has been upset by the new
concentration of capital.

So also, if you analyse the distri-
bution of salaries and wages, in the
graph, you will see that West Bengal
and Bombay touch the figure of Rs. 20
crores to Rs. 50 crores while in my
State it is just between Rs. 2 crores
and Rs. 5 crores.

Taking into consideration all these
factors, 1 beg to submit that this
lacuna or gap could easily be
filled up if the Government make
up their mind to establish various in-
dustries in the public sector in those
regions which have been neglected so
far. This industrial geography in this
country is due to historical factors.
As you know. when the Britishers
came, they established their trade re-
lationship in Fort William, Fort St.
David and Fort St. George. From
these thrce nucleii they  projected
their imperialistic expansion and at
that time it was the colonial economy
which was governing the establish-
ment of industries in this country.
But now it is a socialist economy that
fs functioning. So, this point must
be considered from this new aspect.
We have seen that the four centres of
industrial, commercial and financial
gravity are focussed in the four
points of this country—Bombay, Cal.
cutta, Madras and Delhi. It should
be properly dispersed so that more
employment potential could be created
in the backward regions.
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Regarding the public sector, my
speech would not be complete unless
I make a reference to the poor show
that has been put up by the public
sector. There has been a decrease in
the earnings of the public sector from
Rs. 201 crores in 1960 to Rs. 195
crores in 1961. This implication could
be properly grasped by the fact that
investment rose from Rs. 605 crores
in 1960 to Rs. 709 crores in 1961. 1
quote this also from the official state-
ments, and you will be surprised to
find that in 73 public sector under-
takings the profit shown in 1961-62
was just 03 per cent. If that had
been so in the private sector, these
people would have been out of their
business. They would have been
either ousted by the shareholders or
the Company Law Administration
would have ousted them from this
business. But they happen to be in
the public sector and, therefore, they
still continue to carry on the busi-
ness. We shall have to scrutinise and
find out what is the real troutle,
whether it is the wrong personnel who
manage these public sector under-
takings who are responsible or whe-
ther it is due to the lack of cost con-
sciousness on the part of the public
sector undertakings. I think both are
right and it should be examined from
this aspect.

I would like to point out something
regarding the working of the STC.
We know very well that our export
position is very grim. At the same
time, we have got a dynamic Minis-
ter in Shri Manubhai Shah and we
expect that during his ministership
our exports would be boosted up. But
I would request that investment
priorities should be geared up to the
export angle. Our machinery should
be modernised and should be stream-
lined, and priority should be
fixed on the quality of our export
goods. I am very glad to learn that
our Minister pointed out the other
day that there will be a pre-shipment
inspection of our goods before they
are actually exported. This is a very
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good thing and should be followed
up.

Regarding the STC 1 beg to submit
—now there is going to be a second
STC known as the Mineral and Metal
Corporation—that our experience with
regard to the working of the STC has
not been very satisfactory. Though it
was founded to supplement the pri-
vate sector activity, it has gone much
beyond its original scope; rather, on
the other hand, the established chan-
nel of trade has been upset by the
interference of the STC. The neglect
of the STC in exploring new markets
and promoting export of non-tradi-
tional items is very conspicuous. It
may be due to the unbusinesslike
and bureaucratic attitude of the STC,
I do not know; but a thorough probe
is necessary in this regard.

Mr. Speaker: The hon. Member must
try to conclude now.

Shri P. K. Deo: Sir, despite the faci-
lities that the STC commands, the
total export in 1960-81 was only to
the tune of Rs. 26 crores as against
India’s total of Rs. 360 crores.

Regarding the barter deal I would
like to say that the barter deal has
failed to produce the advantages.
Manganese which has been bartered
against fertilisers and steel has not
been very successful. In these cases
negotiations are carried on in such a
way that the exports fetch lower
than the usual price. Barter costs
much heavier than the normal inter.
national price. In this regard I quote
from the report of the Economic In-
telligence Unit of London. The re-
port says:

“The Corporation also charge
high rates of commission. The
goods exported by the Corpora-
tion to the Communist Bloc coun-
tries are sold elsewhere in Europe
at a discounted price whereas the
the import of machinery and other
goods from FEast European coun-
tries cost 15 to 20 per cent more.”

If that is so, Sir, a thorough probe in
this regard is most essential.
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The Estimates Committee also re.
commended that the STC must have
a building of its own. They pay
high rent for the building of the
Indian Express and they must have a
building of their own. They must
also try to utilise the Indian shipping
as far as practicable. The Estimates
Committee has categorically recom-
mended that to boost up the trade
of iron ore they should develop the
Paradip Port and it should be linked
with the Orissa mines. As the STC
has got the monopoly in the trade of
iron ore, I want to say a word about
their supply to the various Indian
steel mills in public sector.

In Bihar and Orissa alone there are
124 iron ore mines.

Mr. Speaker: The hon.
time is up.

Member’s

Shri P, K. Deo: Just two minutes
more.

Even though they have got an
annual operating capacity of 20 mil-
lion tons, at the moment the transport
capacity is only 25 million tons.
Those iron ore mines have been sup-
plying to Rourkela and Durgapur
through the State Trading Corpora.
tion for the last two years at a rock
bottom price of Rs. 11/25 a ton for
the blast furnace grade iron ore. Now
it is learnt that the State Trading
Corporation is not going to lift any
more of it and Hindustan Steel will
be supplied this by their own captive
mines. We learn that by working
the captive mines, their own mines,
these iron mills would be incurring
a loss of Rs. 7 to Rs. 8 per ton. I
think that should be examined. If you
want that industries in the private
sector should prosper, the exports of
iron ore should be guaranteed. Of
course, the responsibility of the State
Trading Corporation is there to look
into this matter.

Mr. Speaker: The hon. Member

should now conclude.
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Shri P. K. Deo: One word more and
1 shall finish.

At present eight lakh tons of
iron ore are lying at the pit-mouth
and unless it is lifted and the supply
to the iron mills is guaranteed, it
will virtually amount to the cancel-
Jation of the iron ore mines without
compensation even though in the
Third Plan we envisage that 37 mil-
Jion tons of iron ore is to be produced.
That will all be meaningless.

Lastly, I would like to point out. ..

Mr. Speaker: After my ringing all
these bells, he is taking up a new
point. That should not be done. Shri
Heda.

Shri Heda (Nizambad): Mr. Speaker
Sir, the first point that I would
like to make is about the size of this
Ministry. No doubt, a good chunk
has been taken away from this Minis-
try and tagged on to the Ministry of
Steel and Heavy Industries, yet the
fact remains that the work of the
Ministry of Commerce and Industry is
so vast and so large that it is  just
like an ocean. It is not that there is
any intensity anywhere in particular,
but it is such a large variety that this
Ministry has to look after thousandz
and thousands of things and it is very
difficult to keep one’s eye on them.
Therefore when this re-organisation
took place it would have been better
had this Ministry itself been bifur-
cated into two independent ministries
of Industry and Commerce.

The second point that I would like
to make is about the nomenclature of
this Ministry. It has got two depart-
ments, one is the Department of In-
ternational Trade and the other is the
Department of Industry. The name
of the main Ministry remains as it is
though the names of the departments
have been changed. I do not know
why the Department of Commerce has
been changed into the Department of
International 1rade. The name, Iw-
partment of lnternational Trade, gives
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one the idea that it is something
different from general or internal
trade and it deals particularly with
international trade, that is, with im-
port and export, But it is not so.
Under the Department of Interna-
tional Trade all the old departments or
the old activities of the Department
of Commerce are there and some
more prominence has been given to
the import and export aspect. That is
good, but in my opinion this name is
not a proper name.

Dr. M. S. Aney (Nagpur): It is
not a common name; it is a proper
name.

Shri Heda: Then in the details 1
find that under the Department of
International Trade there are certain
plantation industries, I do not mind
that, but I have not been able to fol-
low why control over the stock ex-
changes has been taken away from
the Department of Commerce and put
under the Department of Industry.

The Minister of Imdustry in the
Ministry of Commerce and Industry
(Shri Kanungo): Stock exchanges are
under the Finance Ministry.

Shri Heda: They should have been
with Commerce, that is, with trade.
Instead of that, it is with  Finance.
That was my point.

The Minister of Intermational Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah):
Perhaps the hon. Member meant the
forward markets.

Shri Heda: I meant control of the
Forward Markets Act.

Shri Manubhai Shah: That is with
international trade.

Shri Heda: I remember that, when
I saw the communique for the first
time, it was mentioned under the De.
partment of Industry. So, I carried
that impression.

These days we are giving great em-
phasis to foreign trade, that is, the
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export-import trade. It is good, Shri
Kamalnayan Bajaj, while speaking on
this aspect the other day, referred to
a story of Mahabharata. He said that
there is a big chakravyuha and Abhi-
manyu is facing it in the absence of
Arjuna, I think jt may remind us of
Mahabharata but the simile that he
has given is not correct according to
the factual position today. I feel that
Abhimanya is facing the chakravyuha
but at the same time Arjuna is there
to help and guide him, whether
Arjuna is in the form of the hon.
Minister of Commerce and Industry
or in the form of the hon. Finance
Minister or in the form of the new
hon. Minister, Shri T. fT. Krishna-
machari whose jurisdiction is very
difficult to define.

Shri Sheo Narain (Bansi): Who is
Abhim.anpu?

Shri Heda: Abhimanyu is  Shri
Manubhai Shah, the hon. Minister of
International Trade. Therefore the
storv of the Mahabharata is not going
to fit in here. I am certain that
though the odds arc very heavy and
this haakravyuha is very difficult,
particularly when we look at the
attitude of the Aid India Club, we
may be successful.

In this connection I may welcome
the appointment of the new  hon.
Minister without Portfolio though, as
I said, it is very difficult to find out
what his actual duties would be.
You may allow me here a little dig-
ression. hTe other day when the
hon. Minister, Shri Mehr Chand
Khanna, was replying to the debate
on the demands of his Ministry, he
virtually complained against the Home
Ministry, the Irrigation and Power
Ministry and some other ministries
that they were interfering in his acti-
vities. They are undertaking various
construction projects and he has to
lend his officers, architects, engineers
and what-not. Everything is done by
his own men, yet the credit or dis-
credit goes to others. 1 feel that in
the Cabinet system that we are fol-
lowing generally an hon. Minister
cannot complain against another hon.
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Minister on the floor of the House, but
after the appointment of another hon.
Minister for creating co-ordination
between three or four 'ministries, 1
think there was some ground or some
good recason for Shri Mehr Chand
Khanna to complain. However, this
new appointment is there and I do
hope that, as stated in the press, very
soon these departments would also
come under his purview and he
would be able to guide them.

So far as the import-export trade is
concerned, I think we can profitably
look towards two great countries. One
is Japan and the other is Belgium.
Japan is talked of enough and I would
not refer to it much. But I wouid
like to refer to Belgium. It is easy
to understand. ...

Shri Narendra Singh Mahida
(Anand): May I rise on a point of
order, Sir? There is no quorum.

Shri Hari Vishnu Kamath (Hoshan-
gabad): There are only 35 hon. Mem-
bers or so.

Mr. Speaker: Let the quorum bell
be rung.

Shri Heda: May 1 proceed, Sir?
Mr. Speaker: How can he?

Shri Hari Vishnu Kamath: Al
empty benches opposite.

Mr, Speaker: Now there is quorum
The hon. Member might continue his
speech.

Shri Heda: I was saying that it is
easy to understand why Belgium
should be in the forefront, at least as
regards the Common Market, in this
affair; extraordinary as it may seem,
this small industrialised nation ex-
ports 40 per cent of her gross national
product and between 65 and 70 per
cent of all her industrial output.
Indeed, one finds among the leading
Belgian companies cases where the
reliance on export markets is even
greater than that. For example,
Gevaert Photo Products, the star of
the Brussels Bourse and the world’s
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second in this line (after, of course.
Eastman Kodak), exports no less than
94 per cent of its total output! And
its output last year covering as many
as 13,000 different products, was worth
more than 5,000 million Belgian francs,
or about Rs. 50 crores. These exports
were genuine exports, and not just the
addition of the output of foreign sub-
sidiaries, for Gavaert does not believe
in manufacturing abroad, claiming
that quality contro]l is too difficult
in overseas plant, Furthermore, Ge-
vaert is directly concerned with the
purchasing power of the develop-
ing countries because they count
among its 'main clients for medical
and industrial photographic  equip-
ment (X-ray film for medicine and
for material-testing in stecl and other
industries, quality control apparatus,
photo-copy and sound-recording equip-
ment for offices, etc.); the medical and
industrial divisions of this gigantic
firm far overshadow the division mak-
ing material. for amateur photogra-
phers.

Gevaert’s 94 per cent is perhaps an
extreme case even in Belgium, but
firms selling 70 to 80 per cent abroad
are far from rare here, and they in-
clude some heavy industries such as
steel, mechanical construction etc.

Now the point that I want to make
is that unless we develop conscious-
ness for export, it will not be possi-
ble for us to export in large quantities.
The tendency in India is just the op-
posite to the tendency in Japan or
Be]gi}_rm‘ In Japan and Belgium they
have got a long-range policy and
programme for export, while the ten-
dency on the part of Indian firms is
to make hay while the sun shines.
They make their programmes for a
year or two and when they complete
their deals we find that those firms
do not exist. Therefore we have to
create a climate in our country where-
by private limited companies would
be coming forward with the sole ob-
ject of taking up export-import trade
and they should have a long range
programme of ten, fifteen or twenty
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years, and slowly they should be able
to build. If we do not differentiate
between the long-range genuine ex-
porters and casual exporters then the
difficulty would arise that these casual
exporters would take away the cream
of export earnings and men operating
with a long-range programme will
get dissatisfied or discouraged. I am
saying this because many times be-
cause of our import difficulties, export
business is tagged with certain other
aspects.

For example, we allow a certain
type of exports and in lieu of that we
allow a certain percentage of extra
export of certain chemicals which in
many cases are sold in our markets at
as much as 400 per cent profit; there
are even cases where they are sold at
800 per cent profit. So, it is just pos-
sible that a casual exporter may come
forward taking advantage of a parti-
cular opportunity or moment and in-
dulge in it. The main point that I am
makigg is that we should develop a
climate here as in Japan. Belgium or
certain other countries where the ex-
port quantum of their trade is higher
and we should encourage firms or
companies which take up these ex-
ports directly and on a very large
scale. Without this it will not be
possible for us to export properly.

Sir, in my travels abroad I have
noticed a certain aspect of our ex-
ports. We discussed this matler in
the Estimates Committee and the pre-
vious speaker also referred to it. I
refer to quality control When a
commodity is exported, there is a
sample survey by Government. But
what do they do? We went into the
details and we found out a very funny
thing. Suppose there are one hundred
cases. Out of one hundred cases they
take samples of ten. If out of ten,one
is defective it is rejected and the
other nine are allowed to be exported.
I asked them why it should be ea.
When ten per cent of a commodity is
below quality, the entire lo: shoul®
be rejected. But that is not so. This
difficulty is there. The other coun-
tries are very certain about their
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quality, therefore, they make a good
name and once we have got a good
name, we can be sure of getting high-
er prices. If our reputation suffers,
we cannot expect even a reascnable
price.

So far as textiles are concerned,
many things happen. The length is
not as it should be; the breadth is not
according to specification; the count
of the cloth is different from the one
contracted for. A sample is shown;
something else is supplied. Tkerefore,
I would like to impress that our sur-
vey and assessment should be very
strict, quality control shoulq be tight
for those who indulge in mairnractices
will bring a bad name to the country,
and as such they should be penalised.

Mr, Speaker: I must point out to
the House that we are hard-pressed
for time. Tomorrow at five o‘clock
the Guillotine will be applied end all
the Demands put to the vote of the
House. There are nine hours allotted
to the Finance Ministry and =nire hours
cannot be made up if we adhers to the
schedule and also sit extra 45 minutes
for the Finance Bill. Therefcie the
House, I may announce, weuld sit up
to 6.45 p.m., for us to make nin2 hours.

Shri Hari Vishnu Kamath. May 1
ask why the Guillotine could rot be
applied at six instead of at five to-
morrow?

Mr. Speaker: That 1s the time fixed.

Shri Hari Vishnu Kamath: It is not
fixed by the Business Advisory Com-
mittee.

Mr. Speaker: It has already heen
fixed; we cannot chunge 1it.

Mr. Speaker: Dr. Singhvi. The hon.
Member should be very brief, in view
of the pressure on time.

Dr. L. M. Singhvi (Jodhpur): Un-
fortunately the pressure arises only
now.

Mr. Speaker: He w\s absent on
Friday I wanted to c# . him on that
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day. Therefore, he should not put
forward that excuse.

Dr. L. M. Singhvi: I have explain-
ed the whole position to you.

Mr. Speaker, Sir, the Ministry of
Commerce and Industry embraces
functions and activities which are
pivotal in the economic perspective of
our national life and, therefore, the
omissions and commissions of this
Ministry naturally occupy a place of
very high importance in our national
economy.

Sir, a very deeply disconcerting fea-
ture of the present economic scene in
the country is a deadly sense of dicho-
tomy which is being assiduously fos-
tered by ceriain politicians between
the private and the public sectors of
our national economy. It appears that
this has almost assumed an aspect of
veiled antipathy between these two
sectors. A usually bellicose, petulent
and over-bearing bureaucracy seems
to be carrying on an undeclared cold
war with business. And, Sir, this
state of affairs, this lack of coordina-
tion, and lack of cooperation between
the private and the public sectors,
which in my opinion is very largely
responsible for the lesser pace of
progress we have been able to achieve
—is due to the fact that Government
has not been able to take care of the
situation very effectively and ade-
quately.

Sir, I assume that the plans and
policies of the Government are in-
tended to operate within the frame-
work of freedom. I also assume that
our economic policies and plans are
not intended mainly to subserve any
semantic superstition—be that socia-
lism, or any other ‘ism’. T say this
because we often find daily bicker-
ings, altercations and s‘atements
which reflect adversely on the private
sector and they are calculated to
create apprehensions rather than to
allay them. If we expect the private
sector to make a continuing and a
constructive contribution to our
national economy, we must cease this
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kind of propaganda, this kind of ir-
responsible talk, because we.must
work for the emergence of an integ-
rated, agreed framework of reference
for national policies and planning. 1
am afraid that agreed framework of
reference is today lacking to a very
large extent.

I hope, Sir, that the hon. Minister
when he replies to the debate would
be able to assure us that in the
coming five years Government would
adopt a position which would allay
these apprehensions, which would re-
assure this sector. I am sure in doing
this he would create and contribute
towards the creation of a proper cli-
mate for the private sector in this
country.

Sir, I do not stand for the eccentri-
cities of cgocentric economics. I do
not idealise freedom without the con-
tent of social justice. I believe that
treedom is a clearing in the human
jungle: the clearing once made, we
must build, we must build with fore-
thought, with harmony, with since-
rity, with hard work. In this respect,
I would say that we have not been
able to harness various resources
which lie idle and which lie waste in
this country.

Sir, take an example, There is in
this country an acute shortage of
capital, but at the same time we find
that there are large amounts of
hoarded and hidden wealth in this
country. (Interruption). Yes, huge
hoarded and hidden wealth in the
private sector. What have we done
to draw it out, to activate these frozen
assets in the country and to harness
them in the service of the nation? I
am afraid, Sir, we have done precious
little. And T would like to suggest to
the h~n. Minister of Commerce and
Industry, as well as to the other M‘n-
{sters, the Minister of Finance and the
Minister of Economic Affairs who are
concerned with this, to ponder over
this problem and to devise measures,
not only compulsive measures, not
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only statutory devices, but measures
which would give incentives and
would provide us with the much-
needed capital in this country.

I would also like to say in this
context that we must not attitudinise
a doctrinaire approach of dog-in-
manger’s policy. The private sector
should be called forth, should be per-
suaded and encouraged to come in the
field where the public sector has no
reason at the present stage to enter.
This also is not being done in an ade-
quate manner, and that is also res-
ponsible, I think, for the lack of deve-
lopment capital in the country. 1
think there is scope enough for both
these sectors in the country. And
when we call names to one sector,
when we try to condemn one of thesc
two sectors, we are only, in my

opinion, cutting our nose to spite our
face.

I would like to say here that so far
as the huge hoarded and hidden
wealth in this country is concerned,
the Government should, if necessary,
appoint a small committec to consi-
der the various ramifications of the
problem of the hidden and hoarded
wealth, the extent of which is said to
be of the order of Rs. 1,000 crores, at
the very least. If that is so, then it
is very necessary that the Govern-
ment should consider appointing a
small committee to call forth thesc
frozen assets, as I call them. (Inter-
ruption). Nobodyv can est'mate them,
it is true, with any measure of accu-
racv, but T am sure that these esti-
mates which are based on some Im-
pressions are justified, and if they are
not justifiable T would like the hon.
Minister to say so. Because, T know
that authorities in the Gnvernment

have previously made statements to
this effect.

I would like to make a brief refer-
ence to the pattern of our imvorts as
well as to the acute shortage of
foreign capital that we are experienc-
ing today. Regarding the pattern of
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imports, 1 wowa like 10 emphas.se
that a foresighted and a fair approach
is an imperative necesslly, it 15 lue
first pre-requisite for the success of
our pians. 1 am afraid in the ficld of
imports it is  notorious that some
persons are considered more equal
than others, to quote a phrase from
George Orwell, And this amounts to
favouritism  in granting import
licences and creates a lot of cynical
and demoralising talk in the country.
1 have, for example, an instance in
my mind, namely the photographic
trade. Licensing of imports for the
photographic trade, I understand, was
carried out in such a manner for the
last ten years or so that a certain
foreign firm was built up at the cost
of various indigenous phot-graphic
firms who were established importers
of photographic goods in the country.
I would like the hon. Minister to con-
sider this aspect of the matter.

An equally regrettable aspect of our
pattern of imports is that there 1is
certain ill-considered and irrational
licencing of imports. I would like to
draw the attention of the hon. Min-
ister, for example, to the fact that in
the jute industry, while you are grant-
ing, more freely than elsewhere,
licences for importing converting
machinery, you are following a highly
restrictive policy in granting import
licences for the import of the primary
productive machinery, which is after
all very necessary and without which
the converting machinery would be of
no avail. I have particular instances
in my mind, but I do not think that
they should be put up on the floor
of the House. I am sure the hon.
Minister is more aware of them than
T am.

I would also like to mention, as has
been mentioned by previous speakers.
that recent experience shows that
there is likely to be an acute shortage
of foreign capital, that we cannot hone
to receive much foreign capital
‘through the institutional media of
loans and aids from abroad. The
-other sources of foreign exchange for
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us are also very limited. Tourist trade
has its limitations, as we all know,
Ourforeign trade hag been stationary,
as is admitted in all quarters, for the
last many years. While the hon. Min-
ister of International Trade was
addressing the House the other day
in a very confident, captivating man-
ner, I felt that perhaps our expecta-
tions may not miscarry. 1 was re-
minded, Sir, of a line from a nine-
teenth century poet:

For, tying the bonnet under her
chin

She tied the heart of a young man
within.
While the hon. Minister was making
a very charming statement regarding
the possibilities and prospects of
foreign trade and earnings of foreign
exchange, I felt that he should be re-
minded that even during the year
1960-61 there was a shortfall of Rs. 18
to 20 crores. If this shortfall is going
to continue, how are we going to be
able to achieve the target of augmen-
tation of our foreign exchange earn-
ings through international trade by
nearly Rs. 40 crores annually? I
hope that there is no heart breaking
later on. I hope that we can stream-
line our production procedures and
our cost structure. And, in order to
earn more foreign exchange and in
order to get more foreign investments
into the country, we should stop rais-
ing and chasing controversies in the
international field; we should create a
climate, by fiscal and monetary poli-
cies, of attracting more foreign in-
vestments to this country. As we all
know, in the past there has been very
little increase in foreign investments
in this country.

Sir, on this analysis it appears to
me that the possibilities and the pros-
pects of meeting our foreign exchange
shortage are rather bleak and disturb-
ing, and T hope that the utmost atten-
tion would be paid to this aspect of
the matter, because in this alone lies
our economic salvation for the time
being. We cannot afford tn re-tailor
our plans or to cut them down, If we
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continue at the same pace of econo-
mic progress it may not be possible
for us to realise the target—it is not
an ambitious target—but it will not be
possible for us to realise even this
target rightly set up, under the
hithertofore lackadaisical policies, I
hope, in this conext, that the creation
of the new Board of Trade would
not be a mere addition to the large
institutional machinery which we
already have, but that it will be a
functioning working body so that it
would be able to help enhance our
international trade substantially.

13 hrs.

Here, 1 would like to make a pass-
ing reference to the cost structure of
our industry that is at the root of
our difficulties in the field of foreign
trade. 1 need hardly quote Shri
Manubhai Shah who said threc years
ago just what he said two or three
days beforc that we are being priced
out in the international marke! be-
cause of inefficient management here,
because of high prices here, because
of a very top-heavy cost structure
in the country. I am afraid very
little was done in these three years
since he made that statement. Many
more such statements had been made
carlier. During the last three years,
we have done precious little. We
have mnot followed any consistent
policy calculated to alleviate our diffi-
culties in this field. It appears to me
that this is also evidence of the failure
of our planners. They seem to have
considered that they are helpless in
the matter of reducing cost of pro-
duction in this country or they thought
that this was a matter which could
be neglected and postponed. I am
glad there is greater awareness of this
problem now and I hope that given
the determination on the part of the
Government. this problem can also be

solved.

There 1is a cognate matter, the
problem of idle installed capacity in
the country. I think this is one of
the biggest problems confronting the
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country today. We have lotus eating
m the ausirial field on suca a huge
scale that it is incredible, No syste-
matic study of idle installed capacity
or under-utilisation of resources has
really been made in the country.
From whatever figures are available
from the skeleton statistics that are
maintained by the Ministgy of Com-
merce and Industry, I think 1 would
be right in saying that there are
many industries in which there is idle
capacity to the extent of 50 per cent.
or more. A recent study of how men
and machines spend their time in
Indian Industry reveals that almost 41
per cent. of the working time of the
machines is wasted in trivial matters,
in inspection, in getting repairs made,
in getting spares etc. This does not
reflect very well on a planned eco-
nomy. Particularly when we pro-
claim the bfients of planned eco-
nomy in this country, it is a shame
that we have not been able to do
anything in this matter. I would also
like to point out here that the figures
of the Ministry of Commerce and
Industry on which I rely naturally
because there are no other detailed
figures available, are based on a
single 8-hour shift a day and 300 days
a year only. I would like to put it
to the House whether a country like
ours can afford such industrial siestas
and idle workless hours and to have
only 300 working days in a year of
one 8 hour shift a day. ‘Therefore, I
would say that even the figures that
are available do not reflect the cxtent
of the real idle installed capacity in
this country. I would, therefore, ex-
pect the Minister to take the House
into confidence and tell us what he
proposes to do about it in a concrete
form, in a positive way, because this,
I think, is an outrageous situation
which is rather repugnant to the very
concept of planning.

Then, I would go on to make g re-
ference to the utilisation of industrial
byproducts in this country, which is
again a matter which has received
scant attention at the hands of the
Government. Instances are legion in
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which industrial byproducts just go
waste. We know that all techmologi-
cally advanced countries in the world
today are able to make very effective
use of their byproducts and they make
use of it in a profitable manner.

Paucity of time does not permit me
to examine the functioning and orga-
nisation of the public sector under-
takings in this country in any great
detail. I would like, however, in the
first instance to welcome the move
for the establishment of a Standing
Committee of Parliament for Public
Undertakings. I hope that such a
committee would do immense good. I
also hope that through the in:tri-
mentality of such a committee, we
would be able to reconcile the nceds
of accountability and autonomy in the
public sector which js a problem which
has bedevilled not only our couniry
but several other countries also wheve
nationalisation has taken place and
where economic activity has gone
apace in the public sector. I feol that
autonomy and accountability are not
necessarily antithetic. I fecl, on the
basis of experience of other countries
such as the U.S.A. which has got large
public undertakings and the UK. and
France that Parliament must continue
to supervise the functioning of public
undertakings. We cann»t afford to
abdicate our responsibilities because
it is tax-payer’s money that is invest-
ed. In this connection, I would lik>
to say that there should be frequent
efficiency audits and that there should
be special committees to consider the
functioning of public undertakings. 1
would also like to draw the attention
of the House to a suggestion made
by the Estimates Committee that 25
per cent. of the investments should
be thrown onen in the public under-
takings to the public at large. I do
not know why this propasal hag been
kept under cold storage for so long.
I would like the Minist~r to tell us
what he proposes to do about this sug-
gestion. As he knows. the excuises
given bv the Grverrnment earlier were
not acceoted bv the Estimates Com-
mittee in this connection.
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I would like to be given five
minutes more since I am the spokes-
man of the Independent Parliamen.
tary Group.

Mr. Speaker: Five minutes I can't
give. Three or four minutes he may
have.

Dr. L. M. Singhvi: I would like to
quote, since I have very little time
at my disposal, in order to illustrate
the supercilious bureaucratic temper
that characterises our public under-
takings I would like to quote one of
the distinguished predecessors of the
present Minister of Commerce and
Industry, who has this to say:

“Another featurc noticeable in
several State enterprises these
days is the presumption of expert
knowledge on the part of those
who are placed in charge of these
ventures. As a consequence, dis-
passionate observers cannot fail
to noticc many square pegs in
round holes. Individuals who may
be gocd and efficient in certain
administrative responsibilities and
duties are thrust on ventures in
which they could not ordinarily
be expected to take even the re-
motest interest. These “Mr.
Know-Alls” coming from some
heights, ensure for themselves all
the best benefits, advantages and
comforts, unmindful of the bur-
den and strain which they cast on
these enterprises under their
charge and spend a good deal of
their time in carrying out the
orders and directives from the
superior bureaucrats of the Sec-
retariat. Quite often, such a state
of affairs leads to a demoralisa-
tlon and corruption of the whole
atmosphere of State enterprises
with all the consequent evil re-
sults that ensue therefrom.”

In addition to the problem of
bureaucratic temver in industrv, we
have also the problem of doctrinaire
political sloganeering and political
ftantrums. It is a spectacle of a
frightened and embattled rider riding
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the tiger of bureaucracy in this coun-
try in the field of public undertakings.

In this connection, I would like to
quote from a high authority who says:

“In the old days the principal
enemy of public enterprise was,
no doubt, those who disapproved
socialism. Now it is socialists
themselves.

Shri Manubhai Shah: May I know
whom he is quoting?

Dr. L. M. Singhvi: I am quoting
Mr. Galraith, an economist and a
statesman,

Shri A. C. Guha: The previous
quotation?

Dr, L. M. Singhvi: 1 wanted the
Minister to guess. It was from Shri
C. H. Bhabha. Mr. Galbraith goes on
to say:

“Now, it is socialists themsel-
ves. For it is socialists who re-
fuse to consider seriously the
peculiar requirements of the
modern productive  enterprise,
whether public or private; who
decline top give it the autonomy it
must have; who destroy it by
meticulously pressing on itg deci=
sions and thus forcing upon it an
intolerable and unworkable cen-
tralisation; who decline to see that
the organisation of public enter-
prises must keep pace with new
conditions and new tasks; who
are careless about the standards
to which management of the en-
terprises must be held; and who,
on occasion encourage workers
and consumers to appropriate the
surplus on which expansion and
growth depend and without
which there will be stagnation.
Above all, it is socialists who are
responsible for the paralysing
belief that success is a matter of
faith, not works.”

I have also a word to say regard-
fng the Indian Standards Institution
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regarding which I had moved a cut
motion. Therefore, I suppose I can
have just ene minute to say a few
things about it. We find that instead
of Rs. 5 lakhs about 6 years ago, we
grant about Rs. 20 lakhs to the LS.I.
now. I have, in the course of my
study and enquiries, found that the
autonomy granted to the Indian
Standards Institution is being very
grossly abused. I do not want to
bring many specific instances to the
notice of the hon. Minister on the floor
of this House, but I would like to say
this, that, in the first place, the actual
conditions prevailing do not reflect
much confidence of the consumers. To
illustrate this point, I would say that
the textile industry which is so big
in this country and which looms large
on our econcmic horizon does not
have a single certification mark
within its ambit.

I would like to say also that in the
organisation itself, there are various
drawbacks, there are various bottle-
necks and there are various tyranni-
cal things that are happening. As a
matter of fact, a gentleman, or two
continue even beyond the prescrib~d
age of retirement. People are em-
ployed without an open advertise-
ment. People are kept in service for
two years, an® no advertisement i
made on an all-India basis. Peopl
are kept on the basis of favouritisn
and nepotism.

A stall wag constructed recently in
the Exhibition, for which a sum of
Rs. 80,000 were paid to some favour-
ed firm, and actually speaking, this
firm gave a sub-contract, and this
sub-contract was only to the extent
of Rs. 35,000 so that Government got
for Rs. 80,000 what was worth only
Rs. 35,000.

Mr. Speaker: The
should conclude now.

Dr. L. M. Singhvi: I shall conclude
in less than half a minute. I have
also reliable information that the In-
stitution is also asking its licensees to

hon. Member



10007 Demands

[Dr. L. M. Singhvi]

contribute advertisements in the news-
papers for it, which is bound to reflect
on its impartiality and its judicial
approach to things.

I hope that these matters will als»
receive the attention of the House,
and the Ministry, and the Minister
would be able to assure us that some-
thing effective and the needful will
be done in this matter.

Mr. Speaker: Is there any Member
from the D.M.K. who wants to speak?
I find that there is none. Then Shri
‘Bagri from the Socialist Group want-
ed to speak, but I find that the hon.
Member is not present here. Now,
Shri Hem Raj.

ot R QN (FLT) : WA 7EITA,

& o 1 qrary g 6w & A e

w1 WYFT frar & ot @ amF a
qTAAT & AT [2 &7 qIFY AT IIRAT
g A& o gy fa oy & ag

ATHAT 9139 & fFar ¥ev @ ¥

THFAT AT | T D FrgF T T qIRAT

|9 A 7 I & 9ETey gy o

7T A AAfrdy fesr & areaw v

g 7® Q1 gare w3 fv g dar
g & T_E ¥ | BT AF gEIR gATT

FT dTenl® & Fg I G2t FrEt &Y geEay

g fa 1 fF aEE tdoo F T 2

T 39 F1 ufvar w1 v maE ¥ T I

SATLT F SATRT Yo UHT % 2 | g5 A

[TE 99T O #ET ST a4 afew

9T T § | A ST @ A1 T FHATST

o feAraamam & 7 3@ H

Tg T FT RS ITET 2 | A WA

At AE & w1 ww Al o< gy ¥ F

ST § | afF F awwan g fw rgAne

FIET IR IT R AGITS

st s=ar g% A & wr g & A

N TE F TG F AL 5 T 9,
IEE AT A AE ot Afew A aw

g @9 AG ¥ AL | qgF 9 AW AT

sex W F9 g @ & 1 fewmeemRy
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AT qTE | 9gT 22 IT A1G Q0 AT
F U9 MR 97 79 FT GO I8
FaaT @ ¥ {5 Mewmw &9 g @18
T a7 Lo AT qF TGF T} | @i
Mg #Y {EET TT W qg 99 Y
SIeFH Fiee ag W g | I9 & AW
qY FAd A TGS g1 @Y & a8 AT FH
? | TMGET WTHE ¥ T 99 A FEE
& 7€ ¥ 99 & qanfaw I@ AT F0AA
? &8 {8 79 G¥ 9T IS 9oy @ 1

oI FA IF F F UFEET AT 9T
TR TAETET ggE S FT AT

FEST IgiA @ET & W J= AT
AT § 9 T AT 48 gA1 E gy
A A g 39 F Uy gred g fw
TG A AW ST AT 9T FAIX FEA 2
I H A Yo YTAT FF AT qT HAHT
qrhe ¥ 9¥Y § o1 gAY W1 e A
THE F I9 & 919 T & | 2T 4w
FEMfAEaT # faat @ | gemfasas
TF TAT WIEE 97 9 % gW 99 &
AXT 4 | 7T AT T dT av3 g1 747 3
o7 FfF gars FET gIeT AT AT @
Zgfrd aga @=t g3 & | A% € ¥
W5 H TEF 3 AT R RS FT @0
q=aT 41 99 ifegq nav dAgd & Afw
FA § 9 @91 agd 4T 4¢ W |

Y & T WM AT A 6T
TFTRT ITA SfE A Ao § & aE
Y 47 o o7 39 F1 QY 97 FT femr @
X fom &1 f wdon a8 g 5 aw
9 T H FEE AE FT gEAl |

& I F SewA & fager § I
TAE & ) IRy 39D J @t § A
It & g2 & fgwma & @md & 1 F Srgar
g fF ug I @ foge & qamd s
fe Tt 93 sewm A g & M
I FT G qgt 9T faraet age i

2\ ™ fage & 3@ 9 AT o) Fiver

F 8w & AT AEfrd & & e
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& 99 A1 9= AN qATE IH | TW W
GaaTET I3A A W wfed | @
I qEdd F34 9Ifgd afF agr A
W9 &Y ATe ¥ 99 g4 WT Tgi & &
M HNT qEH FT A6 | W F
faq 4 oF qda g @A A g
f& ag =17 & Fvg 3 @@
s ¥ #9 g1 959 qx fFEr fqew a1
TFTRT $AET A TEE! AW | I F A
19 A qg Wmean g & # A alew
ey foran s forer @ @ o= &
TRMFEAT AT FT AT ATHAT & A
2% qTE 7 g &1 AF | F1E AR a4
TEEQIE T F1 41 OH FAafasy
fegem & s 3 faww fF o
fFear & ForE F1 T 94T @ 99
gafadr 7 ag twoar #9 g1 @ arfe
IF A AW FRTAEAR H AT FT
faw &% |

TF AR AT T A FIAT AEATE |
A 1E A T F JIeA AR AT TG
FEEET TG fAa & | I AT & AT
T2 T faget a1 7oz far mn ag
| qG o ) w7 A g
W At 9g F19 S § G 99 T
AR FAeasT qg & TEH A= gl
AT FifE 9 F I FAF Qoo WA
gt g TR E 1 T A ard AR Ay
& g qgi 0T WA § 99 H 09
Qo000 F T FTH FT W & | WX ZH
Y T FS T AT AT I9 gAd
iRl F1 IF T FETE A F qE
=g 5 5= & A gt 9T A Fewe-
FO Fmmfes aar {fsd arfs agr
& T & T g FEmafesw ¥ o
T | I GIT § &Y UG TR 9 qAA

wivd & Wt FIA1 e g fF
ZFENE AT AT F F foaF 99 #
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gafgst & 9@ | S IFE aAE 9§
Iq #1 qEEI fooaT ST AR A agr F
TS FEe 9T 41T, TRFEH 9T 06
;T A At A=H 9T T IqA G
I ¥ qAIAE T A

TF g § "9 F WA AR o
FAT AT § AR AR A R fF
g U FTT W4T fagra 98 wRa
@Y @ & T a7 5 ag e
ferdfeds ®iv &Y oo % gefea-
ARIA FH T FH € A@A |
fagre & ZAR 9t & A9 aga T=al
g% "G frar smar § ) oo ® @
& IS A AT St & ) q9E &
fay qafas d%ex ¥ fad wiw oo
bFd FToaTg vEET TE g ATH 39
fagra & 1 ¥ =51 dam@ & TG
e T | T3z dFEC H O OAR
$afay Mg §r oA | gErR
99T ¥ 7RISl ofte § &1 hEedd
¥ Y FT TEE TRAT AT 47 | UF
gz daedl M T Aty Faed
FITST & AT HT T ®7 97 ZfFa 39
&1 wfeear arfzear qeEt ofwar & &
AT A T ATAT TG § | THad
g1 ag 721 2 f fom favdon a7 g7 =%
AT F A1 FY AT ¢ FfEA qHA TG
gY foar SAT & | gg A agt 9v 9«
& & | 7g AT GAfgE, TR ag
iz & faugr ar Aafyz & fag &y,
FET Y AT AT T E ) TN TE &
Foo FY wEIfEAl & wX DA AT THH
ATE ST TGN | AT Ay AT awt &
AT AT TR & AR A AT AR
o7 @Y E oA ¥ AET | IF § a8 H
qgTET ST H agd Hiqw HE v
gor 8 1 # faded wom wgar g fr &
gt ATEaT 6 39 T w1 F F R
AT § F1E THIETA §) | TETF TET
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[ gn = ]
afear @ A gafae 7 gz 48 =
f& 3zt 9T g7 at ¥ I T
foar stid, ¥few § a7 gET AR §
f axFTe F1 79 T FT TG @AT
w1fzd fF ag 98 X & grama 7 da1
R, foa & @rT & wEwaw g A T
g "HEgH F a7 F TN FEw
FIA & I H AR SATH & AT FQTH
& g1 @ 2 A I g & A AW
faelt et 1 Q12 BV (Ineerruprions)

oW g TE T Ui
gt e g A =Tifed |

oft g7 T : gAfAy F FEAT HHN
S ¥ fraza sem fF 7 AFT SR,
o & fagdama & g8 ®Ra-gm}
AW H RV TET T g, @ AR A
qETel ¥, FAT H, AME WG, JET W
99 F g F=91 AT IIAH § |

T AR § UF 357 ag foar smam &
f& FiTer § § FFT gafed wE AW
gEdl fF agi 9 IO ®' sgEedr
& §, T AZA ALY § | TF 9 qH
aga ETA T & 1 A (@I AT §
f& s Frei AT fgam=e 3w ®
ST FTH KT AT qEAT &, T 97
WT AEA T g, @1 fET FOET A,
gt AREATL % TG ATgT AT &,
IR T AL AT AT AT FEAT |
gafad & araqg g4t St § fAaam
Fo & g9 foem & g1 ® A9
9= #T & 7 wfegar fear s
H & g |

TH & HeATaT UF |A| A ag g fe
9" F | AT w1 ¢fto fawmr
Fter fefegae & Arar & 1 agh & @
&1 qra Wgq oo F wrar § 1 qwi
9 UF T B TgT o g an
awdt g, IfFT W aF IW@ aE 2
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e wd) fagr mar g1 F A Y
St § grdAr F€T f ag agt e 9w
hF) s & fagm § fa=me #0.

qgTel ¥ FA-grAmgHe ST g3
# gT gY ) & f agi & A s
T &1, T A Afgq w1, suRT § SART
FEATe foFaT oM | qRT R W AT §
aga feAt ¥ gg @ w9 @ Efe oF
grEeT g W@l AThRe § W1 914,
A T A fr Frd gm At &
uFEfiTg 99 @ § A F9 aF q
TAR-TFATT TF GG AET, AFFHT g
TIAT | FF aCF A egra fear A W
UF TUESE AT q@i Ja FT &
qTHE § ATGTAG | FIC ag =@y fawedr
¥ 99 g%, A1 FZAC N | I9 F Fga
SqTT WEFF g1 GHAT, qET FT FHAT
qIA ZEXATA g1 FHTT AT Fg Ay
HA-GFATEHE WY gT g | |

gA W8T & 99§ q FT AL
g f& o & qd qww fear

Shri Vasudevan Nair (Ambalapu-
zha): The Minister of International
Trade has already spoken when he
explained the various steps that he
proposes to take for stepping up ex-
port trade. He pointed out that dur-
ing the last decade trade with East
European countries has jumped up
very much. Of course, it is welcome.
But we would like the Minister to re-
member that there is much  more
scope for the stepping up of our ex-
port trade not only with the East
European countries but with many
other countries in Africa, in our own
Continent and perhaps in Latin Ame-
rica. Really vast possibilities have
opened up for our country to have
new trade links, and it is all the more
better for us to find out new trade
links with new tvuntries; equally it is
al] the more better for us to reject
the idea of depending on the tradi-
tional trade links very much, because
experience is very painful. We have
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seen during the last few months how
politics has entered trade as also the
economic help that we are getting. I
do not want to go into details due to
lack of time. But we would like to
impress upon Government the neces-
sity of diversifying our trade as much
as possible,

Much compliment was paid to the
Minister of International Trade, about
his courage, about hig cleverness and
all that. But we would like him to
have the necessary courage for the
diversification of trade. It is really
humiliating for us to sit waiting on
the doorsteps of countries like Bri-
tain. When they have entered ECM.
we will be in trouble. After all, they
did not care for us very much. They
are even unable to take care of them-
selves in the world situation today.
We know how they are also pressed
by the Big Brother to join the ECM.
This the present world situation. So
it is all the more nccessary for our
Government to have g cent per cent
independent position in international
tradc.

1325 hrs.

[Mk. Depury-SPEAKER in the Chair]

1 wanted to make use of thig oppor-
iunity to draw the attention  of Gov-
ernment to the sad and  miscrable
plight of one particular industry, the
coir industry, again. I say ‘again’
because in the last Parliament T had
occasion to deal with this subject. But
it was during the discussion of  the
Finance Bill and naturally the Min-
ister of Industry wag not rcplying to
it. 1 would like the Minister of In-
dustry to say something on this
matter on this occasion, if it is possi-
ble for him to do so.

As far as this industry is concerned,
it is common knowledge that in my
State, Kerala, this is an industry on
which more than a million people de-
pend for their livelihood. This is an
industry which used to earn a lot of
foreign exchange for us. In 1951, by
the export of coir goods we could get
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Rs. 10 crores worth foreign exchange.
But unfortunately this industry has
lost, especially the  manufacturing
goods industry has lost, much of its
foreign market during the last decade.
That is the basic trouble with this
industry.

The Coir Board was constituted in
1954. Actually, the Board is the doc-
tor to look after the patient of this
coir industry. But unfortunately, the
record of the Boarq is not at all good
or creditable. The Estimates Com-
mittee of Lok Sabha itself has pro-
duced a report on the work of the
Coir Board where it has stated that
the Coir Board could not help in the
export of coir goods very much after
it was constituted.

I do not want to deal with the Coir
Board as such just now. I only want
to invite the attention of the Minister
to certain important steps that we
would like him to take in order to
save thig indus'ry as much as possi-
ble. The main difficulty is that there
is unrestricted export of coir yarn to
the West European countries where
they are having now a manufacturing
industry based on coir. I do not pro-
pose that the export of coir yarn
sculd be stopped. That would notbea
wise step as far as this entire indus-
try is concerned, but at least some-
thing should be done to provide coir
varn at a reasonable price to the
manufacturing industry here. That is
one thing. Also, Government should
make an inquiry; they should send a
team or some officers to the West
European countries to see whether ac-
tually our coir yarn is being made use
of. as is feared, by these industries
very much. We should find out how
far the increasing export of coir yarn
is affecting our manufacturing indus-
try. It is feared that this is affecting
the industry to a great extent.

Another difficulty is the higher
freight rates on export of coir goods.
I was glad to hear from the hon. Min-
ister a few days back during Question
Hour that Government were seriously
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taking up this question with the Con-
ference Lines. The Minister was
hopeful that something would come
out of the discussions they were hav-
ing with these Lines. I would like
him to go ahead speedily as far as this
problem is concemed sp that the coir
goods export gets some kind of relief
by a lowering of the freight rates on
coir. Till then, we would request
Government to subsidise export of
coir goods. We would like the Gov-
ernment to think about that problem.

There is another demand from the
various trade unions representing the
coir workers that it would be very
good if a Coir Trading Corporation
can be started. They have made con-
crete suggestions to the Government
of Kerala as well as to the Central
Government how a Coir Trading
Cornoration can very much help in
putting the industry on its legs. We
would like the Government to consi-
der their proposal,

Another proposal is to include coir
goods industry under the Industries
(Development and Regulation) Act.

Yet another proposal to solve the
problems concerning this industry 1is
to envourage the co-operative sector
of workers. It is a pity that during
the Second Five Year Plan, the target
fixed for organised co-operatives was
not reached. Actually, it was decided
that during the Second Five Year
Plan, 284 co-operatives will be organ-
ised; but we could reach the figure of
only 181. In an industry which is in
very deep crisis, it is really a pitiable
position. So, it has to be looked into
and the co-operative sector has to be
encouraged

These are some of the steps propo-
sed by those people who are interested
in the well-being of this particular in-
dustry. I would like the Minister,
especially the new Minister, to under-
stand the seriousness of this problem.
The entire coastal belt of the Kerala
State is actually in a  very serious
crisis because this coir industry is the
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backbone of the ecoomic life of that
region. At one time, it provided the
people with livelihood, The situation
was very good. Now the situation is
very disappointing, It is better that
the Minister ssmetimes goes to  that
part of the country and sees for him-
self and understands the seriousness

of the situation and takes energetic
steps to save this industry.
I will be done with yet another

point. That also concerns our State.
My friend on the other side, Shri
Kappen, with vehemence and with
feeling referred to this  particular
problem the other day. The general
piroblem is the backwardness of that
region as far as industries are  con-
cerned. Our  complaint—and our
charge. 1 should put it that way—
against the Ministry and the Central
Government ig that in spite of the pious
declarations nothing much was done
till now for developing industries in
that part of the country. Taking into
consideration the large number, hun-
dreds and thousands, of educated
young people going without employ-
ment and taking into consideration
the fact that land for cultivation is
comparatively very little, we can be
saved only by starting small and big
industries in hundreds. The new eco-
nomic survey that has been carried or
has pointed out that during the com-
ing 20 years, if Kerala is to catch up
with the rest of India, at least Rs. 1000
croves should be invested. Of course,
it is a shocking amount. But, what is
happening today? Even those indus-
tries which were allotted for the State
are in a state of uncertainty, whether
they will after all come up or whether
they will be shifted to some other
place,

I am specifically referring to the
case of the phytochemicals which is
proposed to be started at Neriaman-
galam. In this House itself contra-
dictory answers were given on behalf
of Government. We were sometimes
told that it is because of the ,‘default
of the Kerala Government to acquire
land that the work is suspended. Ac-
tually, a note was circulated to that



108Y7 Demandsg

effect in the Consultative Committee.
Afterwards, we were told that the
whole economics of the project is
under consideration. Now, it is for
the Ministry to gee that as much is cut
down as is possible. But we are in-
terested in seeing that it is started
in our State. Even g loyal Congress-
man like Shri Kappen speaking with
vehemence shows the feeling of the
entire people in that State. He put
forth the stafement that the British
came to India through Kerala and
now the Communists are trying to cap-
ture India through Kerala, So, some
industries should be given to us.

Unfortunately, there are pcople in
the State who are arguing like that.
(Interruption). But, apart from all
that, as far as we, on this side, are
concerned, in spite of all such talk,
we will go the whole hog with them
as far as improving the condition of
our State is concerned. No political
d'fference stands in our way. We
would only like our friends also to
take up the same attitude. Now, I
want a categorical statement from the
Minister that all this talk or paper re-
ports or rumours about the possible
shifting of this particular plant from
Kerala is not true, that it is going to
come up in Kerala. We want to get a
definite assurance from the Govern-
ment as far as this question is con-
cerned.

We hear that you are going to start
some new industries in the public sec-
tor. Kerala should always be in your
minds when you th'nk about starting
new Industries because—do not think
that we are arguing for a particular
State in a parochial manner we feel
Karala is India. In spite of its being
neglected during the last so many
years—we honestly bel‘eve it has been
neglected; you may not believe it, in-
cluding my friend Shri Kappen believe
so—the Kerala State people do not
think on the lines of the DMK. We do
not think bn lines of separatism. We
have always resisted that. In sp'te of
the painful experiences we believe that
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it is the problem of India as a whole.
You are going to start marine diesel
manufacture in this country. We hear
that Government is propos.ng to have
some new industries, to have machine
tools gain. When you have the con-
sideration of the location of these in-
dustries in your mind, I would request
the Ministry to keep the case of
Kerala in mind. I am not pleading
only for Kerala. We only want Gov=
ernment to implement the Industrial
Policy Resolution as far as the deve-
lopment of backward regions is con-
cerned.

I hope the Minister will give serious
thought to these suggestions and will
do the needful in the matter.

Shri A. C. Guha (Barasat): Mr.
Dcputy-Speaker, Sir, much has becn
said about the commerce side. So, I
wouid like to deal mostly with indus-
tries wing of this Min stry which has
made really good progress in indus-
trial development. The main  diffi-
culty for our industry is about
quality and also of cost.  For
internal consumption as well as for ex-
port, these are the two points which
should be seriously taken into consi-
deration; and something should be
done to minimise the cost of production
and also to improve the quality.

India is now almost a protected
market. There is hardly any import
from outside. So, the manufacturers
have got a sheltered market. They can
put any price on their products; and
the consumers will have to take them
at the prices put by these manufac-
turers. I do not know whether Gov-
ernment can introduce a compulsory
system of cost inspection into all
these industres so that the interests
of the consumers may also be pro-
tected.

From the point of view of the con-
sumers’ interests as also from the
point of view of export prospects, I
think Goverment should seriously con-
sider the question of having a system
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of compulsory cost inspection. Some
time ago, I think about two years ago,
the Minister in charge of Industries
then, Shri Kanungo most probably,
said that there was no such authority
for Government under the existing
Act. If so, Government can surely
amend the Act and take additional
power to have a compulsory cost and
quality inspection in all the manufac-
turing  industrial units. There
was another question. Shri Manu-
bhai Shah gave us a very solemn
assurance that the project for the
manufacture of a baby car will come
into effect at an early date. I do not
know what has happened to that.

Shri Manubhai Shah: It has gone to
the Ministry of Heavy Industries.

Shri A. C. Guha: It brings me to the
question of division of the Ministry, A
ministry has to be formed according
to some method or some administra-
tive conveniences or inconveniences.
But if a ministry is to be formed or
deformed according to some personal
considerations many troubles  will
creep in. The policy matter remains
with th's Ministry and the implemen-
tation of some ‘of these will go to the
other Ministry. This is wrong, Some-
time back, about 7 yecars ago, a simi-
lar divis‘on was cffected but then of
course it was a temporary arrange-
ment. Now at least there should be
some method for bifurcation of these
Ministries. If the small car question
belongs to another Ministry, 1 hope
they will pass it on to that Ministry.
There was the Jha Committce report
submitted on the 6th February 1960.
Then therc was the Pandey Committee
report submitted in March or April
1961. It is now more than one year
and nothing has come out of it.

Shri Swaran Singh made a solemn
declaration that no officer would be
made a member of more than four
boards of the public sector industries.
But even now I find that at least some
officers in nine public sector under-
takings and some of them are Chair-
men of at least ?-5 corporations.
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Shri Manubhai Shah: No Chairmen
now.

Shri A. C, Guha: They continue to
be members anyhow,

Shri Manubhai Shah: Not of 9, but
of three or four boards.

Shri A, C. Guha: I can show it in
this report.

Shri Manubhai Shah: After it was
laid on the Table of the House, this is
a new decision. ... (Interruptions.)

Shri A. C. Guha: If there has been
some improvement, it is all right.

I find there is a scheme for expan-
sion of looms in the composite mills.
But it has been mentioned in some of
the papers circulated to us that no
more powerlooms will be sanctioned
and no expansion of powerlooms will
be allowed. Again, There is an alloca-
tion of Rs. 4 crores in the Third Plan
for the conversion of handlooms into
powerlooms. All these are somewhat
confusing and Government should
clearly state the policy as regards
power and handloom. There should
not be any ban on the expansion of
powerlooms. These are labour inten-
sive industries. Though therc may be
a few big units, mostly these are units
of 16, 20 or 50. 1 am not pleading for
anyvthing more than 50 power looms.
Such units which arc in the co-opera-
tive sector should be encouraged and
there should not be any ban on the
expansion of powerlooms up to 50
looms.

Even now I find that more than 63
per cent of the handloom weavers
earn less than Rs. 60 per month. The
handloom weavers are mostly exploit-
ed by middlemen and Government
can do them much good by supplying
yarn through Government agencies or
through co-operatives and arrange for
machineg for sizing, and calendaring,
for dyeing and bleaching also through
the Government agencies, Marketing
also should be taken over through the
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Government agency. I include the
co-operative societies also in this. In
Bengal the position is that the hand-
loom weavers are working just as day
labourers at the mercy of some inter=-
mediaries. They supply yarn and take
over the products while he gets just
a marginal wage to continue his exis-
tence. Handloom sector is thc next
biggest sector to agriculture in the
matter of employment. This state of
affairs should not be allowed to con-
tinue here. Government should see
that handloom weavers are not ex-
ploited in this way.

Reducing the disparities in incomes
and decentralisation of economy are
proclaimed objectives. But in the
matter of licensing any industry or
licensing for imports, special favour is
shown to those who have already es-
tablished themselves in the field. That
may be a better method of getting
better results for the time being; but
such a policy is surely against the fun-
damnetal and basic economic policy
of the country. They should try to
see that their licensing policy is re-
gulated in such a way as to help de-
centralisation of economy and to pre-
vent concentration of wealth and
means of production in a few hands. It
has been alleged there has been no
denial or repudiation—that not more
than one dozen business magnates
control more than 50 per cent or 60
per cent of the private sector of our
industries. In this context, licensing
policy as regards new industries or
expansion of old industries or imports
should favour new entrants so that
they may get a chance and there may
also be decentralisation of economic-
power in the country.

I should now make a reference to
two industries jute and tea. The main
malady in the jute industry is the
sharp fluctuations in the price of raw
jute. Government, I think, has be-
come conscious of the seriousness since
last year when the price of raw jute
shot up to Rs. 80 and this year, now
at mill gate it is about Rs. 28. In this
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condition no industry can thrive nor
can any export thrive. Foreign buyers
cannot depend upon us if the prices
fluctuate like that so there should be
some stability. Some Government
agency, even STC, should take over
the function of supplying raw jute to
the mills,

Mr. Deputy-Speaker:
Member’s time is up.

The hon.

Shri A. C. Guha: I shall finish in
about five minutes.

Mr. Deputy-Speaker: Just two or
three minutes.

Shri A. C. Guha: There is a buffer-
stock authority; this also may be han-
ded over to the STC. Two years ago
they tried to purchase raw jute as a
sort of price support to thce falling
price through co-operative societies.
They did not help much. This year,
I do not know how much they have
purchased. I am told they have pur-
chased about four lakh bales. I do not
think that is quite adequate to give
any price support. What I suggest is
that the STC should be given the au-
thority as also the function of supply-
ing raw jute and of handling the buffer
stock.

As for the export of jute goods, 1
think the Government should look
into that matter also seriously, Shri
Tyagi the other day mentioned some-
thing about the seizure by Customs
because of under valuation. And yes-
terday’s papers also mentioned some.
thing about under-valuation of goods;
that 450 bales of hessian were seized
by the customs authorities and confis-
cated to the Government and that a
fine of Rs. 3 lakhs has been imposed
on the party. So, under the circumstan-
ces, I would suggest that the Govern-
ment should seriously think as to
whether the export of raw jute can
also be handed over to the STC. I do
not think the for: .:n buyers will any-
way be affected by that. Rather it
would be easier f .r them to deal with
one party and there will be some ele-
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ment of stability in price and there
will also be less chance of price fluc-
tuation due to speculation.

About export, much has been said,
and I wish the Minister of Interna-
tional Trade, Shri Manubhai Shah, ali
success. I do not hope that he will
meet the same fate as Abhimanyu as
some hon. Member drew the analogy.
It is a very serious matter. I do not
know how far he will be able to do it.

But 1 would just like to engvire of
him as to what is the purpose of hav-
ing the Mudaliar Committee. It is no
use dragging men from the pages of
history for conducting some enquiry
into the econom’c affairs. Peracrnc who
do not agree with our basic economic
policy cannot really discharge the
function of advising the Government
in vital matters. I find that the Muda-
liar Committee has reported aga'nst
quality control, against pre-shipment
inspection, against compulsory export
and is silent on price control, But bn
the other hand, it has rechmmended
income-tax rel'ef, sales iax reciaission,
freight concession, currency retention,
stabilisation and revolving fund. That
means, all sorts of concessions from
the Government have bcen recom-
mended but there is to be r.o obliga-
tion on the part of the industry or the
commerc'al side. In the report, they
are against any obligation ou the part
of the industry or cormmerca. Sc, this
sort 'of report can hardly be of any
use to our work; it can hasdiy do any
good for our objeclive. I think the
Government will look inio the wmatter
of the possibility of expand’r.g our ex-
port not on the lines suggestzd by the
Mudaliar Commitice but by their own
adjustments. Quality and price are
two main handicaps fo- our expcrt.

I think there should be some pre-
shipment inspection to ensure quzlity;
and there must also be quality ~ontrol.
It is really surprisng and we sheould
feel somewhat ashamed that the ISI
and Agmark specification are not re-
cognised by foreign buyers as any
guarantee about the q-miily of our
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goods. I think we should have come
agency, either the quality cocntro' au-
thor ty or some other agency, whose
certificates shou:d be reccgiriscd by
the foreign buyers as rogsrds the
quality and authenticity ol our arti-
cles. Our merchants or exporters have
not been quite fair in this matter.
They have been guilty of scme gross
negligence and unfar wractices—
which should now be stopped

Mr, Deputy-Speaker: The hon.
Member’s time is up.

Shri A. C. Guia: I shall finish in
one minute. About tea, it is not cor-
rect 10 say that our tea export to the
United Kingdom has not declined. It
has declined in volume and in quan-
tty. Only the rupee value has been
more or less stagnant due to rise in
price, Moreover, the tea export has
declined in percentage; in absolute
quantity also it has declined. I do not
like to refer to the figures, but I can
say that in percentage also it has
declined, While the consumption of
tea has been increasing all over the
world, our export has been standing
more or ]ess stagnant, and in some
respects, it has declined already. The
Minister is quite optimistic about the
tea position. I hope this optimism will
prove to be correct. But still I think
he has to be somewhat alert and cau-
tious about tea. While I do not sug-
gest any tax exemption for tea, I
would suggest that something should
be done to improve the quality of tea.
The quality of tea has been declin-
ing. T would also suggest that some-
thing should be done for the supply
of raw materials e.g., coal, firewood
fertilizers, etc., at a fair price so that
the cost of prodution of tea may be
somewhat less than what it is. Pro-
per credit facilities also hould be ex-
tended at a subsidised rate.

Shri S. M, Banerjee (Kanpur): Sir,
I want to put one question because
T did not get a chance to speak. The
question may be answered in the
course of the reply. The question is
whether it is a fact that on 24th
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September, 1961 and on 17th February,
1962, a sum of Rs, 60,000 was donated
by the Kanpur Kapada Committee as
donation to the Congress and whether
it is in conformity with the rules; also
whether any action has been taken
in this regard?

Mr. Deputy-Speaker: It has noth-
ing to do with the Demands of the
Ministry of Commerce and Industry.

Shri Tyagi (Dchra Dun): Why
should such an allegation be perm’tt-
ed? There may be many other firms
which contributed to the Communist
party or to my hon. friend’s party.

Shri S. M. Banerjee: I only want
10 know whether it is regular or not?

Mr, Deputy-Speaker: Order, order.
Shri K. C. Reddy

The Minister of Commerce and
Industry (Shri K. C. Reddy): Any-
way, there could be a sepa-
rate question tabled about it.
Mr, Deputy-Speaker, Sir, the debate
on the Demands for Grants of my
Ministry has covered a very wide
ground. Naturally, it has to cover
such a wide ground because not only
the matters which are within the pur-
view of this Min'stry but also matters
which are directly under the purview
of o‘her Ministries but which have a
direct bearing, nevertheless, on the
industrial pol'cy and programme of
our country draw the attention of the
hon. Members. Many matters of
major importance, as well as details
thereof, have heen adverted to by hon.
Members in the course of their sperch-
es. T would like to express my thanks
to all hon. Members who have either
given expression to words of appre-
ciation or given construct’ve sugges-
tions or even criticised either midly
or stronglv som~ asnects of adminis-
tration of this Min‘strv. All of them
will be useful and helnful to us in
assessing the problems in their pro-
per perspective and will enable us to
on the right path.

I would like to say that so far as
the industrial policy ot the Govern-

JYAISTHA 21, 1884 (SAKA)

for Grants 100206

ment is concerned, as also the various
industrial programmes that Govern-
ment have chalked out from time to
time, they are all aimed as securing
what the House knows ' namely, the
establishment of a socialist pattern of
society, This is the definite ob-
jective of the Government. Whether
in the matter of establishment of pub-
lic sector projects or in the matter of
giving encouragement to private en-
terprise to contribute itsutmost to-
wards strengthening the industr'es in
the country, or whether it be in the
matter of starting small-scale, village
or cottage industries, in respect of all
these various matters the industrial
policy resolution has been in the field,
and all that ig aimed at is to establish
a socialist pattern of society.

The other day, the hon, Member who
initiated this debate on the motion
was saying emphatically that the
muddleq position—that is what he
said—in which we are in respect of
our foreign cxchange would have been
prevented if we had gone in for a
policy of nationalisation of foreign
companies or companies owned by
foreigners or managed by foreign
people. With regard to this, I would
not like to say much, but only draw
the attention of this House to a very
important aspect. No doubt, this
Government, as a sovereign Govern-
ment, has got the right to nationalise
any industry, whether owned by for-
eigners or by our own people here.
But what we are a‘'ming at is to secure
more and more, a larger and larger,
industrial production. If we have to
make the maximum use of our avail-
able resources and to increase pro-
duction, the policy should be not to
nationalise the cxisting units which
are contr buting to production but to
establish new units which will con-
tribute to additional production, to
increased product’on, Therefore,
between the two alternatives, whether
to go in for nationalisation of concerns
owned by the private interests, by
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foreign interests, and the necessity to
have more and more increased pro-
duction, the choice is obvious. Natio-
nalisation for the nationalisation’s sake
is of no use to the country. Of course,
this policy has been made clear on
more than one occasion in the past,
but I thought I could state it again
in view of the categorical statement
made by one of the hon. Members
that most of the troubles which we
are facing today would have been or
couldg have been avoided if we had
gone in for nationalisation.

14 hrs.

Another hon. Member, I think it
was Shri Yajnik, made very strong
remarks in respect of the role of fore-
ign investment in the industrialisation
programme of our country. With re-
gard to this matter I would like to
say a few words explaining the policy
of the Government. So long back as
1949 the Prime Minister spcaking in
the Constituent Assembly of India
stated:

“Indian capital needs to be sup-
plemented by foreign capital not
only because our national savings
will not be enough for the rapid
development of our country on the
scale we wish but also because in
many cases scientific. technical and
industrial knowledge and capital
equipment can best be  secured
along with foreign capital.”

He further stated that Government
would “so frame their policy as to en.
able further foreign capital to be
invested in India on terms and con-
ditions that are mutually advanta-
geous”.

The policy, Sir, with regard to in-
vestment of foreign capital in indus-
trial development continues to be
governed by this statement. We have
followed that policy consistently. It is
only in cases where complicated know
-how or where specialised knowledge
is needed in order to build up any
particular industry or where foreign
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exchange is scarce that we are not
able to go ahead with regard to the
establishment of such an industry
that foreign capital is welcomed and
the industrial units are started.

It should also be remembered that
whenever this foreign capital is in-
vited to participate in our industrial
programme in our country it is also
subject to the various powers of re-
gulation that the Government have
under the Industrial Development and
Regulation Act. There are several
other Acts also which could be
brought into force in respect of cer-
tain aspects of the industries estab-
lished by the use of foreign invest-
ment.

There are onc or two aspects about
this foreign participation which I
would like to mention at the present
stage. As was pointed out in the
Housce the other day, these cases of
foreign collaboration and foreign in-
vestment have been growing  from
year 1o year and we have welcomed it.
Last ycar, I think, there were about
400 cases of this kind, and in most of
these cases Indian participation has
been secured. In most of these cases
foreign participation has been on a
minor scale. Majority participation of
foreign capiial has been only 1 very
rarc cases, 1 think during lasi year
there were only about 14 such cases
and those cases were exceptional. Each
case is cxamined very carefully on
merits and only, as I said, in very
rare cases where forcign capital is re-
quired even on condition that it should
be majoriity participation that such
participation is allowed. T do not want
to go further in regard to this matter.
1 would only like to say that our wel-
come to private foreign capital is on
a very selective basis. We do not
allow foreign capital to participate in
respect of trading concerns or bank-
ing concerns or commercial concerns.
We do not allow foreign capital to
come in in respect of industries which
are of Jow priority or those which
cover consumer goods. As I said ear-
lier, it is brought in only in very rare
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cases where complicated technical
know-how is not available in this
country and where but for such fore-
ign participation it would not be pos-
sible to establish such an industry. So
this policy has helped us to industria-
lise our country on a more diversified
basis. It has helped us to establish
greater production in certain spheres,
and so long as, as I said, we have got
the powers to regulate such capital in
the units that have been established
by such capital, I do not think there
is anything that we need to be appre-
hensive of.

Shri Prabhat Kar (Hooghly): What
about the foreign banks and foreign
general insurance companies continu-
ing here?

Shri K. C. Reddy: Yes, theie are
these cases, They are old cases, For
example, in the plantations there is a
lot of foreign capital. It may be that
in banking and some other commer-
cial concerns also there is a lot of
foreign capital, As I said earlier, if
we have to go in for pationalising such
concerns we will have to utilise our
scarce resources for paying compensa-
tion to them, We are bound to pay
compensation to them in terms of our
Constitution and we cannot just confis-
cate them. If we have to pay com-
pensation, we must utilise our resourc-
es for the purpose and to that extent
resources will not be available to us
for establishment of fresh units and
thereby increase our production,

Shri A. K. Gopalan (Kasergod):
The Constitution can be amended.

Shri K, C. Reddy: Well, Sir, refer-
ence has been made to the rate of
industrial production in 1961 and
criticism has been made that the rate
of increase has gone down when
compared to the rate of increase in
previous ycars. The rate of increase
of industrial production in 1959
was about 87 per cent and in
1960 it was about 12'1 per cent. The
rate of increase in 1961 has been
somewhat lower than that—about 6
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to 7 per cent, not even 7 to 8 per
cent as has been mentioned in some
of our earlier reports because these
figures were based on provisional esti-
mates and record of performance for
ten months. But it should be remem-
bered at the same time that the rate
of increase in 1958 was only 1'7 per
cent. The rate of increase during the
Second Five Year Plan increased to-
wards the end of the Plan because
certain projects that had been estab-
lisheq earlier took time to go into
production and they went into pro-
duction, I believe, some of them, ,in
1960, and that contributed to the
somewhat higher rate of increase in
1960. The cumulative rate of expan-
sion during the Sccond Five Year
Plan, it may be noted, was about 7
per cent, and taking the absolute
figures at the end of the First Five
Ycar Plan the general index of pro-
duction was about 139, At the ond
of the Second Plan it was about 190
or thereabout, and we hope, at the of
the Third Five Year Plan, to reach
a general index of production of about
329 or so. Therefore, at the end of
the Third Five Year Plan we expect
that the index of production will go
up by about 70 per cent and the rate
of increase, it is hoped, will be higher
in the concluding years of the Third
Plan though it might have been less
during the last year.

I would like to say that so far as
last year is concerned there were
certain  exceptional circumstances.
Jute textiles production went down
by 9 to 10 per cent because of the
failure of the raw jute crop. Also,
there was very little increase in res-
pect of the cotton textiles production.
Because of these rcasons the rate of
increase during 1961 has been, it is
certainly true, lower than that in the
previous year, but I would like to
say that given the proper conditions
it would not be difficult for the coun-
try to fulfil the expected increase in
production by the end of the Third
Five Year Plan.
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All this is dependent on certain
very important conditions that  will
have to be fulfilled. The House has
alrcady heard from the hon, Finance
Miuns.cer about the foreign exchangc
situation that we are facing. It is
indeed a very difficult situation, but
we nced not be downhearted. All
steps are being taken in  order to
meet the cxceptional situation  that
has developed. In respect of this
matter I would like to inform the
House of the step that we have taken
in consequence of the statement of
the hon, Finance Minister the other
day on the floor of this House. The
hon. Finance Minister stated that
while our resources are much larger
than our sterling balances, our aim
should be to avoid any net drawal
on them over the year as a whole,
whatever the outcome of the Consor-
tium mecting. In order to achieve
this object, the House may al-
ready be aware as it has come in fthe
press also, it has been announced
that established importers will be
granted licences against free foreign
exchange only at half the levels in-
dicated in the current Red Book. This
will effect a saving of the order of
Rs. 12 crores in a half-year through
reduced licensing on spare parts, con-
sumer goods etc. It will also be
necessary to reduce the free foreign
exchange allotment for licensing of
raw matcerials to actual users. The
cut in this field will, however, be
much less and will be of the order of
10 to 15 per cent. The cut on actual
users should be applied in a judicious
manner having due regard to national
priorities.

In this connection I would like to
make onc or two observations. Be-
cause of these cuts I hope that there
will not be runaway increase in prices
and the established importers will not
exploit the situation by unecessarily
pushing up prices. I read in the
papers this morning that there is al-
ready some tendency in that direction
in Bombay and perhaps it may be
80 elsewhere also. This is a tendency
which has got to be deplored. Unless
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there is overcompelling reason and it
is justified, this kind of increase in
prices would not be proper. Also, it
shouid be possible to produce in the
country in increased quantities some
of the items import of which has been
reduced, such as, spare parts.

The impact or repercussions of the
present foreign exchange situation on
the industrialisation programme of
the country, so far as I can see at the
present moment, is very difficult to
assess. No doubt, some projects of
the industrialisation programme will
not be affected by this. Those pro-
jects for which we have already got
assistance will not be affected, but
some other projects will be affected.
I hope that industrial production will
not be very seriously affected as a
result of the various steps that have
been declared will be taken in order
to meet the present crisis that has
developed in this particular matter.

Many aspects of the working of the
public sector projects have been
brought to the notice of the House
by several hon. Members. The pub-
lic sector projects have been growing
and developing in our country, In
the Second Five Year Plan out of an
investment of Rs. 1,500 crores and odd
about Rs. 800 crores were invested in
the public sector. In the Third Five
Year Plan out of a total estimated
investment of about Rs. 3,000 crores
about Rs. 1,800 crores will be invested
in the public sector. This shows that
industrial development in the public
sector is go'ng on at a fast pace. Dr.
Singhvi, I believe, who spoke today,
was apprehensive about the role of
the private sector in the industrialisa-
tion programme of our country. I
thought that this rivarly between the
public sector and the private sector
was almost a forgotten issue and that
the private sector was now reconciled
to the role that it has to play in the
industrialisation of the country. I
also thought that it did not have
any serious grievance against the
declared policy and programme of the
country.

It has to be remembered that the
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expansion and the development of
public sector cither directly or in-
directly is of great help to the estab-
lishment of private sector enterprises
also, for example, the establishment
of the steel factories, the production
of machines or certain other basic
projects which the public sector has
gone in for. As a result of these
enterprises  the private sector has
had very good opportunities of deve-
loping their own programmes. Also,
during the Second Five Year Plan the
private sector has been given very
many opportunities to develop its
enterpreneurship and to establish new
units in the country, I need not give
details at the present moment of the
very good work that they have done
in various spheres of our industry.
What all T would like to say is that
the private sector has got a definite
role to play in terms of the Indus-
trial Policy Resolution of the Govern-
ment of India to contribute to the in-
dustrialisation of our country and
there is ample scope for it.

Some hon. Members pointed out
that these public sector industries
were not being managed efficiently
and that the returns of these public
sector undertakings have not been up
to the mark. My colleague, the hon.
Finance M'nister in the course of the
Gerneral Discussion on the Budget,
both in this House and in the other
House, has given convincing reasons
and has shown that these public sector
undertakings by and large have been
giving good results. I do not want on
this occasion to go into the working
of all the public sector undertakings
which are under the control or w'th-
in the purview of various other min-
istries, but so far as my Ministry is
concerned, there are 16 public sector
undertakings. Out of these, three
undertaking are still in the construc-
tion stage, namely, Hindustan Photo
Films, the Indian Drugs and Chemi-
cals Company. These three are still
under construction. Four under-
takings are merely promotional under-
takings which have nothing to do with
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production. Two undertakings are for
the purpose of trade promotion and
only seven undertakings are in actual
production. So far as these seven
undertakings which are in actual
production are concerned, I have got
figures here to show that the average
return with regard to them works
out to about 15 per cent. If you bring
together various projects some of
which are yet under construction,
some which are promotional, some
which have yet to go into full
production and some which have gone
into production and then work out a
percentage and say that the public
sector projects are not working satis-
factorily, it is not fair. If we take
such of the undertakings which have
gone into production and have started
full production, it is only then that
we can have a clear picture of the
achievements of the public sector
undertakings.

One of the hon. Members said that
we have not given ample information
about the working of the public sec-
tor undertakings, and that we have
not mentioned them in our annual re-
port. The House knows that the
annual reports of these undertakings
are placed on the Table of the House
from time to time. A review of the
working of these undertakings, their
financial position and profit and loss
statements are all placed on the Table
of the House for the information of
hon. Members from time to t'me, and
sometimes discussions also take place
on these annual reports. So, it is not
as if we are keceping back anything
But the fact that they were not in-
cluded in this particular annual re-
port should be no particular occasion
for comment,

Then. Sir, many hon. Members have
referred to the need for balanced re-
gional development of industries, Thia
is a hardv annual. On more than
one occasion this demand is put forth
on bchalf of one State or another.
In the course of the debate during
the last two or three days specfal
pleas have been made for establish-
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ing more and more industries, say,
for example in Kerala, or in Andhra
Pradesh or some other States. The
plea that the allocations that were
made for developmental projects by
the Planning Commission are insuffi-
cient is one which has become uni-
form in respect of all the States, if
I may say so. But then the policy
that Government is adopting with
regard to this particular matter is
well known. During the First and
Second Five Year Plans in the
matter of selecting sites for the vari-
ous projects, the particular need of
removing disparities has been pro-
minently kept in view. At the same
time it should not be forgotten that in
the matter of location of these big
industries, certain other aspects will
have to be borne in mind—economic
factors, like availability of raw
materials, proximity of consuming
markets, power and water facilities
and sometimes climatic conditions. All
these will have to be kept in view
and by and large the economics of
the industry should be ensured, when
a State is chosen for the location of a
particular industry. These factors have
always to be kept in view and subject
to that every endeavour has been
made for locating the public sector
undertakings in as many different
areas of our country as possible,

Shri Yellamanda Reddy (Marka-
pur): In spite of the arguments given
by the hon. Minister he cannot defend
that they have taken into considera-
tion the regional imbalance. Can the
hon. Minister point out one public
sector project in Andhra Pradesh in
the first two Plans?

Shri K. C. Reddy: The hon. Mem-
ber will have the satisfaction of
having two major projects: the
Synthetic Drug Project and the Heavy
Electricals Project, and also two big
fertiliser projects have been licensed.
Whether the projects are in the public
sector or in the private sector these
projects are coming into existence.
There are so many other units that
will come into existence in Andhra
Pradesh.
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Shri Bade (Khargone): Please do
not forrget Madhya Pradesh.

Shri K. C, Reddy: The point I was
making was that every care is being
taken to establish these public sector
projects in as many different areas as
possible.

One other aspect that I would like
to point out on this occasion is that
it should not be understood or deemed
that the establishment of a public
sector project, whether at Bhilai or
at Rourkela or at Durgapur, would
benefit only that State. Steel pro-
jects are established in places where
it is possible to establish them. But
the benefits of such projects, the pro-
duction of more and more steel or the
production of more and more machine
tools, have got a direct bearing and
contribute to a large degree in the
industrialisation of other parts of the
country. Take for example, the small-
scale industries, or medium-scale
industries, or industries of that kind.
They have got to be established more
and more in several parts of our
country for increasing the per capita
income of those arcas. How can that
be done unless more and more steel
is produced? How can it be done
unless there are more and more
machine tools? So, we should look at
these matters from a more compre-
hensive point of view and not come
to a hasty conclusion that these heavy
industries will benefit only those parts
of the country in which they are
established. The benefits of these
projects accrue to other parts of the
country as well.

This leads me, Sir, to the subject of
small-scale industries. It is very
necessary if we have to step up the
per capita income in our country in
the various regions to go in more and
more for the small-scale industries.
During the last few years, Government
have taken a series of steps to give a
big push to the establishment of
small-scale industries in different parts
of our country. Loan facilities have
been given, technical advice has been
made available and several other steps
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have been taken. For example, Small
Scale Industries Service Institutes
have been established in all States;
Extension Centres have been started;
credit facilities have been provided;
supply of machinery on hire-pur-
chase basis has been forthcoming and
in severa] other ways the growth of
small-scale industries has been en-
couraged in our country.

The House is aware of the progress
that we have made in the matter of
the establishment of industrial estates.
About 122 industrial estates were
sanctioned for being put up during the
Second Five Year Plan. Sixty-seven
have been completed and a good many
of the others are in the final stages
of completion.

Shri Bade: The hon. Minister may
say something about powerlooms.
Powerlooms are not being given
licences and they find it difficult to
get yarn also.

Shri K, C. Reddy: I will come to
that if 1 have got the time.

There is a large programme of
establishment  of industria! estates
during the Third Five Year Plan also.
So far, proposals have come from thc
various State Governments to estab-
lish 200 additional industrial estates;
240 rural industrial estates and 50
worksheds. Instructions have been
given to the State Governments to
spend 75 per cent of the total allot-
ment for small-scale industries which
is made available to them to be spent
in small towns and in rural areas, so
that the Dbenefits of small-scale
industrialisation may be available not
in big cities only, but in undeveloped
areas as well. Two-thirds of this will
‘have to be spent in villages which have
got less than 5,000 population. With
regard to supply of raw materials also
sufficient steps are being taken and in-
spite of the scarcity of certain raw
materials special arrangements have
been made for the supply of raw
materials for the small-scale indus-
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tries. 1 need not go into details in
respect of those matters. I would like
to say that a special committee in the
Ministry was appointed to see in what
ways the dispersal of small-scale in-
dustries could be effected. The com-
mittee’s report has been received, and
it is under examination of the Gov-
ernment.

I would also like to point out that
an international team, with Ford
assistance, has been invited to come
over here to assess the progress of the
small-scale indutries scheme in our
country and to find out in what ways
this could be improved. This team
has gone to several States, they have
discussed with our own experts in the
country, and they have gone back.
They will come again and submit
their report by about the end of this
year. I hope as a result of the recom-
mendations of this team it will be
possible for us to give greater impetus
to the establishment and development
of the small-scale industries in  our
country.

With rcgard to village and khadi
industries, one of the hon, Members
was very cirtical about the working of
the All India Khadi and Village Indus-
tries Commission. I would only like
to say that the work of the Khadi and
Village Industries Commission is a
very difficult one. It is very compli-
cated, and naturally it took the Khadi
and Viillage Industrics Comm ssion
some time before they could show
substantial results. I have got here
some figures about the performance in
the field of khadi. I have figures in
respect of the work of the Khadi and
Village Industries Commiss'on, and I
will generally mention a few of them
for the information of the House, be-
cause that will give a clear idea as to
what has been done.

In respect of organisation, there were
1,613 registered institut'ons, 7,981 co-
operative societies and 15 State Khadi
and Village Industries Boards imple-
menting the various schemes within



10039 Demands

[Shri K. C. Reddy]

the purview of the Commission, 4,000
production and 3,000 sales centres were
organised for khadi by the end of the
Second Plan period. 70 intensive and
12 pre-intens ve areas, with a view to
undertaking the development of khadi
and village industries as an integral
part of a scheme for the all-round
development of selected areas, were
also organised.

With regard to production, the
production of khadi during 1953-54
was only 115.63 lakh square yards,
aga nst which the production during
1960-61, that is to say within a period
of seven years, went up to 647.77 lakh
square yards. In other words, it went
up six fold. Similarly, the sales of
khadi increased from Rs, 129.98 lakhs
in 1953-54 to Rs. 1,240.13 lakhg during
1960-61. And the total production of
village industries also incrcased from
Rs. 8.97 crores in 1956-57 to Rs. 33.26
crores in 1960-61.

I am giving these figures, because
one of the hon. Members, while speak-
ing, made it look that there was not
much of a progress in the sphere of
khadi and village industries,

Shri Bade: The accumulation of
stocks was purchased by all the States
and uniforms for chaprasis were made
out of them.

Shri K. C. Reddy: I do not know
about that. What I can tell the House
is that the Commission is headed by
a person of eminence who is a devoted
and dedicated servant of the country
and whose interest in Khadi and village
industries is well known. With such
a person as the head, though there
might be some objectionable features
here and there which might have come
to the notice of the hon. Mem-
bers in a few cases, by and large
we are satisfied that the Commission
is work'ng very well indeed.

With regard to employment—it is
very important—employment has been
secured for about 17.24 lakh persons
in the field of khadi in 1960-61,
whereas in 1956-57 the figure was
only 881 lakhs. Of course, some of
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them are part-time employees. The
total employment provided by village
industr.es, apart from khadi, was B
lakhs. Thus the total number of
persons employed in both khadi and
village industries was 22.25 Ilakh
persons,

Dr. M. S. Aney: May I put one
question to the hon. Minister? Does
the hon. Minister hope that this khadi
industry is likely to be a self-support-
ing one within a measurable distance
of time and would not stand in need
of subsidy increasing every year?

Shri K. C. Reddy: Well, Sir, the
bbject is that,

The Khadi and Village Industries
Commission has evolved a new scheme,
called Gram Ekai scheme in whick
40 por cent of the khadi will be
utilised by the people of the locality,
and also the price of khadi will go
down by 15 to 20 per cent. That is
the objective, and towards that end
the improvement  of the technology
is also being kept in view. The
Amber Charkha has come into the field.
This is a four-spindle charkha.
Experiments are being made to evolve
a six-spindle charkha and field tests
are going on in that respect. If it is
a success and is introduced in our
country, then certainly the price of
khadi w'll go down. All these things
are under the consideration of the
Khadi and Village Industries Commis-
sion,

Considerable research work is
going on in all these matters. A
research ‘nstitute has been established
at Wardha,

As regards training, a large aumber
of people have been trained. The
total number of persons trained in
the Second Plan period was 4,61,280
under Khadi and 27,911 under village
industries.

So, Sir, the work that has been
turned out by the Khadi and Village
Industries Commission is certainly
one on which we can congratulate
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ourselves. And though there might
be certain shortcomings here and
there, we should not minimise the
great contribution it is making for
providing employment, for utilisation
of local resources, material as well as
human resources etc.

Well, Sir, I do not want to take
more of the time of the House on this,
There are certain other matters to
which I wanted to refer. There were
certain apprehensions about the pro-
gress of one or two public sector
projects. The hon. Member from
Andhra Pradesh, Shri  Yalla-
manda Reddy, wanted to know what
had happened to the synthetic drugs
project. I would only like to tell him
that the draft contract between us
and the Techno-Export has been fina-
lised, and the techno-exports have
sent thig draft contract to the'r orga-
nisation in Moscow, and in about a
week or so it will be possible for us
to sign the contract. Meanwhile civil
work is going on: thc site has been
levelled, the roads have been cut in,
water and clectrical supply for con-
struction purposes has been provided,
the lay-out plan for the administra-
tive block and the hostel also has been
completed. And even the master plan
for the township has been completed.
So, preliminary work is going on, and
it is only a question of a few days
by which the contract will be signed.

There was also some doubt express-
ed about the future of the phyto
chemicals project. Our friends from
Kerala have stressed the need for
giving more and more public sector
projects to Kerala. I am in sympathy
with them. I was wondering for
what purpose the sum of Rs. :79
crores spent in the First Plan was
utilised. I remembered the D.D.T.
project which I had the pleasure of
deciding that it should be established
in Kerala. During the Third Five
Year Plan, as the House is aware, four
public sector projects will come into
existence in Kerala. One of these
projects is the phyto chemical project.
It is a mistake to think that we had
given up that project or something
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wil] happen to make it impossible for
that project to come into existence.
When we said that the State Govern-
ment had not made available to us all
the 400 acres of land, we did not
mean that because of that the whole
work has been held up. What we
said was that the barbed wire fending
part of the work has been held up.
The real difficulty about the project
is that in the project report as sub-
mitted by our collaborators, the
Russians, certain aspects regarding
cost of production have been gone
into now. by the Phyto Co. The cost
of production as worked out by the
company people comes to something
more than the cost of production that
has been worked out by the Russian
collaborators. The economics of this
project has got to be looked into care-
fully and if necessary the pattern of
production will perhaps have to be
changed in order to make the unit a
viable one economically. These
matters are engaging the attention of
the company and also they are under
discussion with our collaborators. A
delegation from here is about to go to
Moscow to discuss these things and it
is hoped that a final decision will be
arrived at in regard to this at an
early date. I would like to assure the
House that there is no question of
giving up this project or abandoning
this project and that it will certairly
be established in Kerala. Licences
have been given for the establishment
of a number of pirvate projects in
Kerala. In fact, the number of
licences that have been given on 2
percentage basis is higher in Kerala
than in several other States. I would
like to assure hon, Members from
Kerala that establishment of indus-
tries in Kerala will be kept in view.

Shri Bade: I submitted about
powerlooms. There is an impression
that the Government is favouring
textile mills and killing powerlooms.
I want the Minister to throw some
light.

Shri K. C. Reddy: I am sorry, 1
cannot go into all these aspects at the
present moment.
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Shri Bade: This is side-tracking the
.ssue.

Shri K. C. Reddy: Time is against
me also. There are a number of
points to which I should like to make
a very brief reference.

Dr, L. M. Singhvi referred to one
matter on which he wanted to have
some information from me. He said
that there was some favouritism or
nepotism in the matter of issue of
import licences. I would like to
assure him that there is nothing in
the policy as such which favours a
particular individual or a particular
form. In respect of the instance that
he said, that js, in respect of film
photographic material, I am aware
that because of the exercise of con-
sumer preference, films of one parti-
cular manufacture were imported in
a greater measure and this has result-
ed in larger quota being given in
favour of this manufacturer. Perhaps,
it is this instance that the hon. Mem-
ber had in mind.

Dr. L, M. Singhvi: I will request
the Minister to study it further as he
does not know the facts fully. I
appreciate that I made these remarks
only this morning and it is not possi-
ble for the Minister to ascertain  all
the facts. I hope that he will make
a further study.

Shri K. C. Reddy: 1 was about {o
say that. I shall look into the matter
and see whether any undue prefer-
ence has been given to any particular
oarty.

A word about the Indian Standards
nstitution. This Institution has been
loing very good work. I do not want
io go into the constitution or the
yrganisational aspect of this institu-
tion because it will take a lot of time.
1 would like to say one word in
regard to recruitment, and continu-
ance of certain officers in this parti-
cular organisation, the procedure that
is followed in regard to appointment
of persons, etc. The I. S. I. has
laid down certain definite rules for
recruitment, promotion and retire-
ment for all grades of employees.
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Under the rules of the I. S. I. recruit-
ment is always made through a Selec-
tion committee. Appointment, dis-
missal, removal, replacement, etc. of
all employees appointed on a scale of
pay maximum of which exceeds Rs.
700 per month requires the approval
of the Government of India. The
bye-laws relating to accounts and
audit require the approval of the
Government of India and the Com-
ptroller and Auditor General of India.
The accounts of the Institution are
subject to the audit of the Comptrol-
ler and Auditor General of India, I
would like to say that in the past, so
far as we know, no serious irregu-
larity has been reported against the
Indian Standards Institution,

Then, I would like to say something
with regard to certification marks, etc.
The Institution has till now establish-
ed more thap 1800 Indian standards
essential for industrial development
and also for the articles which figure
in our export trade. During the
Third Five Year Plan, the Institution
proposes to establish another 1500
standards. With regard to Cecrtifica-
tion of Marks scheme, since 1955, the
Institution is also carrying out a
Certification scheme under the Indian
Standards  Institution  Certification
Marks Act, 1952. Under this scheme
422 licences have been  issued to
manufacturers against 120 Indian
standards covering a diverse range of
commodities.

Dr. L. M. Singhvi: Are there asy in
the field of textiles?

Shri K. C, Reddy: I do not know
about the particular product, I would
like to look into it.

Out of these 344 licences are
currently in force while 78 could not
be granted because of unsatisfactory
performance on the part of the
licensees. I have given these figures
only to show that the Indian Standards
Institution is doing very satisfactory
work, We should say nothing, I ven-
ture to submit, to damp their enthus-
iasm. This work has been of great
beneflt to the economy of our country.
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Dr. L. M. Singhvi: The Institution
is all right. It is about its function-
ing that I wanted to say something.
It was not my purpose to damn the
institution as such. I was referring
to jts functioning.

Mr. Deputy-Speaker: There should
not be a running commentary,

Shri K. C. Reddy: There are several
other mataers to which I could have
referred. Since I have taken more
time than I intended to take, I will
not refer to those subjects. The
subject of export promotion naturally
over-shadowed the debate. My
collleague Shri Manubhai Shah has
dwelt at length on the various aspects
of export promotion the other day.
Today also certain things have becen
said. T hope that as a result of the
drive that we have launched, not only
in the immediate future, but as a long
range programme, Our export earn-
ings will go up. I do not want to take
more of the time of the House. I
hope that the Demands wil] be passed
by the House.

Mr. Deputy-Speaker: Does any
hon, Member want any cut motion to
be put separately? No.

Al] the cut motions were put and nega-
tived,

Mr. Deputy-Speaker: The question
1S:

“That the respective sums not
exceeding the amounts shown in
the fourth column of the Order
Paper including the sums already
voted on Account for the relevant
services be granted to the Presi-
dent to defray the charges which
Wwill come in course of opayment
during the year ending the 31st
day of March, 1963, in respect of
Demands Nos. 1, 2 and 112 relat-
ing to the Ministry of Commerce
-and Industry.”

The motion was adopted.
992 (Ai)LSD—s.
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Mr. Deputy-Speaker: The question
is:

“That the respective sums not
exceeding the amounts shown
in the fourth column of the Order
Paper, be granted to the Presi-
dent, to complete the sums reces-
cary to defray the charges that
will come in course of payment
during the year ending the 3lst
day of March, 1963, in respect of
the heads of demands entered in
the second column thereof against
Demands Nos, 3 to 5 relating to
ithe Ministry of Commerce and
Industry.”

The motion was adopted.

[The motions for Demands for
Grants which were adopted by the
Lok Sabha are reproduced belowed.]

Demanp No. 1—Ministry o Com-
MERCE AND INDUSTRY

“That a sum not exceeding
Rs. 78,69,000 including the sums
already voted on account for the
relevant cervices be granted to
the President to defray the charg-
which will come in course of
payment during the year -nding
the 31st day of March, 1963 in Tes-
pect of *Ministry of Commerce and

IR

Industry’.
DeEmaND No. 2—INDUSTRIES

“That a sum not exceeding
Rs. 20,75,45 000 including the sum
already voted on account for the
relevant ;ervices be granted to
the President to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Industries’.”

DeEmanp No. 3—SaALr

“That a sum not exceeding
Rs. 64,96,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment du-ing the year ending
the 31st day of March, 1963, in res-
pect of ‘Salt’.”
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Demanp No. 4—COMMERCIAL  INTEL- ing the numbers of the selected cut
LIGENCE AND STATISTICS motions at the Table within fifteen
minutes.

“That a sum not exceeding
Rs, 170,43,000 be granted to the
President to complete the sum
necessary to defray the charges Mr. Deputy-Speaker: Motion moved:
which will come in course of
payment during the year ending
the 31st day of March, 1963 in res-
pect of ‘Commercial Intelligence
and Statistics’.”.

DemAND No. 23—MINISTRY OF FINANCE

“That a sum not exceeding
Rs. 1,35,24,000 be granted to the
resident to complete the sum
necessary to defray the charges
which will come in course of
ayment during the year endin
Demanp No. 5—Otier ReveNuvE Ex- ?hcz 31st day ogf MarZh, 1963, ii
PENDITURE OF THE MINISTRY OF CoM- respect of ‘Ministry of Finance’.”
MERCE AND INDUSTRY

“That a sum not exceeding Demanp No. 24—CusTomMs

Rs. 2,84,19,00 be granted to the . .
President to complete the sum Mr. Deputy-Speaker: Molion moved:
necessary to defray the charges “That a sum not exceeding
which will come in course of Rs. 3.00,66900 be granted to the
payment during the year cnd1r}g P-esident to complete the sum
the 31st day of March, 1963, in necessary to defray the charges
respect of ‘Other ‘R'evcnue Expen- which will come in course of
diture of the Mlm,si’.’ry of Com- payment during the year ending
merce and Industry’. the 31st day of March, 1963, in

respect of ‘Customs’.”
Demanp No. 112—CarpitaL OuTLAY
oF THE MINISTRY OF COMMERCE AND DemaND No. 25—Un1oN Excise DUTIES
INDUSTRY

“Ihat a s um not exceeding Mr. Deputy-Speaker: Motion moved:

Rs. 8,22,23,000 including the sums “That a sum not excecding
already voted on account for the ¢, 7,36,62,000 be granted to the
relevant services be granied to President to  complele the sum
the President to defray the charges necessary to defray the cvharges
which will come in course of which will come in coursc of
payment during the year ending payment during the year ending
the 31st day of March, 1963 in res- the 31st day of March, 1963, in
pect of ‘Capital Outlay of the respect of ‘Union Excise Duties’.”
Ministry of Commerce and In-

dustry’.”

DEmAND No. 26—TAxEs ON INCOME
INCLUDING CORPORATION TaAx, ETC.

14.50 hrs. Mr. Deputy-Speaker: Motion moved:
MINISTRY OF FINANCE “That a sum not exceeding
Mr. Deputy_Speaker: We shall now Rs. 4,66,75,000 be granted to the
take up discussion and voting on the President to complete the sum
Demands for Grants under the con- necessary to defray the charges
trol of the Ministry of Finance. The which will come in course of
time allotted for this is 9 hours. payment during the year ending
the 31st day of March, 1963, in
Hon. Members who want to move respect of ‘Taxes on Income in-

¢ut motions may send in chits indicat- cluding Corporation. Tax, etc.’™
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DeEmMaNnD No, 27—Samps resident to complete the sum
. necessary to defray the charges
Mr. Deputy-Speaker: Motjon moved: which will come in course of

payment during the year ending
the 31st day of March, 1963, in
respect of ‘Pensions and Other

(XD

Retirement Benefits'.

“That a sum not exceeding
Rs. 2,06,11,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of

payment during the year ending DEMAND No. 32—TERRITORIAL AND
the 31st day of March, 1963, in PoLITicAL PENSIONS
respect of “Stamps’ Mr. Deputy-Speaker: Motion moved:
DeEMmaND No. 28—AvupIT “That a sum not exceeding
. Rs. 18,57,000 be granted to the
Mr. Deputy-Speaker: Motion moved: President to complete the sum

“That a sum not exceeding necessary to defray the charges
Rs. 9,32,16,000 be granted to the which will come in course of
resident to complete the sum payment during the year ending
necessary to defray the charges the 31st day Of Mnrch, 196{3». n
which will come in course of respect of ‘Territorial and Political

payment during the year ending Pens‘on<’.”
the 31st day of March, 1963, in
respect of ‘Audit’.” Demanp No. 33—Opium

DeEmAND No. 29—CURRENCY AND Mr. Deputy-Speaker: Motion moved:

CoIinaGr .
“That a sum not cxceeding

Rs. 4433.000 be granted to the
President to complete  the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in

IRl

respeet of ‘Opium’.

Mr. Deputy-Speaker: Motion moved:

“That  a sum not exceeding
Rs. 13.37.81 000 be granted to the
Presdent to complete  the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963. in DeEmanp No. 34—Orner ReVENUE Ex-

respect of ‘Currency and Coinage’.” PENDITURE OF THE MINISTRY OF FINANCE

Mr. Deputy-Speaker: Motion moved:
Demanp No. 30—MiNT
“That a sum not exceeding

Mr. Deputy-Speaker: Motion moved: Rs. 41,55.96.000 be granted to the
President to  complete  the sumn
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other Revenue Ex-
penditure  of the Ministry of

o”

Finance'.

“That a sum not excecding
Rs. 1,92,29,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Mint".”

Demanp No. 35—PrLanNNING CoM-
DeMAND No. 31—PENSIONS AND OTHER MISSION

RETIREMENT BENEFIT
NEFITS Mr. Deputy-Speaker: Motion moved:
Mr. Deputy-Speaker: Motion moved: )
ty-Speaker: Motion move ‘That 2 sum not exceedirg

“That a sum not exceeding Rs. 71,42,000 be granted to the
Rs, 3,74,99,000 be granted to the President to complete the sum
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necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Planning Commission”.”

DEMAND No. 36—GRANTS-IN-AID TO
STATES

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 1,16,91,04,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of  ‘Grants-in-aid to
States’.”

DeEmAND No. 37—MISCELLANEOUS An-

JUSTMENTS BETWEEN THE CENTRAL
AND STATE GOVERNMENTS

Mr. Deputy-Speaker: Motion moved:

“That 3 sum not exceeding
Rs. 19,09,000 be granted to the
resident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Miscellaneous Adjust-
ments between the Central and

9

State Governments’.

DemMand No. 38—PRE-PARTITION PaAv-
MENTS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs, 8,66,000 be granted to the
resident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Pre-Partition Pay-

» 9

ments’.

DemanDp No. 117—CAPITAL OUTLAY ON
THE INDIA SECURITY PRESs

Mr. Deputy-Speaker: Motion moved:

“That a2 sum not exceeding
Rs. 31,25000 be granted to the

JUNE 11, 1962

for Grants 10052

resident to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay on the
India Security Press’.”

Demanp No. 118—CaritaL OUTLAY ON

CURRENCY AND COINAGE
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 7,40,48,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay on Cur-
rency and Coinage’.”

DeEmMAND No. 119—CarpiTal. OUTLAY ON

MINTS

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeling
Rs. 4,85,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Capital Outlay on
Mints’.”

DeEmanDp No. 120—ComMMUTED VALUE

oF PENSIONS
Mr. Deputy-Speaker: Motion moved:

“That a sum not exceedirg
Rs. 1,73,39,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Commuted Value of
Pensions".”
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DEMAND No. 121—OTHER CAPITAL OUT-
LAY OF THE MINISTRY OF FINANCE

Mr. Deputy-Speaker: Motion moved:

“That a rum not exceeding
Rs, 50,60,62,000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of ‘Other Capital Outlay
of the Ministry of Finance'”

DEmAND No. 122—CapiTaL OUTLAY ON
GRANTS TO STATES FOR DEVELOPMENT

Mr. Deputy-Speaker: Motion moved:

“That a sum not exceeding
Rs. 18,99,00,000 be granted to the
President to complete the sum
nccessary to defray the charges
wiiich will come in course of
payment during the ycar ending
tiie 31st day of March, 1963, in
respect of ‘Capital Outlay on
Grants to States for Develop-
ment”.”

DeMmanp No. 123—LoOANS AND ADVAN-
CEs BY THE CENTRAL GOVERNMENT

Mr. Deputy-Speaker: Motion moved:

“Tnat 2 sum not cxceeding
Rs. 99.73,06.000 be granted to the
President to complete the sum
necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1963, in
respect of Loans and Advances
by the Central Government’.”

Shri Prabhat Kar: We are discussing
the Demands for Grants under the
contro]l of the Ministry of Finance, at
a time when we are facing a foreign
exchange crisis, when we have got a
very discouraging report about foreign
aid on which we are mainly relying
for the success of our Plan, at a time
when the prices of the daily necessi-
ties of life are going up, at a time
when the profits are increasing, and
at a time when more and more new
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taxes are being imposed by the hon.
Finance Minister.

As regards the performance of this
key Ministry, if I were to put it in a
nut-shell, I would say that in every
branch of the Finance Ministry, we
shall find that there are difficulties
and troubles created by the hon.
Finance Minister himself, because of
his own policy that he has pursued.
in spite of the criticisms made here,
without admitting anything about the
difficulties in the matter. All the time
he gets annoyed when criticisms are
made.

Last time, when the question of the
new taxes camc up, he displayed a
match-box in his hand, in a somewhat
melodramatic way, to show that the
prices had not gone up. I know that
he has got an allergy, so far as the
Opposition is concerned; particularly,
from our group, if we make any cri-
ticism, he will go round the whole
world to prove that he is right, instead
of facing the facts here,

I am not going to say anything
about the prices to which he has refer-
red. Here is an cditorial in a paper,
written on the next day on thc answer
given by the Finance Minister. I am
referring to the paper which is known
as Jugantar, which belongs to the
Congress Party, and whose proprie-
tor is a Minister in the West Bengal
Governmet. That paper says that
after all that has been said, if the
Finance Minister feels that indirect
taxation has not resulted in any price
increase, then he must be living in a
paradise where no sane man can live.
That means, that he does not want to
see what is a fact. This is the whole
editorial written on his reply to the
general discussion on the Budget, And
vet, he will not agree. Here is The
Statesman., 1 am quite sure that the
hon. Minister cannot say that The
Statesman is a paper belonging to the
Opposition, or that it has a soft corner
for the Opposition, not to speak of the
Communist Party. There, one of the
reporters writes:

“T visited various markets in the
city both wholesale anqg retail
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during the last two days, and I
am convinced that the consumers’
price index published by the Gov-
ernment which showed no increase
in the prices of most of the com-
modities within the last few days
was faked.”

Then, he has said:

“But I ended with the discovery
that while the consumer in Delhi
is today paying 5 per cent to 10
per cent morc for his needs than
he did a few months ago, most
of the increased price goes into the
pocket of the retailer A

He has gone further and said that:

“The increase in thc¢ family
budget following the new taxes
might not have been more than 3
per cent, but nearly all thc consu-
mers whom I interviewed agreed
that in actual practice, the increase
has becn of the order of 10 pcr cent
or more . A

But the hon, Minister wil not agree.

The Deputy Minister of Finance,
Shrimati Tarkeshwari Sinha, while
addressing the income-tax employees
of the Punjab and Himachal Pradesh
contradicted the statement made by
the Finance Minister. She admitted—
and this has been published in the
press—that the prices e¢ven of matches
had gone up, a thing about which the
hon. Finance Minister made a demons-
tration here and said that he had pur-
chased it at a lower price than what
we had stated.

The Deputy Minister in the Ministry
of Finance (Shrimati Tarkeshwari
Sinha): I specifically gave that exam-
ple to show that though the prices had
gone up after the budget proposals,
yet, the prices were controlled again,
and the prices had fallen down to the
normal level, That was the specific
comment which I made.

Shri Harish Chandra Mathur (Jal-
ore): The hon. Member gshould read
the complete sentence, He should be
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fair at least to the Deputy Minister of
Finance.

Shri Prabhat Kar: I was just saying
that when you place certain criticisms
before the House contraditing the hon.
Minister or suggesting certain things,
then, thc hon, Finance Minister gets
annoyed.

It is not possible for me to deal with
the aspects of the activities of the
Finance Ministry, but there is the ECM
about which our Finance Minister had
a soft corner, On the 14th of May,
cven the hon, Prime Minister admitted
on the floor of this House that it was
going to do harm to India, that is, Bri-
tain’s entry into the Europcan Com-
mon Market. Of course, I am not
going to deal with that part of the
affair,

But, I would first deal with the
planned economy that we arc having.
In a planned cconomy, the most im-
portant thing, and I should say, the
most elementary thing that we should
have is g planned budgecting. As re-
gards planned budgeting  the latest
Audit Report gives us an idca of how
much of planncd budgeting there has
been,

If we look at the »~vern> receipts
and compare them with the revenue
expectations, during the last five years,
we find that each year, the actual
revenue receipts have been appreci-
ably in excess of the revenue esti-
mates in the Budget, and the actual
expenditure less than the budget
estimates.

If we sec the revenue increases, we
find that the net result is that there
has been a substantial revenue sur-
plus although the budget presented to
Parliament during all these years had
expected a state of deficit financing;
and it wag on the basis of the revenue
deficit that new taxes had been impos-
ed during all these ycars. In 1956-57,
the increase was 12 per cent, in 1957~
58 it was 3 per cent; in 1959-60 it was
12 per cent, and in 1960-61 it was 6
per cent. Here, we get a picture of
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how the revenue expectation has been
less, but the actual revenue receipts
have been more, and it was on the
basig of the revenue deficit expected
that new taxes had been imposed. I
may tell you that there has been an
increase of Rs. 380°62 crores in the
revenue receipts over a period of five
years since 1956-57, over the revenue
expectations, And yet on the plea of
revenue deficit, new taxes had been
imposed, and the hon. Finance Minis-
ter has been saying that the prices
would not go up as a result of the
imposition of the taxes. Here is the
Audit Report which shows, that there
has been an increase of Rs. 38062
crores in the revenue receipts over the
last five years.

At the same time, if we look at the
expenditure, we find that the estimated
expenditure is always more than what
is actually spent, In 1956-57,  the
difference was 9 per cent, in 1958-59
it was 4 per cent, and in 1960-61 it
was 6 per cent, That mecans that we
had provided for more amounts than
could be spent, and ultimately the
amount had to be surrendcred. While
the revenue receipts had exceceded the
revenuc expectations, we find that in
the case of expenditure, we have ac-
tually spent less than what had been
estimated in the budget. This is the
type of budget that the hon. Finance
Minister is placing before the House
for the implementation of our Plan in
this planned economy that we are
having.

As regards savings, if you would
kindly look at the figures, you would
find that in 1956-57, the figure was
of the order of Rs. 650 crores, in 1956~
57 it was of the order of Rs 221 crores,
in 1958-59 of the order of Rs. 443
crores, in 1959-60 of (he ovder of
Rs. 255 crores, und in 1960-61 of the
order of Rs. 500 crores. In other
words, you give an idea to the country
that such and such plans and such and
such projects will be completed, but
at the end of the year, you surrender
the amount and say that you have not
been able to spend the money.
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In this respect, I would stress that
it is essential when we are so much
hard up for money, when we are
asking everybody to tighten his belt,
at least the Finance Minister’s budget
should not contain such types of
things, Whatever he expects must
tally with the reality; and he should
not present before us something ac-
cording to his own idea, resulting in
our finding discrepancies ultimately.
These are some of the most important
things that 1 would like the Finance
Minister to take note of.

15 hrs.

So far as the collection of taxes is
concerned, it has been a subject matter
of discussion all years, but arrears of
taxes continue to be the same. From
1956 to 1960-61, it is roughly about
Rs, 250 crores with slight variations
here ang there. In 1960-61, it is
Rs. 253:49 crores. It was earlier
Rs. 257 crores; in 1956-57, it was Rs, 267
crores, I do not know whether at any
time we shall be able to collect these
arrcars and bring down the figure to
below Rs. 100 crores. This is an im=-
portant factor so far as the Finance
Minister is concerned as it concerns the
proper functioning of the income-tax
department. Otherwise, with arrears
constantly at the figure of Rs. 250, as
time goes on they become unrealisable.
The hon, Minister had earlier sliced
Rs. 100 crores as bad and doubtful
because. according to him, they could
not be collected. If you delay collec-
tion, automatically it will become
doubtful and you shall have then to
write off to that extent. The result is
that the revenue will go down. 1
would, therefore, request the Finance
Minister to take positive steps to see
that the figure of Rs. 250 crores comes
down to at Rs. 100 crores not by com-
ing a new word ‘effective’ arrears but
by actual collection, implementing the
provisions of the Income Tax Act.

On the question of income-tax
receipts, there has been a downward
trend. In 1958-59, it was Rs, 172:01
crores, In 1960-61, it is Rs, 127-50
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crores. What are the reasons for this?
So far as the income tax department
is concerned, we have all the time
been saying that there are allegations
about influence being exerted. We
have all the time been stressing that
it is essential that there should be co-
operation and understanding and help
from the lower grade of the staff. I
have heard recently that on the ques-
tion of promotion of class I and class
II, there have been some difficulties. I
have been told that some 40—50 cases
have been sent to the court. If this be
the state of affairs in the department,
if this the position of the higher staff
in the collecting machinery, I do not
know how with this discontentment
prevailing in the staff, the collecting
machinery can be geared and the
arrears of taxes realised. In this con-
nection, I would also say that it is
essential that there should be some
sort of punishment inflicted. Uptil
now, no punishment was inflicted for
non-payment of arrears of taxes. It
is necessary for Government to take
steps in this matter.

Again, coming to the price policy, I
was surprised to find in the Economic
Survey (page 17, paragraph 51) that
instead of putting more e¢ffective con-
trol on credit, a ‘number of measures
of selective and general credit control
were  progressively withdrawn  or
modified. Advances made by banks
constitute one of the reasons for rise
in prices because the hoarders can
hypothecate the stock, get money from
the bank and release it only when
prices are high. It was to check this
practice that effective credit control
was asked for, and the Reserve Bank
carried out that policy for some time.
But now we are told:

“The additional reserve requjre-
ments imposed in March 1960
were withdrawn in January 1961
and the selective credit controls
in respect of wheat, sugar, raw
jute and jute and rice were revok-
ed in the course of the year and
those against paddy and rice were
modified’.”
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At present the position is that out
of about Rs. 200 crores of deposits in
the banking industry, Rs. 133.73
crores are advanced against food
articles—wheat, paddy, gram, sugar
and vegetable oil. Against manufac-
tured articles, the figure is Rs. 465.31
crores.

Because of this policy of Govern-
ment, apart from the imposition of
indirect taxation, they are helping the
middlemen to earn more profit as a
result of which the prices of the daily
necessities of life are going up. I
would like to ask why a relaxation
has been made. It is not simply a
question of ecasy flow of money. It is
a question vitally concerned with
checking prices. One way of checking
prices is through control on bank
credit. This is necessary and should
be done.

Then there is another point. I
know the hon. Finance Minister is
allergic to any suggestion of nationa-
lisation. When 1 say that banks
should be nationalised, it does not
mean that there will be no advances
madc to the private scctor. The State
Bank was ecstablished in 1956 and it
is advancing money to the private
sector. The point is that by nationali-
sation you get control over the advan-
ces policy of the banks, which is a very
very important factor influencing
prices. It is in this context that I
urge that banks should be nationalis-
ed.

On the question of foreign ex-
change, we heard a statement the other
day from the Finance Minister. I am
sure the mattor will be debated pro-
perly at the time of the discussion of
the Finance Bill. But I just want to
know whether these things could not
have been avoided, if not completely,
at lcast to a great extent. One of the
most important things that we see is
an increase in the trading of the
foreign firms and increase in their
remittances without contributing any-
thing to the national economy. I do
not know why this should be allowed.
The second thing—it is also an impor-
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tant factor so far as our export trade
is concerned—is that more than 30
per cent of the total exports are financ-
ed by means of sterling usance bills.
Bills are sod by the exporter to the
bank which in turn generally redis-
count them in the London market
when the London market rates are
higher than the Indian rates, as has
been the casc for the last several
years. When banks do not hold these
bills till maturity, the country loses
precious foreign exchange. In this
matter, the Reserve Bank itsclf can
give advances to the banks and avoid
this. This is a matter in which the
hon. Finance Minister can properly
guide them in order that some of the
avoidable foreign exchange drainage
may be saved. It will be a good
emount in view of our effort at in-
creased export trade.

I would ask the Finance Minister
how more and more reliance on
foreign aid is going to help us.
Today you have seen that the Indian
Aid Consortium has postponed its
meeting. In the newspapers you get
headlines about the anxiety here.
Naturally, because, if we have ticed
ourselves with foreign help for the
development of our Plans, naturally,
if they do not give us what we nced,
this will happen. These things have
to change. We have not yet learnt
from these things. Have we not heard
about the recent Wall Street crash?
It hag at least proved what the picture
of affluent society is. It is now be-
ing admitted that you cannot simply
say that 1962 is not 1929. It has got
its effect; it has got its repercussion on
the London and on the Calcutta mar-
kets. If we link our economy with
the so-called affluent socictly, the net
result is what we saw in the recent
Wall Strect crash.

I will, therefore, request the hon.
Finance Minister to take thesc things
into account and then decide cxactly
how these things happen. I want to
put another question to the Finance
Minister. So far as taxation and all

JYAISTHA 21, 1884 (SAKA)

for Grants 10062:

these things are concerned, is it only
to keep up the buoynancy of the Stock
Exchange? We Qave seen that the
Stock Exchange has shown a buoyant
tendency after the Budget was presen-
ted. In order to keep up the buoy-
ancy of the Stock Exchange we are
every day putting Rs. 10 lakhs roughly
into the Stock Exchange from the Life
Insurance Corporation as investment.
The Stock Exchange is the guiding
factor of our economy. Most of the
time we have seen that the Stock
Exchange has created complications
in our national economy as we have
seen recently in the Wall Street crash.

I would only add another thing, be-
cause we are also discussing plan-
ning. I am not discussing it elabor-
ately. 1 want to add only one thing.
According to the Joint Stock Compa-
nies report, there is concentration of
capital in the hands of 690 giants. We
find that nearly 2 per cent of people
control nearly 60 per cent of capital
out of the Rs. 1300 crores of capital.
This is according to the Joint Stock
Companies report. The profits are
increasing. I will just give one or two
figures. In engineering industries, jt
has gone up from 120.7 in 1956 to
175:3; in chemicals, from 118.5 to 249°8
and in Jute, from 137 to 297.2. Here
is concentration of capital in few
hands and the profits are going up.

The other day the Labour Minister
admitted that the working class cost
of living index has gone up and that
their real wages are low and that they
have not come up to even the 1939
level. There is no necd to say any-
thing about the condition of agricul-
tural labour. This is the result of the
planning, when we are in the second
yvear of the Third Five Year Plan.
Unless there is radical change in out-
look, it is very difficult for us to ex-
pect anything out of this planning.

I will just deal with two or three
small questions. The other day, cn
the question of gold smuggling, the
hon. Minister said that the First
Secretary of the Indian Embassy at
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Vienna committed suicide. He said
it had already been found, it had Leen
enquired into and it was a case of
suicide. Thereafter, a question was
put, No. 1142 on 29th May, 1962; and
the reply was that they were awaiting
the finally result of the investigation
of the Vienna Police. It was said in
the Lok Sabha first that it was a case
of suicide. Subsequently, in reply to
another question it wag said that they
arc still awaiting the final result of
the investigation.

An Hon. Member: Another question
came after that.

Shri Prabhat Kar: I do not know
exactly what it is. On that day, the
hon. Finance Minister after consulting
the Deputy Minister of External
Affairs told us....

The Minister of Finance (Shri
Morarji Desai): The Minister of State
and not the Depuly Minister for
External Affairs.

Shri Prabhat Kar: I am very sorry.
After consulling the Minister of State
it was said on the 29th May that this
is still being inquired into. There has
been a charge that becausc he was
trying to unearth an international
gang of gold smugglers he was killed.
There was anxicty here in the House
and the question was taken up; bul it
was treated in a very light manner.

I would also like to know what is
happening to the agrecement that we
have signed under PL 480 for Rs.
256°8 crores for a project. Accord-
ing to reports it was said that we will
have to wait for this to be agrecd to
by the Government of USA. I want
to know whether we are in a position
to utilise that loan or whether we
have still to await the sanction of the
USA.

In the end I have got this. When-
ever reports are made by important
persons of the locality about tax
evasion, we find that no steps are be-
ing taken by Government. If that be
the state of affairs, under no circums-
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tances will we be able to find out the
tax-dodger; because it is only with
the help of the local people that we
can find out these tax dodgers. If
Government has got the real intention,
then they will be able to find out who
the tax dodgers are. They should
take the help of local persons who
come forward to help them,

On the foreign exchange crimes, I
had an answer to a question that the
fines that are imposed on those per-
sons who commit some sort of foreign
cxchange irregularities are so small
that T do not think it will dissuade
them from continuing the same tacties,
Recently, in one of the most important
cases, I would say because of the
handling of the case by the authorities
here, the person involved has come out
on technical grounds.

I want to get an answer from the
Finance Minister. In the case of Shri
Jain because the account was, I have
forgotten the name which was given to
it, because the account had nothing to
do with S. P, Jain personally or be-
cause it was not a business account, he
was exoncrated. I want to know from
Government  whether  Government
have any intention of changing the law
so that cases like this, where a line
was imposed to the tune of Rs. 55
lakhs but not a farthing came ourt, may
not occur again, I want to know
whether that state of affairs would be
allowed to continue or whether the
Finance Minister is thinking in terms
of putting more restrictions <o that
this kind of activities may be curbed.

These are the points I want to make
at this moment,

Mr. Deputy Speaker: Shri Tuisidas
Jadav. Shri K. C. Jena. They are not
here. Shri S, K. Paramasivan,

Shri Paramasivan (FErode): Sir, I
wish to speak on the excise duty levied
on processed handloom cloth and yarn.
Handloom industry is of vital impor-
tance to the nation, affording employ-
ment opportunities to the millions of
our village population. The Govern-
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ment encouraged handloom industry in
several ways like the po-ition or cess
fund and other aids and afforded pro-
tection against the competition of mill
made clothes by imposing excise levy
on mill clothes. With a view to increase
production and distribution of hand-
loom products, the Government ren-
dered all relp for finding suitable
market for them, both inland and
foreign through co-operative and
other organisations. In moving with
the time, the mill clothes are subject-
ed to various modern machine process
and finished into attractive products
to suit popular tastes. Even then, to
compcte with the mill cloth handloom
clothes are proposed through machine
in accordance with the tastes of the
people. The industry has created a
market for crores of yards of hand-
loom cloth in South India and thereby
afforded employment to thousands of
handloom weavers and others connec-
ted with thi; industry. Handloom
cloth is printed and sold in retail in
the villages by hawkers who carry
them on their heads. In fact, the pro-
cessed handloom industry is an essen-
tial and useful means of providing
employment to the poor people. The
new excise levy has hit hard this es-
sentia] industry,

By taking the processed handloom
cloth on an equal footing with the pro-
ccssed mill cloth, the prices of the
former will rise high and will not move
in the market, resulting in a death
blow to handloom industry which will
deprive not only thousands of hand-
loom weavers but also others connec-
ted with the industry, of their employ-
ment, In fact the proposed new taxa-
tion will have the effect of removing
all the aids and  protection  afford-
ed -o far by the Government to hand-
loom industry. In the past when the
Government  imposed excise levy
handloom clothe; were exempted.
There is no reason why Government
should now impose excise levy on
handloom colthes,

Shri Bade: When an hon. Member
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from this side was reading a speech,
the hon. Speaker gave instructions
that he shou!d not do so. But that is
being repeatedd by an Hon. Member
from that side of the House.

Shri Morarka : (Jhunjhunu): New
Member; are exempted.

Mr, Deputy-Speaker: He is just
referring to his notes; he may speak.

Shri Paramasivan: Further, the new
taxation will create untold complica-
tions and difficulties to handloom in-
dustry.

Under the new excise levy, the
powerloom industries are divided into
three categorie:. There is no taxation
on units of four powerlooms and less.
A compound levy is proposed from 5
to 49 powerlooms. There is another
rate for over 49 powerlooms. This
differentiation is only to give en-
couragement to smal] unit: of power-
loom indusiry. Similarly, in oil in-
dustry  small units with two rotaries
are exempted from taxation. But there
is no reason why such differentiation
is not made in respect of processed
handloom industry. The small units in
handloom industry are not able to
compete  with big composite mills
which daily process about 70,000 yards
of mill cloth. There are £mall units in
the cottage industry which  process
daily about 5000 yards of handloom
cloth, It is not just and proper to
consider the undevcloped latter one
on an cqual basis  with the well-
developed and fully equipped compo-
site mills.

Before the taxation, there was a
duty ;> mill eloth at 3 nP per square
metre The effect of revised excise
duty on medium grey mill cloth will
be a reduction of 7nP per square
metre,  Accordingly the effect of the
revied excise levy the duty on the
processed mill cloth will be only 2 nP
more than the previous duty. Due to
the present taxation the handloom
industry has to pay 5 nP more now
before while the mill cloth has to pay
only 1.3 nP more now.
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The Government of India has per-
mitted al] unauthorised powerlooms
all over the country and most of them
in our neighbouring States are pro-
ducing grey medium gada for proces-
sing. By the present Budget taxation
the Government have allowed four
powerlooms free of excise duty. This
has created a severe competition bet-
ween handloom and powerloom
clothes by making the price per square
metre of powerloom cloth cheaper by
9 pP than handloom cloth of the same
texture. The powerloom cloth is pro-
cessed by big processing factories like
composite mills in Ahmedabad and
Bombay which were permitted to print
powerloom cloth. Handloom cloth is
not at all saleable against this com-
petition due to high price consequent
on the new excise levy,

Taking into account all the facts
mentioned above, the processing in-
dustry “in Tamilnad will be ruined.
Nearly 35,000 people are depending
on the processing industry. At Erode
in Coimbatore district 5,000 pcople are
processing nearly three crores yards
per year. Nearly 30,000 pcople are
employed in manufacturing three
crores yards. Naturally, all these peo-
ple will have to o unemploced if their
position deteriorates. So, I request the
Finance Minister to consider the effects
of this taxation and give relict to the
handloom industry.

I want to sepak then about the
financing of co-opcrative socicties.
During the Second Plan period many
co-operative societies were started and
more members joined them. But they
are not able to get loans they require
and sometimes it takes three or four
months to get a loan. Most of the ryots
want medium term loans lasting for
3-8 ears as they are indebted and they
like to repay that amount in equal in-
stalments over a period of 3-5 years.
But the “district central bank” says
it does not get “long-term loans” from
the State Co-operative Bank and the
State Co-operative Bank in turn says
that the Reserve Bank of India does
not come to its rescue. So only if the
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Reserve Bank gives g three-year loan
to the State Co-operative Bank which
in turn can finance the central bank,
can the co-operative societies get some
help by way of this loan. So, I want
to :tress that the Reserve Bank of
India must come to the rescue of the
co-operative societies in the matter
of giving ‘“three-yecars and five ycars
medium term loans, without any
reserve.

With thesec remarks I conclude my
speech.

Shri Liladhar Kotoki (Nowgong)*
Mr, Deputy-Speaker, Sir, the other
day, on the 8th June, the hon, Finance
Minister placed a statement before this
House rearding the serious forcign
exchange situation thatl our country is
facing. He also in the course of the
statement indicated certain steps that
the Government were taking. The
depletion of our foreign exchange re-
source: started along with the second
Five Year Plan. At the close of the
second Five Year Plan  the sterling
balances camc down to Rs. 136 crores.
During the two years of the third Five
Year Plan it is going down very rapid-
ly and it stands at pre:ent at about
Rs, 100 crores. This is indeed a very
serious situation, and as the hon.
Finance Minister already emphasised,
we must do something to arrest
further drawal from the already de-
pleted foreign exchange resources, 1
endorse the steps that the hon. Finan-
ce Minister has outlined. The first
and foremost of all these steps is
naturally the augmentation of our ex-
port earnings. It has also been stated
that the Mini:ter in charge of Inter-
national Trade has been devoting all
his attention to the best way in which
we can augment our exports. In the
course of the debate on the Demands
for Grants under the Ministry of Coms
merce and Industry, various sugges-
tions had also been put forward as to
how best we can augment our export
earnings,

In this connection, the hon. Finance
Minister has also suggested that our
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imports should be cut down very
drastically and, in fact, in the state-
ment that was issued subsequent to
the statement laid before the House, it
wa; made clear that a cut to the extent
of 50 per cent should be imposed in
respect of imports. My only fear is
that these cuts might affect the im-
plementation of the projects in the
Third Plan, although in the last para-
graph of the statement, the hon.
Finance Minister has assured us that
the steps taken to cut down our im-
ports will not affect the implemen-
tation of the Plan projects. He has
stressed that we have only one
course which is left open and
that is we have to impldment
the schemes against which fore-
ign assistance has been already obtain-
eq or promised as quickly as possible.
I fully agree that any delay in the im-
plementation of the projects will
create wastage in foreign cxchange
and therefore it is necesary that the
implementation of the projects should
be carried out as quickly as possible.
1 would only urge on the hon. Finance
Minister that he should sec that such
projects a: are intended to be fulfilled
in the third Five Ycar Plan for deve-
loping the less-developed arcas should
not be put into any difficulty for want
of foreign exchange.

In this connection, I would invite
the attention of the hon. Finance
Minister to certain serious problems
that some of the States like Assam are
facing. There must have been some-
thing wrong with planning itself, be-
cause while going ahead with certain
projects we suddenly find that some of
the very essential requisites are not
there. For instance, there are certain
projects which are being included in
the Thirq Plan for the purpose of in-
dustrialisation of Assam but we are
told that there is not enough power
for those industries. Now, we under.
stand that the Chief Ministers have
been told recently that none of the
projects will be sanctioned unless
power is assured. Therefore, this i; a
very difficult situation: when the back-
ward States want to go ahead, when
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projects are sanctioned, somehow
something goes wrong and we find that
the industrial projects are not im-
plemented or augmented. I would
like to invite the attention of the hon.
Finance Minister to this special aspect
of the problem pertaining especially to
the State of Assam where the acute
shortage of power has thwarted further
progress in the industrialisation of the
State which is already industrially
backward compared to most of the
other States in India.

The next point that I would like to
submit before this Hou e and to which
I would like to invite the special at-
tention of the hon. Finance Minister in
the difficult financial poistion of the
State of Assam. During the last two
years the State has been facing a very
difficult ways and mean; situation Its
deficit is indeed very high. At the
close of the year 1960-61, the deficit
was of the order of Rs. 768 lakhs. Of
course in that year there were several
unprecedented natura] calamities and
some other situations that aro e  due
to which there was a heavy drain on
the resources of the State. But even
when that situation  was tided over,
the deficit still remains very high. At
the end of 1961-62, this was of the
order of Rs 439 lakhs. In the mean-
time, the Third Finance Commission
made an award. Under this award
also, the State of Assam does not seem
to have been given due consideration
which it needed because of the special
problems this border State has becn
facing all these years.

I will not go into details, for lack of
tim~ as to how Assam has been very
unfavourably dealt with under the
award of the Third Finance Commis-
sion. It will gsuffice to say that under
all the heads of accounts coming under
the recommendation of the Finance
Commission, Assam will get only about
Rs. 13.1 crores, as against Rs. 103
crores which she got during 1961-62.

On several accounts, Sir, instead of
Assam getting more allocations it has
got less under the formula that the
Third Finance Commission has been
pleased to award and which the Gov-
ernment of India has already accepted,
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The Parliament has also enacted legis-
tion to that effect. But I would
submit that unless the Central Gov-
ernment comes to the special assis-
tance of the State of Assam all our
efforts for industrialisation will be
very greatly hindered.

I understand that the Government
of Assam has already approached the
Finance Minister and the Planning
Commission to look into the special
difficulties faced by the State. I sub-
mit that these difficulties of thc State
should receive sympathetic considera-
tion of the Central Government, and
particular care should be taken to
see that the tempo of indus-
trialisation which is only in a very
nebulous state in the State is not al-
lowed to be thwarted in any way,
more especially for lack of financial
assistance,

Another point that I would like to
submit in this connection in that the
State of Assam having had a large
number of peculiar problems is handi-
capped in very many ways whenever
it wants to go ahcad with the deve-
lopmentai  projects. Something or
the other comes in the way and all
the resources and energy of men and
money have to be diverted and, there-
fore, somchow the developmental pro-
jects get a great set back. The border
problems are there. The hostile Naga
problem is there. The floods come
suddenly, and cven in spite of having
heavy rainfall we are faced with
drought. All these peculiar problems
are not to be heard of in most of the
other parts of the country.

Therefore, I would specially re-
quest the hon. Finance Minister to
set up some machinery to make a
study of these problems, because when
we from Assam say that these are our
special problems we are likely to be
misunderstood. More or less, some of
these problems are there everywhere.
But when you take all these problems
together you will find that Assam
really has very special problems which
are not very common in other parts of
the country. Taking each problem in
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an isolated way it is possible that one
may come to the conclusion that such
problems are there in almost every
part of the country. But taken toge-
ther I am sure you will find that
Assam stands on a different footing.
Our per capita income is the lowest.
Qur per capita consumption of electri-
city is the lowest. But our miser‘es
arc the greatest. When we press our
demands for special attention, as I
said before, we are likely to be mis-
understood. Therefore, I would very
carnestly submit that a special com-
mission or committce shou'd be set
up to study the problems and the
economy of the State and to devise
ways and means how best these diffi-
cultics could be removed and the
economy of the State could be brought
on a par with the average of India. I
am not speak ng of the States which
are fairly advanced, but cven if we
take the average of the country as a
whole the economy of Assam stands
the lowest. 1 would humbly request
that special attention should be given
to see that this low level of cconomy
of the State is ra'sed at least to the
average of India, as early as possib'e.

Shri Surendranath Dwivedy (Kend-
rapara): Mr. Dcputy-Speaker, Sir,
our Finance Minister, Shri Morarji
Desai, is known to be a very strong
man both in physical and mental
make-up, and it is also said that he
is bold, courageous and has gz rigid
mind. Sir, I would have congratulat-
ed him if the economic health of the
couniry has also been as sound and
strong as his physical health. But I
am sorry to say that the economic
policy of this country wunder his
stewardship has been implemented in
such a manner that today we are fac-
ed with the most critical situation.
The economic situation and the finan-
cial position of this country are dis-
turbing, disconcerting and, if I may
put it, perhaps the weakest than ever
before. And, I apprehend that in the
years to come, with the way we are
proceeding, probably we will have no
other alternative but to surrender
completely to the big business of this
country because in the years past the
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concentration of wealth has increased
rather than decreased. I would not
give any comments of my own, but in
the language of such a noted econo-
mist as Professor D. R. Gadgil:

“The inequality of distribution
of incomes is amongst the largest
in the world and the level of
national income is the lowest.”

Sir, this  Ministry holds a very
key position in the country. In the
report of the Ministry its responsibili-
ties arc defined. They say:

“The Ministry of Finance is res-
ponsible for the administration of
the finances of the Central Gov-
ernment and for dealing with
financial matters affecting the
country as a whole.”

We are also discussing the Planning
Commission. I do not want to enter
into the ideological aspects of the
economic policy or any such thing. I
know there is a good deal of politi-
cal controversy around this Ministry
of Finance. Even Members of the
Congress  Party accuse that the
Finance Minister is not socialistic
crough. There are also comments in
the papers to show that in the Cabinet
itself there are rightists and leftists.
I do not know whether those who sit
to the right of the Prime Min'ster
are rightists and those who are be-
hind him are leftists.

Shri Sham Lal Saraf (Jammu and
Kashmir): I would like to ask my
hon. friend: what sort of soclalism
doecs he want?

Shri Surendranath Dwivedy: But
the very fact that the present Finance
Minister is continuing and he has
been given the same portfolio again—
there are so many Finance M'nisters
who have preceded him; I do not think
they have survived so long as the pre-
sent Finance Minister—shows that per-
haps the entire Cabinet approves what
he says and what he does. Therefore,
I think such propaganda js mischie-
vous and made in a cunning manner
to tell the people outside that the Gov-
ernment is socialist, the leader of the
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Government is socialist, but there is
somebody who is not socialist. So
when the Congress Party is put in the
docks, before the bar of the people,
they find a distinction between this
and that.

Shri Sham Lal Saraf: I want to.
ask this hon. Member what is his
conception of socialism.

Shri Surendranath Dwivedy: I do-
not want to go into the personal as-
pects of the question. I would like to
make my observations mainly on the
question of finance and I shall con-
fine myself to the limited objectives
as are laid down by the Planning
Commission.

Today it is not the question, as I
have made it perfectly clear before,
that we are going to enter into a
controversy on socialism as to which
is good and which is bad, which type
I want and which type the Congress
wants. But I shall try my best to point
out the difficultics and the situation
in which we are placed today even
by not being able to direct our policies
for the achievement of the socialism
in which Shri Desai and his friends
believe. To my mind there is no
dynam‘sm. Wec are not making pro-
gress; perhaps, we are stagnating. We
are suddenly faced with a situation
where the foreign aid is shrinking and
we are apprchending that external
assistance would not be forthcoming
on which we have based all our Plans.

Of course, about foreign aid, I do
no{ think there i much controversy
in the country. In a developing stage
we need foreign aid and that too
without strings. But the present in-
dications prove that we have friends
all over the world. I would say that
it is bunkum to say that help and
ajd is given to us because the people
who are giving foreign aid feel that
they want to help developing coun-
tries. There is nothing like that.
Foreign aid comes only because of
some selfish motives. I do not know:
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whether the lurking hope that the
.hon. Finance Minister has indicated
in his statement that the present cut
would be restored would materialise
or not, but this is a sufficient warning
to us that we cannot depend on foreign
aid to achieve the objectives of our
Plan. I should think we should have
anticipated this danger much before.
We have been a little complacent in
this matter because, as I sa‘d, we are
thinking that we are friends to all and
enemies to none.

There is a lot of activilty now on
our export front. This is all to the
good. Apart from the statement of
the hon. Finance Minister in which he
has characterised the present difficul-
ties and how to surmount them, there
is a lot of activity regarding exports.
It is good so far as it goes. But my
point is that we are still not clear as
to what is going to happen to this
country on account of the ECM. We
simply sat silent when this develop-
ment took place. There is no doubt
now that it will have a serious re-
percussion on our economy. Even the
little exports that we are mak'ng to-
day would have a great impact and it
will shrink further. Even the Ameri-
cans took sufficient steps in this mat-
ter. The Soviets are thinking of hav-
ing the'r own sphere of market. But
we neglected this aspect. It needs re-
adjustment of our whole economic
thinking and steps have to be taken
immediately.

1 know that to develop our export
trade some more facilities are pro-
posed to be given to the private capi-
talists so that we earn more from ex-
ports. I am also glad to find that the
State Trading Corporation is going to
be expanded but I would think that
this is the moment when we should
give a serious thought to the question
as to whether the entire export trade
‘should not be taken over by the State
sector because new areas are to be
explored and new commodities are ex-
ported. Some initiative has to be
taken. This cannot be done by the
~private capitalists. I am told by a
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good authority that even if Basmati
rice is exported we can earn easily
Rs. 10 crores to Rs. 15 crores of
foreign exchange. All these things
can be worked out if the State Trad-
ing Corporation’s work is expanded.
I would like to know from the Finance
Minister whether Government is
thinking on these lines.

About import restrictions, nobody
would grudge them. I would suggest
the slashing of luxury goods and semi-
luxury goods. We cannot afford
these things at the present moment.
But I think even in this regard there
is very little rational thinking, Per-
haps we have reached a saturation
point in this matter. I would only
give one example. We have banned
the import of air-conditioners, as also
refrigerators, cars, etc, But we are
allowing the manufacture of air-con-
ditioners in this country for which
components have to be imported from
foreign countries, and a good deal of
foreign exchange is allocated for that
purpose. It is a double disadvantage
so far as this country is concerned. I
am told that air-conditioners which
in America are available for Rs. 1,000
are sold in this country for Rs. 2,500
or even more. Pcople have to pay
more; so there is no savng. And
what foreign exchange we get by im-
posing restrictions is offset by paying
more for having them manufactured
here. This shows that mere import
restrictions will not lead us anywhere
unless the whole policy is rationalised.

Sir, our Finance Minister in his
statement after saying all these things
has also said that in this critical situa-
tion he wants to plug loopholes
through which foreign exchange which
is being d'verted to illegitimate pur-
poses could be stopped. The other
day there was a question in this House
about gold smuggling. An hon. Mem-
ber asked what is the amount of
foreign exchange that we are losing
on this account and the hon. the
Finance Minister had no idea. He
simply said: “We do not know how
much smuggling is going on; how can
I say that?” But, Sir, it is known to
economists in this country that we
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are losing about Rs. 50 crores of
foreign exchange on account of gold
smuggling. You catch hold of the
persons engaged in this trade. From
the comparative movement of the
rupee it can be casily found out which
are the centres that are engaged in
this practice.

I would go a step further and say:
let us also restrict the inflow of gold
in this country. Let there be a ban
on the posscssion of gold bars, ex-
cepling by the jewellers who have to
submit a full account to the Ministry.
If we do that we will go a long way
in checking this, You know, Sir, in
this House I have been pursuing a
‘question, not today. but from
the 4th of September 1961. There has
been a violation of foreign exchange
by a Chief Minister of a State. I
wrote about it to the Finance Minis-
ter on the 4th September 1961. I wrote
to the Prime Minister. 1 asked a
question to which the Finance Minis-
ter replied: This is all false. Here
is a letter of the Prime Minister in
the course of which he says:

“I do not think tthat he has
kept any large amount in foreign
banks in contravention of Foreign
Exchange Regulations. The ques-
tion of one particular payment
arose, but this was cleared up
after enquiry.”

The Finance Minister said the en-
quiry is going on. I am very glad.
But what is the simple matter that
Was enquired into, the public has a
right to know. If men in authority
Wwho are supposed to scrupulously
carry out the laws of this country,
violate it, and yet go scot-free, then
thére is no future for this country
“Therefore, I Wwould respectfully sub-
it to the Finance Minister that he
filust go into the question very
‘thoroughly and give an jmpression to
fhe people that so far as the adminis-

ation is concerned, it is impartial,
iiidepbnrlent and will not in any way
five way to other jnfluerices.

992 (Ai) LSD—T7.
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16 hrs,

About internal resources, I would
not like to go into the question of
taxes which may be discussed when
the Finance Bill is taken up. But I
will suggest to the Finance Minister:
instead of levying more taxes on the
people, is it not time that he should
think of certain other measures, such
as nationalisation of the film industry
which may earn us a good amount of
foreign exchange and which may be
necessary from other points of view
also?

On the internal resources front, we
are failing in many respects. This
has been admitted in this Economic
Survey itsclf. Savings this year are
not likely to come up to the level .f
Rs. 105 crores for which credit was
taken in the Budget. It has also been
said that deficit financing would be re-
sorted to in a larger measure both in
the States and at the Centre.

About tax evasion I do not think I
would say much, but the main ques-
tion today is the public sector earn-
ings. Here it has been stated in this
Economic Survey, at page 16:

“The new public sector projects
which are expected to make a
sizable contribution to the financ-
ing of the Plan had not by and
large reached a stage when they
could earn a significant profit; and
here again, the basic task of mak-
ing past investments pay for fur-
ther investments will have to be
tackled during the rest of the
plan period by making an efficient
and expeditious use of the capa-
city already built as well as by
rational pricing policies.”

In the report itself it is mentioned
that there is an organisation called
Projects Co-ordination Orgamsation
This organisation is entrusted with
the task of scrutinising the dxﬁerent
schemes and also preparation of the
annual report, seeing about the financ-
ing, etc. I would like to know into
which projects this organisation has
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gone into and what have been its
findings.

About the question of profit, many
Members have referred to it and I do
not want to go into it. But at the
same time I beg to point out that it
is not merely a question of gaining
profit. We have invested about
Rs. 700 crores in these public sector
industries. Now we are not following
any target or time-schedule for pro-
duction. Production is delayed as a
result of which the cost increases.
Increase of cost would give room to
further increase in investment. I{ is
a vicious circle. Therefore I submit
that instead of saying “we shall try
to find out” the time has come when
project to project we should assign
responsibility on persons who are
manning them. The time schedule and
the production target should be fixed,
so that the =~eal man concerned is
taken into account and is published, or
is rewarded if he really does the work
efficiently.

If some such thing is not done, I
think the private sector in this coun-
try will come forward and say, “You
are failing, the public sector is no
good”. We do no* want that impres-
sion to go around in this country
where we have deliberately taken to
the socialist planning of this land.

I am told that a Minister has been
appointed, because in this Economic
Survey it has been said that the pro-
duction has becn delayved on account
of certain bottlenecks. What kind of
bottlenecks are they? Coal, trans-
port—these bottlenecks are there. A
Minister is being appointed to look
after and remove the bottlenecks.
Instead of examining where the bot-
tleneck lies at the lower lavel, there
{s a top-level bottleneck. T do not
know whether this arrangement is
going to result in the removal of the
bottleneck or whether the bottleneck
is really going to be introduced in
the Cabinet itself, and there will be
further bottlenecks.

1 think the Finance Minister should
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seriously—you have rung the bell.
I will take some more time.

Mr. Deputy-Speaker: He has taken
20 minutes,

Shri Surendranath Dwivedy: Ten
minutes more,

Mr. Deputy-Speaker: No, no; about
5 minutes. His party has taken more
time than is duec.

Shri Surendranath Dwivedy: I do
not think on any Budget demund, we
have taken.

Mr. Deputy-Speaker: He can take
another {ive minutes.

Shri Surendranath Dwivedy: I will
try to finish within that time.

I shall now examine economic
situation in this country as they are
given in the Economic Review itself
The Finance Minister rightly said that
we can get over these difficulties if
there is cnough food production. i 4
words have any meaning, if food pro-
duction can be increased by brave an-
nouncements, then he has got it from
his colleague thce Food Minister. But,
what is the situation? In this Eeco-
nomic Review, if you see Table 15 it
{s like this. Our population during the
years 1954. to 1961 has increased by
about 60 millions. The per capita net
availability of cereals during these
years, including imports, has increased
from 13.4 to 13.8 ounces, pulses from
2'3 to 2'4 ounces. This includes im-
ports and releases from government
stocks. Where is the availability for
emergencies? In this jugglery of
figures, it has been shown in the
Economic Review as if production of
food has increased. It is stated that
over 1959-60, production has increased
by plus 6'1. But, it has to be seen
from 1958 to 1961. The real increase
i{s only 6'1. That means, we have only
a 2 per cent increase in production
whereas the increase in population is
also 2 per cent. From 75 million
tons, we are going to have 100 million
tons, in the course of ‘the rest of the
four years. Unless there is a miracle,.
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there is magic, I do not know how
we are going to achieve it. Even in
the case of industrial production, it
has been admitted that the rate of
progress this year has becn less than
what it was before. In this matter
also, it has to be observed signifi-
cantly that there has been enormous
increase in the matier of consumer
goods such as sewing machines. elec-
tric lamps, electric fans, radio recei-
. vers—enormous increase.  But, so far

as thc necessities of the people are
concerned, things are not available, It
only helps the high income group and
, not the common man. This aspect has
to be taken into account.

About prices, whatever the Finance
Minister may be saying, I am afraid,
the price increase has almost become
a serious problem with the common
man in this country. It has been
admitted even in this Economic
Review that there has been some rise
and even in 1961, in the earlier period,
it has been higher. 1t is said that food
articles as a whole registered a small
increase in prices whereas prices of
remained virtually stable. That means
that the people who are to purchase
manufacture articles have had to pay
more whereas the prices of food arti-
cles fluctuated. It would be more
interesting reading if you look at
Table 5:2 in which the wholesale

' working class consumer price is given
I am not talking of All India index
which has increased. Even in Delhi,

. in 1955, it was 99; today it is 127. In
Madras, it was 99; it is 148. There is
an increase to the tune of 50. If this
increase goes on, how can you say
that the working classes in this coun-
try will be enthused to work for the
success of the Plan? What you give
in increase in wages with the right
hand, you take away with the left
hand by this price spiral. So, for the
common man today in this country,
whether the Government is imperlia-
list, or socialist or capitalist or any-
thing else does not make any diff-
erence. His miseries go on as before.

Even regarding employment oppor-
tunity, I would not go into the Plan,
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but I would just point out what has
been mentioned in the Economic Re-
view itself about how the admini-
stration is working. Regarding em-
ployment, the number of persons re-
gistered in 1961 has increased by
about three times as compared with
that in 1950. As for vacancies noti-
fied, we find that while in 1950, the
figure was 4.49,307, it was 7,08,376 in
1961. But in spite of having many
more employment cxchanges, what
has been the record of placement?
Whereas in 1950, when the machincry
was not so widespread and so perfect,
they had given employment to 3,31,193
in 1961, they have been able to pro-
vide employment for only  4,04,077.
So, mere opening of ‘more offices
would not cnable us to rcach the de-
sired goal. If this is the position, then
how do you expect that the people of
the counrty will fcel enthusiastic en-
ough to work for the Plan?

Lastly, since we are discussing the
activities of the Planning Commis-
sion also, I would ask the Finance
Minister to make one thing perfectly
clear to this House regarding the
State plans. There have been States
which have a genuine grievance about
very quick period, and therefore, they
want schemes of such a nature as
would give them good income in a
very quick period, an, therefore, they
want to draw up new schemes. I woud
like to know from the hon. Finance
Minister what the policy of Govern=-
ment is in regard to those schemes.
If they are allowed to go forward with
them, it is well and good. But if it
is considered that from the national
point of view, schemes such as the
development of Paradip port, which
will afford greater opportunity for
the export of iron ore, arc necessary,
then it hould not be left to the Staten
to implement those schemes, but the
Centre itself should take charge of
the entire scheme and finance it and
embody it also in the Third Plan.

Shri Hanumanthaiya (Bangalore
City): The debate of the day was
opened by an hon. Member of the
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Communist Party. He began with a
personal note that the hon. Finance
Minister was many a time annoyed.
So far as my public life goes for more
than a quarter of a century, nobody
in India is so much annoyed by the
leftist elements, as they say, than Shri
Morarji Desai, our Finance Minister.
Whether it is justified or not, continu-
ously, day in and day out, in press
and in platform and in private talks,
whispering campaigns go on to such
an extent that I hardly find a paralle!
to it in the political controversies of
the world. It is a great thing that in
spite of it Shri Morarji Desai our
Finance Minister, has been able to
maintain his stature, equanimity and
gobriety.

The hon. Member from the Com-
munist Party frightened us with a
foreign exchange crisis. It is a fashion
nowdays to speak of crisis. We suffer
from an inferiority complex that we
may not bc emphasising a point of
view sufficiently strongly. 1 and so
we speak of crisis. It may be that
people wil] accuse us that we are not
so patriotic unless every time we
hold up the spectre of crisis before
the country. May be that is a process
of vote-catching. This foreign ex-
change crisis, really analysed, is no
crisis at all. It represents a measure
of our developing economy. Whatever
we want from abroad in order to in-
stal our machinery, power houses, in-
dustries and so on, we purchase many
articles, goods, machines and things
of that kind. All these are meant
for increasing the tempo of our pro-
duction and increasing the variety ot
our production. If, therefore, we are
short of foreign exchange, it does not
indicate a crisis. It shows the throb
and tempo with which we are pro=
gressing in our economic sphere.

Therefore, it has come about many
a time, especially in Delhi, that some
catch-phrases are let loose and they
g0 on reverberating from Cape
Comerin to the Himalayas. It is no
¢risis at all. An &conomist, theore-
tieidn, without presuppositien this
way or that, will say that this so-
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called crisis represents, as they say,
the birth pangs of a new era of eco-
nomic progress. Nothing is easier
than to resolve this foreign exchange
crisis by stoppng our purchases from
abroad.

Shri Nath Pai (Rajapur): Our com-
plaint is that we have been having
only too many pangs and nothing is
coming out.

Shri Tyagi: Wait for 9 months.

Shri Hanumanthaiya: So far as the
allegation of my hon. friend to my
right that nothing is coming out is
concerned, he need not take my evi-
dence or the evidence of the Finance
Minister. But let him consider the
opinion of experts, not merely from
one bloc, but both from the Soviet
side and the US side. Nobody has
said that our economic progress 18
floundering. On the other hand, India
is not only the biggest of democracies,
but it is the one country that is mak-
ing the biggest progress in the world
after the second world war. No dis-
cussion is necessary on that. No ana-
lysis is necessary to prove it. Any
impartial mind will say that we are
making that amount of progress. To
say that nothing is coming out of
plans is what is called the exaggrerat-
ed discharge of duty by the Opposi-
tion.

Dr. M. S. Aney: The Report of the
Ministry itself uses the word ‘crisis’
in regard to foreign exchange.

Shri Nath Pai: The Finance Min-
ister himself says that.

Shri Hanumanthaiya: Even the
Finance Ministry often works in a
routine-minded way. Words are used
in the technical sense and the Oppo.
sition take them up in the literal
gsense. That is the difficulty.

Shrimati
Wonderful!

Tarkeshwari Sinka:

Shri Prabbat Kar: The Finanoce
Minister is blushing at his remarks.
Shry Haawmanthsiya: 1 am eguelly
glad that my hon. friend opposite 16
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blushing more than the Finance

Minister,

Shri Morarji Desai: That is what
is happening.

Shri Hanumanthaiya: They were
speaking of prices, the stock exchanges
and the crash in Wall Street. I am
glad the hon. Member from the Com-
munist Group referred to the crash.
How did the Wall Strect crash comes
about? President Kennedy wanted a
few months ago to sec that the pice of
steel did not rise as per the wish of
the owners of the steel plants. He
did not allow an increase in the price,
as it would otherwise cause an in-
flationary spiral. He took the extra-
ordinary decision for an Awmerican
President to put down the tendency
of prices to rise, especially in the
stcel sector. Stecl forms one of the
biggest consumer items in the Ameri-
can industrial market, e.g. manufac-
ture of cars, armaments etc. And
this unusual step on the part of the
President Kennedy led to a kind of
feeling among the industrialists in
American that hereafter the prices of
commodities may not be allowed to
go higher and higher as the industria-
lists wanted or as they used to have,
what is called free scope up till then.
This want of confidence in the future
price increase made the people to sell
their shares indiscriminately in the
market. It is this bong fide atte-
mpt on the part of President Kennedy
to control the prices that brought
about the crash of the market in Wall
Street.

Therefore, when we talk of prices
rising high, if we are responsible we
cannot bring them down all of a sud-
den. It will end in not only crash
in the Stock Exchange but crash in
every. factory and shop, That is the
law of economic. Therefore, when
people say that prices are going high
and they should be brought down, it
is not an easy matter. It cannot be
done by g jugglery of words.

I have travelled widely—in Russia
also.I would put it to my hon. friend
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on the rightside to proveto me that
prices of article and foodstuffs in
prices of articles and foodstuffs in
Russia are cheaper than in India. That
would be convincing enough than all
the accusations and arguments that
they advance in season and out of
season.

Shri Prabhat Kar: Price is not an
absolute term; it has got a relative
meaning; it is linked with the earn-
ings.

Mr. Deputy-Speaker: Order, order.
Let him go on.

Shri Hanumanthaiya: I would be
very happy with interruptions. I am
capable of answering them all and 1
would be too happy to listen to what-
ever my hon. friends say. Either now
or on some other occasion I would be
able to reply.

One defect in our mental make-up,
so far as I see, is hankering after
pleasing what is called the organised
section of our voters. That has been
partly responsible for rise in prices.
My friends on this side, all the time
champion the cause of the workers
in factories and mills. I am not less
sympathetic towards their demand.
But I stand fumly on the principle
cnunciated by tre Prime Minister in
his message to the Trade Union Cong-
ress day before yesterday. He has
done the greatest service to our
triends on the right as well as on the
left in showing what is the correct
attitude that we have got to adopt.
He says that labour, ro doubt, should
protect its interests. But that is not
sufficient execuse for it to encroach
upon the income. or the eamings or
the profits of the. other sections of
society. While caring for whatever is
due to them, they must not think omply
of their emoluments and nothing else.

Political parties—F do not exempt
my political party also; I want to be
as non-partisan as possible, in spite
of my being a Congressman—are
anxious to please organised sections of
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opinion, especially in the labour field;
and it has been greately responsible
for this spiral of prices.

Recently, we granted about Rs. 25
crores to labour in railways as well
as to general employees in the
service of Government of India.

We linked what is called the
dearness allowance to the cost of
living index. We profess 1n

the Constitution, to which all of us
have taken the oath of allegiace,
that there must be social justice
and that there must be equality
of treatment before law and some
such principles. Have we guaranteed
to every Indian income and allowances
related to the cost of living? Oniy
one sector of society is so protected
while the rest of India has to pay
through the nose all the time. The
same friends who advocate continucus
payment of emoluments to the labour
sector complain of high prices also.
When you pump in Rs. 25 crores
every vear do vou think that any
miracle works. ...

Shri Nath Pai: Sir, on a point of
order. With due respect to the hon.
speaker who perhaps is not realising
he is making an original contribution
to economic thinking I may suggest
that such a book as our Constitution
should not be so casually banged like
that though in a rhetorical flourish.

An Hon. Member: What a point of
order!

Shri Hanumanthaiya: I am not
accustomed to banging; that is not my
argument. If we want to safeguard
the interests of everyone in this coun-
try and do justice, economic and
social, to every citizen in the State
we have to see that this rise in sala-
rise and emoluments is not confined
to one sector of society.

I had occasion to discuss this very
question with members of the Soviet
Planning Commission in Moscow:
how they dctermined the structure
of pay scales to the various professions
and trades. They pay the highest
salary to the scientists who invent
and discover and thereby enrich
-national life. In India we pay the
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the higest salaries to High Court and
Sureme Court Judges. That shows
what amount of importance we attach
to our quarrels, private communal or
statewise. The next highest scales of
pay are to the underground workers
who literally work in the face of
death every day. But here we pay
the highest scale of salaries to the
secretariat officials who sit in air con-
ditioned rooms. Some of these things
have to be re-arranged in order to
give content to what is called socia-
list society, to make these words true.
I am suggesting this to the hon
House and to the Finance Minister
and his colleagues for serious conside-
roadn There should be social and
econ. “hic justice to every one. At
the same t'm~» the prices should not
go on rising, Even a; there are
wage boards for each sector of
labour, there 'must be a supreme
authority in India to determine the
relative pay scale from top to bottom.
If there is a request from one sector,
say, labour or government servants
or agricultural labour it should not be
granted strainghtaway. The repur-
cussions which it will have on other
sectors of society must be taken into
consideration. The total perspective
ought to go to determine the relative
structure of salaries and wages and
allowances, as I said, from the Pres-
dent of India, to the lowest man, say,
a sweeper or a peon, as the case may
be. Only when we take a compre-
hensive view, a comprehensive hold
upon this knotty question, can we
solve this twin question which is
related to each other and is insepara-
ble, namely, this raising of salaries
and emoluments and, at the same time,
the cost of living going up and the
spiral of inflation going on indefini~
tely. This can be tackled only by
such a high authority. It may be that
this Comtnission is part of the Plan-
ning Commission; I do not mind; may
be it is a Comission under the Finance
Ministry; I do not mind. But the
essence of the matter is that such a
Commission must begin to work, Pre-
venting each sector from running
away with its demand for allowances
‘and emoluments. It must be tled
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down to the whole structure as it FITETY @ TE 7R gt & Frafaai ¥
were. It is only then that social Ay gy a e
Justice can be had as we mean it and TR T # g AR 9T T EeE
as we embedded it in the Constitution AT gAT } 3fas gatmas w|El

Such a Commission, a Commission
which determines the structure of

X Fi eq g o o oAk
3z =R F7 aE g yaewr § o

salary ing every sector, ought {o be
appoinjfd forthwith.
~4 TR (TTHAIgR) o IAeEe

"E1TA, § 99 AT § ;AT § AfE w9
F fager gam s § | TR, afwar
AR AHEG FT IATH g9 ¥ WF
TATHRT 2 1 39 F1 TfY FRT ST 8
0 9T T F1E TR & AR A FE FTHA
2 5 e T fF @A FT & AR
T FT A | qE¢ R FEE A AGA
FqIET & AR weafas Ay gn o§
FTRO AT TR AW TG AT R E | 78T I
HTS Y ATHT SAH F g TH G
wif g & sea faely 92w # A€ g
[ F1 g G FT A79G g fF agt
SIS WY AT HATH FAZL T FRT HTH FS
&\ 7l Wl T g TA A |
e gt AergR foa A7 ff e @dr-
STET T HIGL FT & AT & 3T FY g
oW AR qqT ¢ 1 59 T A YR,
gfaar T A" & 79K F grAd
TQF FAF H1 1§ | oA Hfwar 3y
IqT =g gL fgar & 1 39 F 78 SwW
F21 91 fF T qahi F aE =414 fagqy
T | T IR A F1S FEIRIT FT 33977
R A agi FE RO @Y 7§ |
gt & AeHT T # JATT H AT FT
FAFAT WX /a8 § AAGY F3 & |
qg% ¥ FQ 719 & M A Y agi o
FLHL & | 9 T GATH § G FLIIT
FEY F qHT A1 I FT AT QAT FY
JTE § AT AT F AIAGL FIHT q@{T
&) deom AT 1 A U AW
faeelt oY Ty o A faer @ & AR
Iq A T g ALY gHT § | wA=
Tl awg v wma A afggd ) wed
&1 fawra fopar man § $R 9 F9 7

g0 & 1 @ qIX 9% gHIRT ISR, aferar
qR W9qTg F1OFATH @ agT &
frgeT wi Fy g grom & 1 @i A
ET Fege AT AR FET
FTHR g o o FTov & fF oagr &
Feafee adf AR drfee @@ &
IFHIZATR AT a1 § #1949 g
¢ w@ifs Saar § J9Th WK e F
FTOT FTH! AGAT @aT & |

g MR, afaar AR g
F TAHET TIT AEIGL AR & AR
1 ¥ ® WIRAIT @reiadr g9
¥ agi & frafeat 3 i & fawg
T4 AT §m # ARy fgear foan
a1 | FAAT gEET T 39 fad wv g
FHFIS AT | HTEUTH FT FE Ia-
IW TE g AR A bF g 9«
TG AT T 1w (YR F W
@Sy qrREa |/ A eigR, afermr
R IEATE F AR T FOGT MW
war fFar AR faadr gatdfr S
& I STTRT F fF T wer A
agt v | ¥fFA 39 g #) I HAqq
A § W) AR F QA A
T 4% g1 andr g 1 7 Q@ g
gt T T T A A F=E iy
THEE At sy §, I 7 Jparw
R F1 A AT 2w QA I ¥
F AW G T1 TF TH A ST AgaT 0
agi ZAT &Y T BTHT HIAT 74T & |
g goTHT QAT & Wi fF oF 9 |
QT HC AN AT FTE & | 3 § @
wT @ AR W A Ry qamh @
Fzorq fan § A1 g 2|y & fF agd
%1 frg® gg a6t & Fror fawra g 0
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[#7t mgmY]
Y faeett F1 & Afed | wal 789 ser
of\R qeTe &Y 9gTe & Fgr &Y a1 ;WA
o gara @dr feaid e E g s
WX § awat faaid &dr § Sfwa war
3 gpsfY e 1S o) g1 faand a g
F cenfan &fwms M q81 9@ ¥
AT FT AR § R osw T #
oF feq wid 9% &4 % qgi o aEy
FGT AT AT AT H)E AR fregEAna
i 1€ gEYT TAFT THT AL § A1 A=
q¥, afear R WHIE FrOA4ET
FT AFEAT FT q¥ |

et Araerd | uF W ey

=Y gAY qF FiOT e & fan
UF FAF &1 a17 ¢ {F AR H1 UF g9
g & 53 37 few 97 weaa a7 F uF
dTIY FA {77 # I w1+ 47 W 0w
T W 9T | W\ AT IR A4
fear mar X I F FETA FT wfAg
Agq fema @rg®d 78 q=rIr T o
garR T Y F ofy wE A F@ g
9T a9 33t 91 | 95 FT FzA71 97 F
gt ¥ A AT AR F AT H WA
& R T AR aEwT F9Al § 98
ofad w3t & 5 qat § o & af
W AeER qE a1 ¥ AR SA &
faerg=r 3afem =g faam W € 1w
w1 faqa s saT & 98 We H &Y
ST ] 1 gl T A9 ST gwlR
Frgfaee @ a1 Swrfaee 9@t & @
w3 § q® Al ARG F A
wgy § 1 &faee wagdl #1 21 gy
T TG § 1 IT F FE a7 QY
W I F ARG A RE T 7@
1T AR F WY TS Y ST T 9ar
Fna g fF AT gead ? v
f w7 FT T AW T 0 T
s far W w9 F2 & 1 oo wogd &
mfarm e a9 fo @erar g 2
RN oW wegl v g o g ?
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oS 42 @A § FTH FWT § AR I B
1 AT HWgr & WiEr § 7R g e
TS 1 3T H (F=AT-g1 ) HATS
fraaT § | &1 S A9 AN FT T
FY AT FET HT AT STAT & A/ g
Y I THHY 7 =014 TGN ST | qgr A
F1E T § X T F1E v § ?

A wRETEE T (3HR)
AT H1E Jf4 TEY & vl 9 fF T aly
wugdr faadr gr

St WA ¢ § IF geT § A0 @v
F7 Fzam g o F1% 3 ey 57 F7 qar
a3 fF ag a9 qdr g AT A d Ay
39 939 # 99 A1 T F2aAT § 5 @t
a1 owd A W FWgd AT By
famer & | F s g f ag &1 v 9T
A {A FT AT FT HETT ER AR
Wq EW WU AW ¥ 39 & a1 H ==}
A § o1 98 Fgd & {5 qHT A g
ATHFT T ARH 939 § A § a8
ghEd JNE § F AT F GHA ag=
L A

faw wavw@ § IUAR (+f Fo Wo:
WA : ARG q7Ed 7 A A4F F@l F
T &1 &1 AT AL fradt & &Y F@T
Tz 3 T FATG IF I WA F AqATET,
¢ sifs 9@ #1 fraar € 7

ot @wh g 1 wrs fadar &
Iq F HuH TG faadr &

=Y WY ;S AGED ST § A
st AT & IW A1 A WA Asgd
#R uF et W faaar § 1 g I}
AT FAT——FAT YT G AN I By
AT | M G T F T aea §
o wfawa< A0 9T FAA T I g
[T AT § | AT T AT WIS T
farehy #Y spgea< 7ff S ¢ | SW W
# et g€ e T AR Ewd ¥
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FIT &Y g0 2@ § % agt X vgfaeas,
arafoezg AR seg fainft oifeqt &
FEArEAT AATE # AT w1 E A Fia
qrEt T Tl § | wa e g fF oaw
¥ AN Fgq & {6 wra srfas fare a9t
g € 1 78 Twa fergEaa 1 wifersd qt
Ag® § AT TRE IO F7 @A arell
2 ar {63 o &9 39 a9 & 79 |
FT G GATT & ? HT AGE ST F T gw
HE A H FEA 3 At 98 FEd & fv qa
®I AW [T T, il il arg qd
& | gFrha ag & fF gard ara a8
A AT A R | EW Fed ¢ fF e
ST I WY I (F gATA 41 H qeaATg
CAE IR UNIE AL S A L O A
ITET AR AR CF GT G| TF A
FET @& AR T FW | A
JFT GMT T ARXAAT T THF TG € |
co QIT ART UF 997 @1 @A & |
T T B AR A w0 QY 1%
ag g1 W AR T g gER A
H N T IRAT H FAT FI AT § |

AAAY 7Y, 1 AT, FEd & fF
w figT &0 7 & AE AW
3 & wfeT ew 2\a ¢ fF 9T A
®FET A FI ZRT E, AT Az ¥ T
I 99T AR T AT b, TR q9r
ARG FFAT T | TEF N HRY
afear oawE, AT TR § oAd
@ T qgiww FH AT AT §
A # A § & 9@t 7 Aqr W w9
713 & | 71 1% @ v T 8, < B
ffaredl % T O T 9% | g R
& f oTgj. QAT TR AGT T8 T

&, Tt F7 g g @ & ) < feafa

FEmal’?

IR & OF I T 95 ) WA-
#r. wAl. =) W agiER W, 3§
IR & §F AT fHar av | FHY TE qH-

JYAISTHA 21, 1884 (SAKA)

for Grants 1C094;

A w= Y, o7 ST Tw, 76 58
=T At 41 1 6T 59 9% %% gan
&A1 W TAAHE FT @F N0, WO a7
Fg F IT & @O FT 1847 747 FF
Tz FUE ®GT E AT L

TG 2T F! ATHL AT | 98
719 ¢ | 9 A1 UF A @ qE s,
JUEET FT AT | TE TG (o0 T
geyaeT g, afvw @ueEx & 1 s}
FrE A IN AT A | AT (T qTEE
ST YA 2| A | 7 39 3@ FT WaATR
o AEEAreT g WTAT | WS HY
ghmar &, fergena o, wa7 gga & gt
fI70 £ gAT AHAT AAT 3G A AT
T AT IAFT AR FK

§ fraza Fa aga ¢ 5 ag @
FW A% I F TERX 4 gRT G
fopgr T q=ar §, 919 aw fF e f @
TR Y HEZ IR | ZH Al I8 FgT o a<-
FIC agl 9T Thidfaem &1 &9 2, ag
IAR TF-FMH T T, AfHT 98 9T A1
HTAT GAT FL T AR A X
AR AT A, qt qeg &, TAET 346
fe q farg @ AT OF wT @AT AT 1

ot wgY fag (< F) - fedt e
13T, TEF A1 & 79 T Angar g
Tz AR §7F @4 I A A
Frwm @ e
TE T AT EZTW W A1 EF TG 0
¥ 1§ Ay @ F e § aqeT amgar
g f¥ 3§t o< aga samer & g S
w & 1 frva fafrex oge & 30
e § fe 4 @9 w2 gfveise
wzq T § | ST FT ITH § IT A
913 wfearaa fed g1 § | safed a8,
€228 9T AAT FGIA agE A IT 9K
T <&, 71 grew g & fiF aga qea
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AR F-zoad & @ & 1 7dal 9T 9w
FET AT ET R |

foame & a9 & mewt qqrn
=1gar g fF wF ax grew dam Ak
q19Et 349 F AATET OF 440 33T /W
Fm fear wan g, f9= #1 Awar Eam
FZA & | 7T AFE T FF ATCRLATD
AaAY & 7 ZAET AT qZ ? fF W
qQF AU HEHT F 9 TF JFMH 2, aT
IgF! T T EFT 37 T30 | 39 F AG
& 9a1a § UF Ta1 379, WIGHAT 39 A
am fio 7T aefagl oy,
aqg qfI 0 AT AT AT E, A
amA & faf gF Ear" I3 g
I F (O AT A | IT R FFTAAT
f& g7 maq i F1 &9 <1, 39 A 2H
A #I AT FEAT IAE & | A FrE
FF-H0T A w7 W g, afww &
g1 wzaT ¢ fF 70t a7 saray I
g @ wifed 1 Hgw TEdHz may
& awrg, Afwa A £ ag 2w w
WY TS FR | wEeA At qHAa o § R
gu IR fAA o Ea qad, SF9aad
¥ F e grava g Jar fw &9
Y 7q F) fazwa § o9 fFar @, @
aR § & A9 F GHT F7 AT IAAT
area g fF agt oz ad&t o S agar
a1 @ &, 5= w9 3 3 F afaw Ay
A

I a% dgo TEmHz ¥ HEEw
& oY s mmfeat & w7 N6 FY
qraTE, Td9, WA TWE, | A
m g AR 3w fo ad i
IAHT 41 9347 & | AfEA 3w Y W
AR F G o fr wF Ay W
EEA TUSEE! 9T TAAT A AT 29 FT
a1 wfefetaT & 7 fag &1 F09
TaAHE ¥ agA AT SReFa frar g,
fom #1 gRATgT I F FHA JFIL
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frd w3 <@ & o fraw fad aw
AT @ 2, 3T AN O 9T a5y
A AT &3 faar war 1 9Ey
TF TaEqH 9T dqg w qr, few
79 39 9t o frar wn §, qafe
fra @i & Y@ &1 #7 w2 fear v
2 | 72T I AT AT 3w § | 3 fwarw
fafreex amem & arg o, fasiy 9= Y
A e F W AAT | TR WTRT
T Sara faan, “aqmi, #99 ¥ fod a1
graragi 1 3 mem o fF zm wat A
T F gRay 4 fv fare fafes
12T T IT T AR GRT & 9T AT
g AR 38 37 A G A g3, e
ST qg w9ATA Ay @, “m A=A ¥
ford &ame &1 7" 9= w1, Ew 3@
frr a&f oy &\ gw ThE & zEfad
AT & 1 g7 AW F qeF { @ HT AU
FT TR & AT I59 F qOF @ 92T
g | FE@T KT FT 3 fFT A
gerar srg

# foare fafaees aea & wigg &
qF FIAT ATeAT § fF 97 qwT 9Ex
g AR 39 7 &, S geeqw a
TG AT AGA | I AR Y
g &1 39 | agT & 71 Fga & fF aga
HT 1T AT FL & FTqF FT 2T & |
d FgT WA g fF o oF qEem
F, 9T FI GIRE FT [T =TT | F
e Tga faw 7@ & W Feqw
TUSET TH 1A F) TIIRT AT BT IHAT
g1

IT AR A uF drwIdT graT o
1962 Taxation  Proposals—Adverse
effects on handloom industry,
W qThe ¥ 9= faar § —
“The Handloom Industry was
hoping that in the current year's
‘Budget, levy of duty on counts
above 40s will be taken away, but
to its great concern and deep dis-
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oppointment, not only have duties
been levied on certain counts
which formerly were duty free
but also duties enhanced in res-
pect of certain other counts....

g drwae feaig fafaees amea & @19
Y A R ) 39 & A fewm
% 338 WA fRa-ie wfaww w1
FATAE | IAFI SATRT 2 T ST T
T THT-HA T FIH gUH AT FMT
f g amat 9T sameT e far 99
Frary, gEfed AR aifeE Fitg 9T
&G A § SN A IgA IAA1E | FA
7 T AR 1T AT THFATR
H vigi ST AR |

oS 98 27 ST @I 8 5 f=7 g
g1 2, s fF gara e g, gvry
& afadr & grfafes de9 e
A | F AGF GTHA TH QAT
T@AT ATEAT § | AET T IS F;T
T &, TATHS ITHT STATHE FY,
FqifF ag a1a gew & fad aga w=gr
AR 3@ fodfae # guefea-
faeeq # fpara gz 2 &, 7 ddfaa
I @ AT w AT &, Praay awg
¥ SR qgT aF F @ &, Sfww
e 7 @ fF 99 s § o wAgR
FH Y &, 37 F fox wade ¥ 47
foar & 1 o FICEEI H FH &
I A & g faard wifear &
TR FIE TEQT AGY & | I FT T\ oAy
gl faa wr & 1| o qfae w7 e
2 1 A5 AT qF AT T3 TF g
Y FAETE 3T AW AT fRAT R ) ST A
Fawiie § o feear adf faan wram 21
I %1 %1€ ggfeaa a1 77 adt & oy
2 1| T I gw IR #7 AT 9T
o R @fifran Haf g 1 aw
Y AT A & few om g
a3 a3 Haefaea 1 firea © R @

JYAISTHA 21, 1884 (SAKA)

for Grants 10098

2, 97 & T am QT AR € § Frew
o R, 99 FT gL AW ¥ 7T FX
W g, @ 9T % FR@El ¥ F FE
e AAGA & 98 F18 A1 a7 anfed |
37 dftefaeg v & d5w amA
IfET | A FI TG T FT FAIMA
FT A0EH |

F gre F7 aTA FY frar 2T E )
It I DAY FT TAATS AAGAU FT HIA
g faa1 FT g @M a1 @ AR =
TF g q3 HC @A & | AATT A (5
IAFT 5T 9T 7 fa | ggt 9T a1 7a-
X g Afoar @ & A QI-fed
g | 3z du Qrfdafees o &, forgd
72 a3 Hfefars 1 @) fwame ©
& o AR A7 ag 7 agfaad & 9,
ofea wagdl & fag 15 ff o™ T
g

Sgt TF &R THIETI FT ILF 8,
4t gn fedt FfzaT & T@ @ewey
g R Ff figd 37 & I iR 7@
g1 fgd 95 s qiww dF A aga
qE-EH a1 NfegA e T 3T | 98
A T T@e g g, ey w
ag IF G TIEE T gH B ATATE |
foad &% o1 W T0=1 F, TR
1 23T 8, 99 9X e SuRT 9mar
g A AM gH agT Ham 93ar g |
frsg & K1 AE § M omME o AR
Hrfegw =0 AW &7 99 &, § IOF AW
£ fgx oma & | Aifegw eq Fi7 # fag
SART W AG T TE 2, dAd 39
0T &Y TG TE @ ) TAAT a1 gEr AW
F AR "9 AN T gHd & fE oS
TR FT TSI &, ITH! 3T §T FAT 4G
TEH FTH & | UG TGT & FH TIA E |

T FIIT FI AOH! G GE { avedr
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Demands

[+ == frg]

1T & | F S99 FT F1 wAaT F | Fg
9T oY ™ 94T g fear s @ H/i)
AT 1 w7 g & O @ ET §
TH oY AT { #aAT g1 FHAT & | WAy
wEEa § F fai7 dlt ) oss w7
SEAT § % a7 OF uqwaa} feqagwe
HIETT FRIT a7 | o9 a<g &
qA 33fTaw ®rEAq A A
& 39 a3 F ;9 Td FE & far
TF FGILSA FATT | 0H (=7 H7 A
SEIF ¥, ITHN QT FIA K KT A
Tl THIFAUT ZHTT 2T £ TOART T |
OTT AT FAUSE §IF T FATA, WAL
BT T HATT HHHT TAT AL A0 A
qME § 9 AR 90 2l & oama
qATST 39 & fAQ Zra q17d feed &
s {6 s Fe a7 A w98 §
AT g I FT A5 § AT AT A
feama & 1T WA Fv fAam g, 9
A% T3 &7 § AT 477 AHT 4 BT 73T
g I~ fmm & A wwvar ) 3aE
;1T 2X G ITR! Q0 FY | AGH AT
L AT Y STAIAL 92 q1 it o &
FHT LTI ATl A1, gEEEIT B G0
v g afea e frmm 97 30
S JTTHT T BT & 5 A0 i
¥ fag oF fedtmsiz BT Faram
F Tqmar 7 | fraifrai 1 awg >
g ro "o v A @@z a3q ¥
T FAT FET THT TT4T & AW QX
T H {I A a3 § 1 59 e ¥
st Tfed 6 w9 g% a=E | ag 9
FIORA THFTET ¥ foag 903 &7
%7 gara o , T qi) F g g
i o9 gX €T | 91, g aw fefgre
¥ oI afF area S #1 A g) )
T AT WA R @t aga aer
fedvaile § dm A qiFeaT aga
SYTRT TP FT THAY |

v & wf AR F 5w
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FCAT ATGAT § | AN & (1T i
gt & | afew § ager W@ g fF
MEAT IAEIAT QX 9T faie ®F 7
AT AT AT | W g% a3 9 AW
% 2, fad 1 &7m 77 5 & A
AT Z19 97 o) ATORT F AT ATEAT
gt oy fafags sfw a7 o & 0 f
Atz gfarem 7 ) faw g1 Awar g,
a1 f& o Arzav gfrom v &ty
FIAT & | WY OAIS ATEY A O £
T W7 57 AT T AIZAL ZT
A qUAT fHeA ST AY FTh) AT T TITETT
% qFAl T WY FAIT AR AT F
FH JAET T3 | FAT FZF ATHT oA
g ArzAv gfrvad a7 @9 79 & A
oY FUT &7 7A@ & | AFT T 5T0HT
TAAT =rEa § R s BREY ot w2
& ave %1 3@ A, e o w2z o
F7 | AAA, AT FE N AFAT
Fforaa & art ¥ JY TR & 3TH!
TFEAHE A1 AT AGN TEA | AET
FE T FAT A gHT AT I W
R &7 g9 g, 37 IT AR Aied
fiF o9 fe &3 1 7 e e
& forgmar &, MR &) ¥ 732 37 & fag
a1 faega A1 cama &, wfwa o eweT
g, ITHR! TIBRE FIAT, IAR! TFARE
FIAT TT TEAALH FT FW & AT
IART TFARE AGT FX G | IF FH
% forg 7 @1 A% O T@TT § AR A
F 39 A9 ®i qh AT | § | AT AGE
@ T F fagr s =fed g e
g faar 9T & 1 A ey AT
TaT Y X frar § W 99§ 30 T
&, TR 49 4 Y 7 g §
e aga &1 fegram @1 femn qar
R et gfctam &1 91 ga9w w/ QY
o § | gt 9T € A de G
T § T W AwLA o A g,
gt 9% g g A A ) A
&, 7t T W qrEeRe O ggated €
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Ui T Oa7 &1 fwar At & 1 w
qZT 9T AT FI T F[ GEATC H AZA
ST TF[ AFA § | ZATA Hoh A3 A0
& WY T2 &I co AHAT FTFedT TdT
q¥ AL FIET & | ZH A 7ATS & fAQ
Wa wiad FAed 3 AfeT & Tz
A g fF TR 3T FIgAT 3T a¢
eqTq faaT FTT 1 a7 Z9 W rg qEAET
g AasaT 2 % 973 21 0 | 39 AEAT
grwraa & wrad &1 cAfan fafreeg
qEa M7 Y TIRA T AT FHS
AT FL G o 797 T 1T AL ATHY T
AR FmgggM g\ A A= E fF gd
Favar o £ Pradr g e &, 3T H A
Y o Fm gar § AR fraat oz ad
AT & T XA 3991 (A 5198 "
o AR T W TifEd | ) Gar
faar wan q1 aar == A& ¥ e g
HTEEH 9T FM AT & | TT ST oY
fafga sifia &, gae1 o< §UT FT
femr e &1 S AT @ 7L § A
o Y 8, gy et fra awar @
oY 3T @RI A A F AFE AT TR
& AT g § g AOH AT a3
grar 2 1 a3 e dsafr N am g By
N co wigwa gAR W A FAT B,
IaE! T F1¥ w79 Ag fFar aEr g o

7@ F ed og¥eA F AR ¥ 19
wg A E | A H frmmgm @ R
31 T Ty FEH qT G &1 faar
o zaqr wefwal ox @9 w7 fam,
I gL X w9 T frar o
WP Hatwmh gt &
el § FgfEal € gdaT o< aga
&t *= eqre fear o et & | faw U
Rrad #1337 T WY 3@ F WY @t
o fr 5t & feg w w wEad
o e felt g &, oY oty o &
w5 ww 2@ g § Hfww Pfem gt

JYAISTHA 21, 1884 (SAKA)

for Grants 10102

A ag @S T § 1 @y [t Ay
aefral wa wgd ¥ 9gq ¥ fau o
@ oY faawa 1 g0AT AT 98T
o afsr gow # agfeaa sa@
fau a8 & | S FTT T I F U A
arfaar Y 7EY & At & | oA aret
& Fgem Az g fF AT o gEgRa
fopard d1 forg & & 9 39 Y @A F
arE a1 TET Aggd e € fF | s
B gt ar 2, fergea FAR I MAT R,
fepT gom g WY 6 1wl & e
T FT T T & gaer ff @
AT groHe T AT G & F
et g fF ofanr sfrma w1
TF FIEY S FI @ AR I@ FH R
AT F | IqHT 3@ AT Tfe o Fav
Fag WA A # Fg frar s
afgd | W g v fzar fv aefeay
N goFTA F fag o ey wE
TqaT &, grE & | 3, felt arfoar
| & | Sfepa faefy ofr 22 ¥ el &
AT FT W ]G o X 9T w\! F
Fefwal & fouw ox i frsqr a1 o
Y gré A ey A | N gn
fefgae § @t o3 sl == ar &
afeT s w7 @ AR we e
grew # q afad @A wmedr §
AT T 9gAr gl § o afew grow
# srrg 8T faaft & 1 7 9 ds FTATg
AT FT 3T § 1 wTaEy Arfed f QY
IR ] il w1 AT 7O IW@ TR
# @ AR T qE ¥ R w6
fra &3 FX 37 Yam a7 FF A R
I T wtd w1 | few Wy at dar
AR AT fF a A A WE E,
fa s I § AR A I IR §)
g # Tgm & @ A e
Iufa 7 TR | T g W @E
et gfrer tetere 1 Y B, g
& & &, fedt fafree Y oft &, frforeet
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[ wgdr fag)
& & & AR T 7 Agdl W Im AR
T | 5 77 7= 59 Q) @& A A
7 Jefeat % Far faumr At E ST & 5=
93 IF AE T FHRAY & 1 F AR E fp
3 93 /fFT IAHT wEE @) fAear 8,
IFF! qgfaad TG & 1 39 AT § FaA
aTea g £ St cofanT ww &3, 917 A
¥ F) WIS ATLE A &1 T &, TF &
I 1 e zAR amd q@moa
st g 1 Qi & am foren @A & 6
|t AATT &1 gwAAY f6 asfeai
F1 F q@07 | A FeT § 5 W @Y A1
9 AR G fF 7 719 IT61 BT
gt ArgAr &, Y @tRT § § 7 e
wefat &1 o3 wEd € 1 e F
# 9g qFC! F T IART TAORT AU
T gl | 92E 983 T aF ITHI NEFH
Tifgd | 3% fow Tifew g &
smaeqT g TifEd aur g W F
SHET FT gFfcrad gr Tifed | sfaa
oo agfeat & fag favga £1% o et
HFTL FT ZAGTH F81 ¢ A T 9 4G
FFRAr & | A e g fH AR A
fazy = @

o= # F A & FEA WA g
fr Tiweat & fag oF R
oT 9 | e O fwar Ay
FAIRA ®1, A T 1@ FT AT
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Dr. K. L. Rao (Vijayawada): Mr.
Deputy-Speaker, I will confine my
observations to the activities of the
Planning Commission. Planning in
India has got many unique features,
quite different from many others in
the world. In a totalitarian State.
like China, planning employs compul-
sion. But, in democratic countries,
planning is adopted only in emer-
gency conditions and cven then, it
tries to preserve freedom of choice.
For cxample, in Britain, at the end
of the last war, when it lost all its
wealth, when it found that its techni-
cal superiority was lagging behind
and there was inflation, it resorted to
planning and in less than ten years,
it regained prosperity. In India,
we have a plan which combined at
once effective and balanced utilisa-
titon of the country’s resources in
material, capital and men, the cradi-
cation of social evils and the establish-
ment of a socialistic pattern of society.
Really we have a plan which has
three objects. It, therefore, becomes
more difficult of accomplishment. We
have got to be on the guard to ensure
that this Plan will not remain only
as a prayar, as a hope or aspiration
of the nation. but is translated into
action.

In the beginning of the ‘Third Plan
itself, we find there are shortages in
coal, power and cement. We find that
even the construction of factories is
not going on any prepared schedule.
For cxample, at Macherla, we have a
600-ton cement factory, a very large
one, completely erected but not able
to go into production because there
{s no power. Similarly, at Ranchi, we
find the completion of Heavy engi-
neering and casting factories will be
in the reverse direction. The casting
factory has been built up eariler, but
it is scheduled to come later so that
we may be put to unnecessary expen-
diture in importing castings from out-
side. This shows that the plans are
drawn by pure economists. To put
our plan through, it is really necessary
to assess the practicability of the Plan,
whether the plan can be accomplished
or not and ensure the even outflow of
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materials in time and in the right
quantity. The plan should have been
put through the crucible of engineer-
ing. In other words, it should have
an engineering approach.

The Planning Commission has
taken up, in addition to its legitimate
function of formulation and co-ordi-
nation, implementation also. Imple-
mentation means immediately keeping
in touch with the progress and with
the day-to-day activities of the nume-
rous projects, and this involves the
setting up of a cell in the Planning
Comimssion corresponding to cach of
these Ministries, in fact, correspond-
ing even to every aclivity of the
Ministries.

17 hrs.

For cxample, in the Ministry of
Irrigation and Power, we have got the
Flood Control projects. These pro-
jecl designs are very well done by
the States. They are checked and
completely gone over in the Central
Water and Power Commission. Bui
still, we find that in the Planning
Commision, there is a technical com-
mitlee which goes over these projcts
and undertakes a technica] examina-
tion, which is absolutely superfiuous
and unnecessary.

Similarly, the discussions on the
Plans with the States can take piace
once in five years. Instead of that,
they have discussions with the States
every year, which means a huge num-
ber of the State officers coming here,
as many as fifty for each State. Ins-
tead of these people being employed
on the active implementation of the
projects they are merely engaged in
the discussions heie, which involve
both waste of tim; and waste of ‘iin-
ance. Big committees involve lot of
debates with inconclusiveness and at
best result in minimum amount of
work with the maximum amount of
friction

I, therefore, submit that the Plan-
ning Commission must confine itself
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and must devote more attention to the
important stage of formulation and co--
ordination.

I want to say briefly about the
committee on plan projects on which
we are spending quite a lot. It is very
necessary for us to go back and see
how far these are justified in the con-
tingencies of today. For example, in
the Ministry of Health, last year, that
is, during 1960-61 a committec on the
national water supply and sanitation
was appointed, and that committiee
toured round the entire country and
submitted a report. We find that in
the same year, another committee ap-
pointed by the committec on plan pro-
jects also covered the same ground,
which wag absolutely superflous.

Similarly, in the irrigation sector,
we find that quite a number of pro-
jects were gone over by the committee
on plan projects like Lakkavalli, Nagar-
junasagar, Rihand and Chambal,
and there investigations did not lead
to any useful contribution. All this
could be avoided. If you want eva-
luation of the project it must be done
by a committee of experts. I, there-
fore, submit that at least in the tech-
nical sphere, at least in subjects deal-
ing with the technica] aspects it is not
necessary to have committees on plan
projects. It is useful to do some re-
thinking and see how far we can save-
on the committee on plan projects.

In all modern developments, cement
is absolutely essential, and it must be
made available as freely as possible.
But what do we find in our country?’
Cement is a material which can be
easily manufactured. It requires only
clay which is to be found everywhere;
and every ton of cement requires a
quarter ton of coal and about 125
k.w.h. of energy; these are small quan-
tities. Further, the cement plants can
be manufactured in this country.
But, in spite of all this, we find cement
scarcity in this country, and also that
the cost of cement is Rs. 138 per ton-
in India, whereas in a country like-
England with its high standard of liv-
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ing, the cost is only about Rs. 74 per
ton. What I mean to say is that this
materia] of cement which is required
for everyone of the developmental
activities, whether it be in housing,
-or in projects or in aerodrcmes or any
kind of constructions, has been made

scarce unnecessarily.

Similarly, housing is a big scare for
us. We find today that most of the
difficulties in our proceeding with our
housing projects arise from scarcity of
cement. If we can  make cement
available cheap and more freely, then
our housing projects can go ahead. 1
would also say that wood is also an-
other material which is equally im-
portant. I submit that Government
must take over the supply of wocd for
the building industry. Then, we shal]
find that the housing problem would
be solved, and it will get a great im-
petus and it will not be any more a
problem for us.

'17.04 hrs.
[MR. SPEAKER in the Chair]

It is very necessary that Government
should do this in regard to housing,
because, unless they do that, the cost
-0f houses would go up, and that will
result in increased rents, and increas-
ed demands of dearness allowance and
so on, which again spring back on
‘Government. It is something like the
story of a wild cat chasing its own
tail,

Similarly, we find that since we are
mining only one quarter of what is
‘being mined in England, that is, about
54 million tons of coal, we find that
we are unable to supply coal. Both in
respect of mining coal and in respect
of transport, we are far behind. This
again requires consideration. It is
-well known all over the world that
the coal industry is considered as a
sick industry. Even in foreigh coun-
‘tries, it is one of the most difficult
industries. That being the case, it i3
all the more necessary for the Plan-
-ning Commission to pay particular
‘attention to see that coal is mined and
transporteq as required. Otherwise, it
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will lead to a great set back in the
developmental activities.

There is one other item on which 1
want to lay a particular emphasis.
We find in this country that we are
far behind in respect of electrical
power. We find that the demand for
clectricity is far more than what we
have. We also find that the cost of
electrictly per kilowatt installed is
much higher, neraly twice that in
foreign countries, that is to say, for a
kilowatt installed we spend about
Rs. 1500 to 2000 whereas we need
spend only half in England or any
other European country. W also find
that some States are highly deficit in
power and the Tariffs are not uniform.
We also require an inter-State grid in
order to achiece cconomies. All these
can be overcome by actual generating
agency.

In England, for example, they have
got the Central Generating Electricity
Board in charge of generation of
clectricity. I would suggest that the
Planning Commission should go in for
a Centra] Generating Electricity Board
with Zonal Area Boards. Of course,
transmission and distribution of elec-
tricity can be done by the respective
States.

It is very necessary to ensure that
our plans sail through financial straits
safely. For that, we have to effect
considerable eocnomy. As examples,
I just want to mention one or two
things. We are now seeking loans
from the World Bank, DLF and so on.
There is a certain process for obtain-
ing loans. Technical experts from the
lending agency come to this coumtry,
they examine the project for which the
loan is sought very throughly and
report. When almost everything is
finalised and only formal signiture is
to be appended to the agreement, we
find a number of officers going abroad,
which is unnecessary. There must be
a method by which it should be pos-
sible to avoid this spending on deput_n.-
tion of officers at that stage. Many
times the loan is a repeat of an earlier
one, as for example DVC, Koyna and
50 on.
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Then again, we find, in respect of
payments to contractors for the work
done, there is a considerable delay.
We follow a financial system which
has come down to us from the British
days. For example, in an irrigation
sector the expenditure in the entire
country used to be one crore rupees
per year. Now we are spending Rs. 100
crores a year. Therefore, the system
obviously has to be modified. Other-
wise, what is happening is that the
payments are so delayed that the
contractor tries to recover interest.
Therefore, he is charging 10—15 per
cent more. We can easily reduce this
if we arrange prompt payments.

In the present system for the work
done, the engineer measures the
work. There 1is a check-measure.
Then the bill is sent for payment to
the finance. The Finance people, un-
fortunately, go over this again minute-
ly, because they want to watch and
see that there is no loss of money to
Government. Therefore, they go very
minutely in detail into each item, even
into the composition of cement and
sand used in the mortars and they
find some objection and the whole bill
is returned and payment not made.
This is exactly what is happening all
over the country.

Everybody is agreed that there must
not be a financial loss to the Govern-
ment and there must be prompt and
quick payment. The present system
cannot be imposed by mere tinkering
If we adopt what is being done in the
western countries we can very well
avoid the delayed payments. For
example, what they do in America is
this. When the work is measured and
the bill certified by the engineer, it
goes to the paying officer. The paying
officer does not take more than a week
to make payment because the officer
who measures and certifies is a senior
officer and what they call a ‘bonded
officer’, that is to say, an insurance
company stands a guarantee as regards
honesty and performance, and any
carelessness is paid for by the insur-
ance company. For the ‘bonded
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officer’, the payment for this is very
little, something like Rs. 50 for a
crore of rupees. Therefore, Govern-
ment is assured that it is insured
against any kind of malpractice or
any kind of dishonesty; they will have
no loss on account of dishonesty or
carelessness of the officer. That assur-
ance being there, the paying officer
dos not take more than one or two
days to pass on the bill. I think some
such system can be easily adopted
here in this country also. The LIC or
some other insurance companies can
take this. To protect the workers and
to protect against the payment for
labour and material by the contractor,
we may have some bonds executed
from the insurance companies.

Take some of the modern methods
that are prevalent in other countries.
By adopting these you can easily save
on this item about 10 to 15 per cent
of the cost of the project. It must be
done earlier.

There is also another aspect. We al]
know that economy must be achieved.
There is progressive approach on
scientific and engineering aspects.
Economy cannot be achieved by simp-
ly saying that. It has to come through
progressively in the scientific and
technological fields.

In order to solve this problem, they
are establishing a large number of
engineering colleges. Those who come
out of thse engincering colleges would
be useful only after 15 to 20 years,
after a generation. I am afraid, we
are over-doing a little bit. We have
established a number of technological
institutes of higher technology. Each
of them involves about Rs. 8 crores
and an annual maintenance cost of
something like Rs. 1 crore, whereas an
engineering college can be run on
one-fourth of this at the maximum.
Tn reality there is not much difference
in the products of these. These higher
institutes are merely for what we call
higher research. Higher research
cannot be purchased like this. We
should have been satisfied with one;
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but we have set up 4 of them. What
I am submitting is that we have got
to be very careful and minutely ex-
amine every item. In every item eco-
nomy must be achieved.

Apart from that I say that merely
establishing engineering colleges and
institutes will not solve our problems.
The Planning Commission must take
stock, for the next 15 years, what our
requirements will be—our technologi-
cal requirements. They must furnish
the necessary training and experience
for the engineering personnel so that
they may become proficient.

For example, take the foundation
engineering. In our country for the
foundations of the Barauni refinery, or
the Gauhati refinery or for the stecl
plant or heavy engineering, for every
one of these things we are asking
foreigners to come and aid us. We
have spent huge sums on these con-
sultants. Not a single Indian engineer
or other person has been brought into
the picture.

With great regret I read the other
day that for the second Howrah
Bridge they have already entered into
a contract with a foreign firm for en-
gineering investigation of the founda-
tions. This is not really the way to
build up the country. Definitely not.
What is the answer? The Planning
Commission must examine the var-
fous schemes or special items re-
guired.

For example, in the foundation stru-
ctural engineering, they should not go
in repeatedly for outside people. They
must train people. Others can be built
up. That is what exactly the Planning
Commission should do. It ig not mere-
ly by establishing colleges that we can
solve our immediate needs. We must
specialise. We must collect some offi-
cers and give them specialised train-
ing and put them in various projects
which are of immediate application
and useful.

There is one other thing which 1
would like to submit. There is a
very erroneous impression that funda-
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mentals can be got over. It is very
necessary that the fundamentals must
he assimilated. You cannot avoid
that stage. They may be assinilated
quickly.

For example, in Naharkatiya in
Assam we have got a plant, a gas
plant of 3 units of 24,000 kws. I would
have suggested this, Do not do it. Go
on with one. You do not exactly
know when the gas will stop, how
much of it is there. We do not have
a clear impression. Somewhere in
America it was said it is doubtful area.
So, unless you are thorough with the
fundamentals of technology you can-
not go on.

I would now refer to the man-
power in this country. We always
talk very easily of man-power and
the utilisation of man-power. What
ig it that we are doing in this respect
in this country? We have got 440
millions. The economically active
population is about 40 per cent. and
that is about 180 million. Of the 180
million, the service, Central & State
and railway consume about 31 miilion.
An equal number, 34 million, is en-
gaged in industry; and in plantations
and mining. 2 milliongs more. That
is, the salaried people come to some-
thing like 9 millions. In all, about 15
million people are in occupations out
of a total active population of 180
million. Maybe, the Third Plan may
create employment opportunities for
another ten million, bringing the total
to 25 million. Still, you will find
that there is a great reservoir of 155
million people, active and able-bodied
but who are inert and act as a drag
and deterrent on the progress of the
nation. Unless we scientifically study
how we can employ them and utilise
their services, we cannot progress.

I would like to quote the example of
lake Baikal of Siberia. It is a big lake,
15,000 square miles equal to the area
of Kerala State. That is situated at
a high place and it was a wurse to
Siberia because the surplus water
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could not stay there and all the plains
became marshy 'lands and Siberia be-
came to be called as ‘nature’s coffin’.
Science has changeq all that; they put
a dam across the spill cause so that
the entire water is now contained and
regulated and flown in river Yenisei
and a vast amount of power is generat-
ed. Today, it is considered the most
precious treasure house of :lectrical
energy and it is giving a vast amount
of energy. Similarly we have a vast
store of human energy in India and
unless we find ways of utilising it,
progress is very difficult.

Shri Harish Chandra Mathur: Any
suggestions on that?

Shri Morarji Desai: The hon. Mem-
ber has forgotten the millions who are
engaged in agriculture.

Dr. K. L. Rao: I am coming to that.
Perhaps about 60 million may be en-
gaged in agriculture; then the (otal
will go to about 85 million and again
the agricultural labour are engaged
roughly only for 110 days a year.

Mr. Speaker: The hon. Member’s

time is up.

Dr. K, L. Rao: I would like to take
five minutes more. The hon. Minister
interrupted me.

Mr. Speaker: Interruptions are also
part of the game.

Shri Morarji Desal: T hardly took a
quarter of a minute.

Dr. K. L. Rao. Besides, the hon.
Member asked for my  suggestions,
and I shall have to give some. We
are living in times of emergency and
we are going to get 187 million more
mouths to be fed in the next fifteen
years and they will invade our econo-
my. That is an emergency and in
such an emergency planning can em-
ploy a certain amount of restriction
or compulsion or whatever we call it.
For instance, in England during the
war time—I had to live the whole of
wartime in England we had a night
fireé-watching system. Three or four
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people were assigned and we were to
go to a big building as soon as the sun
went down and we were to watch
whether there was any fire anywhere
nearby ag a result of an air attack and
in that case we have to go into action.
This duty was given for one night in
a week and at that time they used
some bread but not butter because
butter was not available. They also
gave some jam.| So, they were using
compulsion: all were compelled to go
into fire-watching duty. We can do
like-wise here and use our people for
national construction service and ask
people to work one day a week or 30
days in a year or one week in a year.
When we multiply it by the millions
of people available, we can realise the
vast energy of labour available and
this can be utilised in villages. We
have 23,000 electrified villages and
that number is going up to 43,000 in a
few years. There is work in the
villages in connection with the supply
of electricity and the setting up of
huge industries. In the other way, we
have got constructive work like road-
laying, well-digging or contour-bund-
ing or work connected with the pre-
vention of soil erosion and  with
afforestation and so on. All these
works will produce better results ip
the matter of construction. All this
could be done or reduced or at any
rate concessional wages. If we do like
this, if you will do this, any number
of people coming here and any amount
of growth in population need not worry
us. But when you are in a bad stage,
before we come to this kind of stage,
we should see that we should have a
certain amount of mobilisation and
have a national construction service.
Of course, this is a bold, daring step
which requires a certain amount of
propaganda and a certain amount of
willingness on the part of the people.
T am sure that the nation will do
that; and I want it to do that. Other-
wise, we are not recognising the Im-
portance and the emergency that we
face.

The other point is about the excav-
ations of canals in irrigation projects.
For instance, for a canal less than 20
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feet deep, why should we get labour
from outside? The people who are
there locally must be able to do such
jobs. We shoulq insist that the pro-
ject work of such a kind must be done
by the peeple in the locality. It
should be very easy. In fact, it
should be done very easily and the
people will be convinced abnut that.

Now, one of the mistakes that the
Planning Commission did was this;
There was a delay in excavation of
field bothies in Hirakud. All of a
sudden, it was found that ther. was
no utilisation of the project, and there
was a stampede. You were forced to
take hasty action. There was a stam-
pede with the result that you want to
finance the excavation of the field
bothies at Hirakud. That was a blun-
der. It should not have been done
like that. That wag one of the biggest
blunders. it should not have been done
like that. That takes away the self-
reliance of the people. Excavation for
fleld bothies has been done for cen-
turies by the pcople. But we have not
done that.

I submit that if we act with a cer-
tain amount of daring spirit and with
a certain sense of urgency, I am sure
it will be possible for the Planning
Commission, a very high and intelli-
gent body like the Planning Commis-
sion, to take proper measures for
utilising the vast reservoir of people
for the Constructive work.

Mr. Speaker: The hon. Member
should conclude now.

Dr, K. L. Rao: T am concluding. 1
am very thankful to you for giving me
a little more time. I would say that
the Planning Commission, if it devotes
itself to the formulation and the co-
ordination work' which is most im-
portant ang essential, can be of inesti-
mable value and serve as a ladder by
which we can mount up {o the dizzy
heights of the glorious days that were
once India’s.
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17-26 hrs.
CHANGE IN DATE OF SITTING

Mr. Speaker: 1 have to inform the
House that Muharram  will be
observed as a closed holiday on
Thursday, the 14th June, instead of
Wednesday, the 13th June, 1962, the
sitting of the House presently fixed for
the 14th June has been cancelled and
a sitting has been fixed in lieu thereof
on the 13th June, 1962.

Notices of question +abled for the
14th June will be treated as having
been given for the 13th June, 1962.

17:27 hrs.
DEMANDS FOR GRANTS---contd.
Ministry of Finance—contd.
Mr. Speaker: Any hon, Member

from the Opposition that has not been
represented in this debate?
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s @ gi & 1 A wTE T w8
Sl @ T g\ wE TR wEEIAT AT
HTET F4T FT WL = &1 990 T T3
& fad qzamEmt HA9d ! w9 Tl
# fowtd A0 F A Y qT T FI A
q9 & fad e} F2d & 91 AR I
feor s & 7 gmT@ F=mT &
qFTH FX ETE FFAT HA & I M
go1 & | g Y AT FT AW AT E
HR 98 A g7 AL A FFaT F |
T oW g a5 o9y 9%
a7 FY A FeAt F 7 A & HqE

JUNE 11, 1962

for Grants 10120

qHT B A A AT ARG @ w4
fear 9@?  fEw st aw fr &
TR T FFa=H § gare I | fererr &7
T TG § AR T F EE
¢ Wit R # am fafgg go
g1 g A ¥ faer & &% # gaev
st g€ & fr g i W bt
fo o, To To 9@ FT F WS,
O AR AT AiiE & fagy Fgar
Y ATl S A E W) WA aE
T 9= A § AW 397 ¥ fae
& THo THo TN H THo NF a7 @
£ fraq &1 a2 a9 Teed AR dfted
& gud | a1 s gAR Aw 7 fre
¥ auf # F1 & ag MIGF & AR @A
% 7 @aTw ") a1 % gHra 3@ ar
TR HAT |

N 7@ W AR (TEEETR)
TGT F ART AT AT |

ST ARATCATE T AT TG
St SART AYo To T &, At qg aTE H
HOA TE R qFATE

TR WEET . JEAE /@D HY
anfgd fr ag a7 =a9 @ |

et AgRTETE @ weu
AR, agA A VT H T I |

e AEAA : 98 a9 "IT qW 9
1

sfwet TREoEE @ AT
g & ot e T 2, W Ay & ek
F7F &, o4 §, A A AR FAE 1 50T
3 Q9 91 TR A g, a1 Fw N7
T T g UH AT H awwr A 1AW
# @ed, g, faoet ¥ F@E, Fard
T, 3 =iz AT 91 G § AR 7
wg wagd ® Aagd e @
ST FIS AT AT & | I gH WX H
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T 9T 9% @ AR w0 F g7 9
@, a1 Tatie Fa1 F40 | 7 @ @O
FLY | AN 3T F) AW TGEAT § AR
™ & foa fags@ ¢ F0 AT
L4l

& F ey § waw v 4v v agi
N oAt & q@ & fawraa 1 A9 F
g F U AW Aagd fAed §
3 ITF Fer, ‘927 o, FF A6
o grm, ar TEr A gt
gRi”| wrAdlg geEm, At AT @3
&1 99 #1 wigA g R A Tw W
Fa1 A Ao § 1 wEr v IR
faadt gt 1 A fEmdr 7

(Interruptions)

AR WIE, M ag Fd) &, qrafaee
g gt @dr & S A gEE A4 g,
qg maHs & faars 3 § 1§ FF
wedt g fr gw w7 &t g 1 fAwir
FET | gafAd wT AW T AEATH
FIA F IEE AL & | TG FAT G, IH
F ar ¥ gu fag dq@a #1 =49
sTFfaa ®3 6 g9 AT ° a8 FAT 8,
zafad Gar #a9 s fF @ qfa @
% | # s wzar g 5 7% am
Tar e 2, Pt fae A &< @l
qX T R G1F-TH FL AG FAT AT
JAAT A AEEE aged & ey
¥ gz §a7 &, 59 @ A famiwr #7R
F fad F97 2 1 39 fA7 TR F1 G
qAE  ZF AEA AT FH A A A
A ®1 gUrE & {43 7 "Z1AAT A4
=fed |

T w= 9y § 5 A At #
A=l qgF 3, gL A AG A
FE@A qd, afFT 7 T A "
21 R HR, Wl F gra, 9 S g T
AR & fad WA AERT 9 ag A AT
<t § fF 7@ 77 TA § FAl B

JYAISTHA 21, 1884 (SAKA)
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T I AR | W T 9§ T@i T
Y aga wfat & s g A AR
FE! 3T F Qa0 Faw JowT wIER
f& 97 wfaai 1 ¢fa @ A 0w
afe faer o

il AT e § w
TG AT aferar qiE # ¥ e
R qfeee. AT FT 99 §1 ag
HIT FT FAOE AG & | TG & AW
T ar g At & @ Y
grfaee #R FFYiRT T T FQ
TR Aagd S oA fawa €1 FE
N X oA AR el 0 F
AT AAT FARX FI F 0@ §F A=
FI B ifar w3 & | gW FTET AT Afed
| g7 a9 wgd § A e s
AT E ) R W QY AR AE g oA
T, Y HIE 7T AET | AT g7 FR
g, @ FA fRT g qIAT | gH gAE
¥ fad 1 g gre o ?

d o qF 7R # qgdl ax
qIe g gA QW A A H A
FIATEE | A AoAR WgRG ¥ AgAw
wft g ag wfzamt S age A
&, FqifF I7 K1 qgEAT 77 g AT
17 & | Afzamt & agA e a3
HFgr A g1 21 WX AR LA
awer gl sd, & 1 fga gEAran
qkEa & | qw & qAAta w#@
FEIATT qRFA § |

faxr 7=l Agia & F Fz1 TR
g fr 59 2 ¥ Pl a7 @ &
ag feag@dr &1 9a1 @y & fog
HFro urdo o T FH & AR ITHT
w7 & fad we ww FOE 1 ww
feageat & &1 3@ ¥ Afg-nfy
& | fact weft W QX aaw Sord fr
SER R SRR TR
WHRAT S I | AT g TG
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s EIERE
wefaaigra Qi &1 98 Iq HOA FA-
Fifat 1 Wt AT fF § g
FT FIT IZA W GTa7 & qTT T
FF|

TEIR WEIGA, AT A AH FIAA A
waex f&ar, zak fad & 7 #1 g
g

st TH@EOA : AIEATH, TEIH
AEATH, TIfEeq qOH, AWE: e |
ana fafeear ofa gegufa aw qar
fa=ra s

AT T [, ...

Shri  Shivaji Rao S. Deshmukh
(Parbhani): Is it supposed to be in
order, Sir?

Shri Nambiar (Tiruchirapalli): Is
it in order to have prayers like this?

Shri Nath Pai: It is recitation of a
sloka.

Mr. Speaker: If he belicves in that
and everytime he has to begin his
speech he invokes the blessings, I
should not have any objection.

Shri Hari Vishnu Kamath: It ig al-
lowed in the House.

N TATIEA - § WOE e
Mt #r qaww fgaqmT Agar g o
FM NFAEE FIT &, § T gHA g
% | warfaq S, oy, safwere ofe
FW Wt FrATEE g ¥ B g I
&, gog I aform waEe e
¥ wfd 8% FW 9w § ™R
NIAEE G A, JqY T T GHA AT
aifen fv g AT EHF R |

w3 Y feafa fafer & L @l
gl aeee ffa e & qORE AR
qIfFETT QT & | 79T & a1 T AR
qrary agd weg T & | AT agifeat
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o oy fagig s B ) 3w
&1 & arferear mfs & qoa= qowT § |
T o Y AR 3 F Ed G -
amit # "o & f 3 & Fan awm, F
Gl guAar | EeE §@IR AIGAH
Y, AT ag faawy i 1 a9
FCA F ATGAT 7 F97, I8 qferal F1 a9
A FT AT 7 FAC | T K A=
A &1 AT S fear s 1 afs g
T A | T &, WA, 7 3971 3fg
& &, a1 ag 7 § wrw-ife a1 foa
FAT AN JIAAT JAC, ARAR T
€ ST FIHIT §, IRT qIfEHEdE §
fa T3 # F17A7 T |

TEAW WEET : § @y ST &y
FAT AR g 6w fas qeArem F
T J-g9 & | z@tew I O
ad g, fFa91 wae fafreex awe
2 gH | WL qG @ A FT AH a9
FEAT AEA &, A § IAHT fHarg far
qI AT FT HIFT 2 37 | S T 92 5§
® &, 3991 Fare faw aefy 4% 3 ?

=t AR - 8 SR 9g
2 % gL AT gy 6 99 )
T FR, WA I F q T QASATE A
Srgwdy s nfgd | fam AP 7R
HIT SATEA 3§ THL A7 JIAAE GG,
foraar I &1 e g1 aF | W g
a3 wE Fw A @ | frge A
fora Wi F woey Ta v, 99§ ¥ -
W wY, FfqEd SR 79T § | GFTEH
SHC AT qroEr aarg 6 3w F A
g T @ |

o9 gl T & fF g & w)
T Fow @1 MY § | & A g
1 7Y &, 7 99 #Y feafa wv g ?
# w9 A gt ¥ Feafa a@mn =war
g | 7 weft done & e vl 1 e
o £ 3T WA § 1w F 98-
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ol 3 g s el ¥ qeaTeATiiRTd
T & Al ¥ el fagew 7§
AT qEATIH! Y FHT Y ) §F qET §
g gAa g fF 9T #Y famr o
TFTX & FST g SRm | qHI -
¢ g | e § 9 g R oag
RIS FATH FT VAT TA | FIHTL HAT
/LT FAAT AT & 7 oA o g,
AgL 0T g, ag FEAT AT SF & | T AT
arfed | zgada ft g9 =ifed | w3
7 fFq % fad ? aTeq & fad | AR ag
wen Far &1, fraa fod @ 33 fan o
T@TR ? AT HACH AT Y A1orAT Foefy
Mt # fr afafea A& & 127 F9
AT ATRT §, TEAT AUA fEE A
AT & A a8 | F F qEa g
fF T ESH A A IATT | Tg AR
oY FrSATd AT | W 9w g € fF
g7 forefY Woq WA H 19 1@ I
ag A o & st E—d ag F1
Fgr ATEAT G I SmAT 8 ) RO AW
fora®T ST T qATAT AR &, T w@ A
# <@ Freit &1 fawio oo w3 w&w  H
@A aral & famtor &7 Y st sw
AT qH €, T | 9gS AT F Y o
AySTATE T oY, ST F T agA Fvew
HIST FATH FY a9 Ay | T a7 wAg
7 WM A §9 FF S FI oM,
Tar AT oA 91 4 afs 7y "y
oG AG FATAT Y w9 R W ara-
aF T 9% o, fFaar ff ofem
T FI 49 E, 98 G FATT 7R
Ig arar qf oIw =qd @ | T5S gt
¥ fadiw AT gt @ | F @
/TS qATH T T AT WL A ATSAA
#Y oft I fawrit # qier omar 9t |
§ 9 fawmr @ agor,  afwa, d
Fafs | IT A FIAT FT AT F
fag oTaT 9T | AT FT SR LG &Y
&ar a1 fF ag 3@W fF A A vy
g @ T Wi A0 F weAr-
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o & e § freg RRC ot sragar 2w
& geg< aqrey § WX qgie qrAr F o
HA9G § | AT JIGATEE FIH AGT grav
L]

1 g1 IXE & 17 T FT ATEA T[T
qFA &, 7T F IO T AT & 37 |
T ATEX 4RI FIE AGY ATAAT B, oA
forsar & w12 7Y 7T & 1 219 AT FT
AT TR A 7AT TG A5 § | g
F ATH G A AT GO E | AT T qAF
AfT &1 a1F F7 | AfFA G 0w
GECIES K TGO TARE S (R0 1)
7 A A, A% HF GHAD | IRA
e ] -

Z0e: Frafy 9T 97 qvg &@fw wrfg
Z3 gTq gATfa 7v8 qdq fagz aqu:

St fET & 7g) wraa & 57 gfqar i ag
TS H WAAT § | gFF § WG 4T &
ff T aF A EFTZAT L AT A ALK
R T[T AT § A T T HT G5
g & A1 9z 9g7 a30 HE @ T §
HIX a6 IqF TH A 30 q@
AT fa T FT & 1 F wwd gy
=TEaT § fF 97 AL #47 g19 AI3A § 34
TFL FI I A A AT | AGY, AL
AT AT qgT & | AT wiEEE T8 g Jmar
&, wearen et & faer AgY g v §
AT QT AT AT FE qg AT g g
g g F T F Frew, fagg ¥ &R
F T F FR IA FF F fax Fr AT
FqT, 39% faX & a1 aF F1 T TN
GUERGINER G CRAT C I | SR

Shri Nambiar: Sir, is all thig con-
nected with the Finance Ministry’s
Demands? From the Plan he has
gone to circus.

weqw WPAQ AT Y, {A g
&) WIIH] TEF A H IAAT 47
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Nt TR - § faeT w1
gt § o At v wfa a @i e
7Y aga faeqa & | AOF THAT FT A
FETAMEE | A9 MR WA G
aTIRE Y A AT e 7

¥ AN AR a8 7 F Y 7 75

# qIAT § AR Y I G T @7
T W) a7 43 &, 7 A A g, A A
@ & 78 WY ATgEE YT @ & any
I A gF AIAT-93F &, FIF WY gromw
qaF TE & | T AT 763 ], qg aga
faea & 1 e faa 19 R &, g'
q R FET § AT AR Y 73 FAf AF 7
IR & AR qEEe T F @ &
% s # §r @%a frr ar fF g S
Y T A & 7 A FAEg i §
Y & A FAcAT § T6A gy & ) gaferd
FISET &1 AR FAAAT =Tl | gfAar
# o7 fF #1 o e o a0w @
TE AT GG £ 1SS 9AT gwa &
qTE 9 HTIHT FET AZ1 AEAT & ar
IgF I FOAT R T AT FT
wq fe@ s & 1 A7 W gy S
R TFA AT FAT & | 9 AR T84T G99
FET IS F AR FH I E | A
¥ A AT HA W AT G, I H FqAT
I Y AT AT 2, T R FH FIATEG
g

zafad & ameat § fF qra®y Qraar
g1 7T AT FAA AT HA g1, T
qfiqqt & ag ®0 T g1, AT+ AICHAT FY
IFEN A1 fa@ #U A &1 [T AT
T AT Y@ § IAR qAG TG AT
AT Y FVSAT AT AR 1 Porer A
& 3aw A Y JAr TfEE | F a9
& 7 W1 F1 Go—vo HIF 7T |
agt 97 F41 a4 F99 UF FAT AHRSQ
FHAGATE | AR AT F AN FJZ H
AT TF & o gAT § | TWOAR =T
A gIoET Fga & Iaw gEr Jifgd

JUNE 13, 1962
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TR Ao & W 9wt §
S g o et & qayr fF sow
T A L, A IR @
WIF 7 79 35 ¥ a1 fF 13 ar o
FHE A g, AR Ag w9
RIERT TG &, F1E AW 4G,
HA9G TG &, FIE TEARTH T/ TG
AR 1 aegewTd] & AL & | qg q_
o & sy 9T gam

¥ gt 9 38 & A 7 wfuw Fgw
TG ARG | AfET AT AT @R
AW gAR X # AT & @R gQ
Y, gfeg & i gu A, FATA & @
gu N =% W 99 9B T SATET gE
g, 7w aw A W FqT wfuw 99 §,
fFaR, FAE AR WEATER AR
g & 1 37 99 qusdl # freae afg &
LURCUES

§ az @9 §g zarad g} Fg @l
g 7 & s A fege 9= 9T FT AT
g | afE e gAY GRS IoT FI W
q, gf T FY BIEH IST F 3G o, Feft Y
fasirT Ft wIEAT FT IoT F Q@ A, 43
I ATIR! T AT S AT | G
ST T AT, I ZH G G &1 ghaT 8 |
g F w3 F o qae adi § 1 g
farelT FY T AT ALY B AOAT AOA |
 HITRT TF ATHA q1T FqAAET ATZAT
g ) weTaen afuftex & s w ST #1
T TG ST FT 900, THAFT FT
qa99gq, 4 19 &7 fagena, a9 afq
(F7) AFT A T | AT RGN FF
IoT &7 AIT IAH! 9 FL 2@ 9 | fFF
HTITT 9T R/IC F | FIAAT F AL I
g T F OAMR G WE T
YT LT qATAT & A5 Faa g FF g
g % gd F qE @t A Sl
F 0T QAT AT § g € | W
o A WAEC SUEIT § 9 4@
A A g s R WA &
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75 g7 ga Y, F g agrEar s,
99 g § F o 3, B A
AT QT FW | gEHy femmar S
T2 T & WY A §Y gamar s Anfed
¥ ar AT § —

e FgEA T
gaa B arfeEm
T ¥ T@E AT

<

TR ¥ g |

aga afer & st @@ B ad
& QR 1 I F@ § 9T g N
AR fggwt ok anEms N @),
T a1 FRA AT g d1e et
g T & 1§ 9y Tl wE e
w1 Swfg T W | § Aran g fF
A gy gIw At & §9 9w A
8 @ gEdw ad &, e A §
afes g@ & a9 7 FgAT 9gA
f& 9 T o o gAw @ & fafean
g aan ar, o & me &
A9 @7 g1 € | 3@ A F1 fgamn
T ST FRAT § | W T a9
afea 0 Ao A ey W
41 1 a9 9%, S ag T 994" §
I gAT 9T, &9T W@ AW @ @@
S fr 98 QXM WM | §9TX F aTA
TAT AT AT | W WX AT H Fg
T TR MT ISR, s
AR 7o F =9 uF fa@e 35 @9
g g, AW dFAS AR iR dEEs
F1 faamq 9o1 @37 g B, AW FIE-
| ¥ "ifad o FIEE § w19 FE
aTw g ¥ @ faarg gt @ g
| 35 mieat g w71 &, T F WS-
T FT | T FT FH T TH FY F1T0
a1 w% & ey @ fEr
&, forad 3 oF @ 9%, AR ¥ A
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ghom o= 2@ & ot @ f=
A F FH FT 8 | AT g4 T&l $C
9@ & AR F A g fF @ wer Ay
AHH W@ FT gH FH FL W] W
WITEES & OAT WTKGqY a A
FIfrr FT )

Mr. Speaker: Hon. Members may
now move their cut motions relating
to the Demands under the Ministry
of Finance subject to their being
otherwise admissible,

Policy towards developmental pro-
grammes in the country

Shri Sivamurthi Swami: I beg to.
move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (3).

Need to strengthen the financial
autonomy of States

Shri M. K. Kumaran: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (57).

Need to change the budgetary system
so as to make budget under stand.
able to layman

Shri M. K. Kumaran: I beg to move:
“That the Demand under the

hcad Ministry of Finance be

reduced by Rs, 100.” (58).

Need to bring about stability in prices

Shri Surendranath Dwivedy: I beg
to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (59).
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Failure to take measures against per-
sons or companies violating foreign
exchange regulations

Shri Surendranath Dwivedy: I beg
to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (60).

Need for introduction of cost account-
ing in the Public Sector Undertak-
ings

Shri Surendranath Dwivedy: I beg
to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (61).

Failure to raise internal and external
resources for the Plan

Shri Surendranath Dwivedy: I beg
40 move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (62).

Difficulties created consequent on the
cut in the American aid

Shri Surendranath Dwivedy: I beg
-to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (63).

Need to improve the working of the
Reserve Bank of India

Shri Prabhat Kar: I beg Lo move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (64).

Need to improve the working of the
Agricultural Credit Department of
the Reserve Bank of India

Shri Prabhat Kar: I beg to move:

“That the Demand under the
‘head Ministry of Finance be
reduced by Rs. 100.” (65).
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Need to improve the working of the
Refinance Corporation
Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100. (66).

Need to improve the working of
Industrial Finance Corporation

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (67).

Failure to check malpractices in the
Banks

Shri Prabhat Kar: 1 beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (68).

Need to improve the working of the
Rehabilitation Finance Corporation

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (69).

Need to improve the working of
Income-Tax Department

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (70).

Need for reorganisation of tax collect-
ing machinery
Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (71).

Failure to collect arrears of tares

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (72).
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Need for launching prosecution against
the tax defaulters
Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (73).

Need to check tax evasion
Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (75).

Failure to curb malpractices in the
General Insurance Companies

Shri Prabhat Kar: I beg {o move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (76).

Need for nationalisation of General
Insurance

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (77).

Failure to check the upward trend of
prices of consumer goods

Shri Prabhat Kar: I beg to move:

“That the Dcmand under the
head Ministry of Finance be
reduced by Rs. 100.” (78).

Need for a rational policy for opening
Branches of the Banks

Shri Prabhat Kar: I beg {0 move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (79).

Need to check the smuggling of gold

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs, 100.” (80).
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Need for abolition of Contractor
Cashier system in Reserve Bank of
India

Shri Prabhat Kar: I beg to move:

“That the Demand wunder the
head Ministry of Finance be
reduced by Rs. 100.” (90).

Need for restriction on bringing of
foreign officers in Private Commer-
cial Undertakings

‘Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (91).

Need for change in advance policy of
State Bank of India
Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100" (92).

Failure to check smuggling of watches-
in India
Shri Prabhat Kar: I beg Lo move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (93).

Failure to check tax evasion
Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (94).

Need for centralised sales tax system-
all over the country

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (95).

Need for improvement of the service
condition of field workers in L.I.C.

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (96).
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Failure to implement the recommen-
dation of the Joint Committee for
field workers in L.I.C,

Shri Prabhat Kar: I beg {o move:

“That the Demand under the
head Ministry of Finance be
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Fear of insecurity prevailing among

the staff of the Accountant General’s
Office in Shillong

Shri Nambiar: I beg to move:
“That the Demand under the

hcad  Audit be reduced by

reduced by Rs. 100.” (97). Rs. 100.”  (103).

Policy for the promotion of class Il
and class I officers of Income Tax
Department

Review of the punishments imposed on
the staff of the Accountant General's
Office, Shillong during the last one

Shri Prabhat Kar: I beg to move: year
“That the Demand under the Shri Nambiar: 1 beg to move:
head Ministry of Finance be “That the Demand under the
reduced by Rs. 100.” (98). head Audit be reduced by
Need for change in the loan policy of Rs. 1007 (104).
LIC.
Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be Shri Sivamurthi Swami: I beg to
reduced by Rs. 100.” (99). move:

Need to pay dearness allowance to
pensioners getting below rupees 250
as pension

“That the Demand under the
head Pensions and Other Retire-
ment Benefits be reduced by
Rs. 100.” (7).

Need for stringent control over
advance policy of Banks

Shri Prabhat Kar: I beg to move:

“That the Demand under the . . bal development
head Ministry of Finance be Failure to plan balance develop

reduced by Rs. 100.” (100). of different parts of the country
Shri M. K. Kumaran: I beg to move:

“That the Demand under the
head Planning Commission be
reduced to Re. 1.” (82).

Need for opening more branches of
Reserve Bank of India

Shri Prabhat Kar: I beg to move:

“That the Demand under the
head Ministry of Finance be
reduced by Rs. 100.” (101).

Failure to take into account the claims
of Kerala in locating Public Sector
enterprises

.Need to recognise the Civil Accounts Shri M. K. Kumaran: I beg to move:

Staff Association, Shillong, Assam
“That the Demand under the

head Planning Commission be

reduced to Re. 1.” (83).

Shri Nambiar: 1 beg to move:

“That the Demand under the
head Audit be reduced by
Rs. 100.” (81).

.Relationship of staff with the Acco-
untant General in Shillong

Shri Nambiar: I beg to move:

“That the Demand under the
héad Audit be reduced by
Rs, 100.” (102).

Need to provide money for developing
Paradip as a major port during the
Third Five Year Plan

Shri Surendranath Dwivedy: I beg
to move:

“That the Demand under the
head Planning Commission be
reduced by Rs, 100.” (84).
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Need to take adequate measures to
remove regional disparity

Shri Surendranath Dwivedy: I beg
to move:

“That the Demand under the
head Planning Commission be
reduced by Rs. 100.” (85).

Need for priority in the matter of
industrial and agricultural deve-
lopment

Shri Surendranath Dwivedy: 1 beg
to move:

“That the Demand under the
head Planning Commission be
reduced by Rs. 100.” (86).

Demand of the States to revise plan
allotment and for introduction of
new schemes,

Shri Surendranath Dwivedy: I beg
‘to move:

“That the Demand under the
head Planning Commission be
reduced by Rs. 100.” (87).

Need to give Central assistance to the
Kerala State for anti-sea-erosion work

Shri M. K. Kumaran: I beg to move:

“That the Demand under the
head Grants-In-Aid to States be
reduced by Rs. 100.” (88).

Need to disburse grants with a view
to minimise social and economic dis-
parities in different States and
Tegions

Shri M. K. Kumaran: I beg to move:

“That the Demand under the
head Grants-In-Aid to States be
reduced by Rs. 100.” (89),

Need for adjustment of all loans and
advances given to the State of
Mysore in respect of Gold Mines,
being nationalised

Shri Sivamurthi Swami: I beg to
move:

“That the Demand under the
head Loans and Advances by the

JYAISTHA 21, 1884 (SAKA)

for Grants 10138

Central Government be reduced
by Rs. 100.” (15).

Mr. Speaker: These Cut motions are
now before the House,

Wy gaedEa weE:  (AR3)
qeqe AR, W T HEA AT
X AT §F FIT T T § | W
T & wifas Iwfa 1 gfee & v
AT A gH agT T qt § WM a8
& | ITE #) 3fee & @ I ar guR
qE ST 9€ FEd FhL AT F IF
IMEF T WA AiFs @™
& 99 & gar I @ f I #T SR
AT AT § g7 & WX gAY a0 § e
g 2 5 9w ¥ wfus faem 77 &
T W F AR ST ATAT FIA  ATAT
ardf & 39 & wAw  fAfeeT gmedt
g3 & | A F AT I qv qQAT &
t afem ag few Off ¥ ag afgd
forg ¥ fr 3w N orAias afefeafq
T FT AT F TEAT AT JF ?
o g1 Surg & o9 %t Fea & aafoees
ded oT6 §ETEE | W F TR W
MW F AT AT FGH AT & |
qT LENE FT I Rmfegaw  Wem
gwﬁﬁmmaﬁfméﬂi
Y sy A & ST FT O A A AT
I FF I g A | F IR F T
# Y qaT IoaT & fF YW AT g ¥ 91R
fr =9 § Qe arafasw A@ w/T awr
2 =g feRedaw o NeRfwe
X g2 oY o AT U ¥ =W Ay Ty
a1 @Y 3y a9 arg fY agi afemar a7
ot Y | S/ A7 Fgra F o w1 gl
F @R FY @ AT I F WA W B
@ 7T &, I Famd  h g
A, FEFAN T AR 2
I fF ooy ggi & FE & w0
X & w7 f5 7 A afas fagiom w¢
@WE 1 A ¥y a¥ aw fedexfan ae
waefge @ gu A, @ T gl
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[t qeriizTE sre]

el 7 &y gu o, 9gt ¥ afegan fae
F GHAT TG ATE § | AN FgA F
I ag & fF i A fas s ay
& I Frafasy a1 # gw Fifww 7
&, T IY W WR AF AR & aqE
¥ FTAERY € @1 a9 1 A
Cici-

gfmar WX & SY s gerr FeareA
& WiFS & IH IGT F g WX OdqT
AT S q oeRg ant § fergeae 7
foraY g=fa %Y g, sot wwfa e o
W T A G, TAT A9 AT AT &
H AR wiEE AL aqaT 9
¥ Feom & fad AwQ deadla
FITAT & 65 3% T AT FAW F g
f@ & 33w 3ga &7 W g o

1 {80~ LRYY~ 78%0—

49 1% %7
AT Hro 8% 2% 73y
BT HH 134 2™ AR

AT ST AT KW FT ISHH AN
IR AT AT g€ & 1w
Jaat1 g fF q9 s SAweT dgan g
A FHT F1 T AT G P IW A UF
g v & fF gre aei argesa S agd
I & 1 SEw fad @m A § faa)
FAT O | FAAT OgITA  TEI g
Y W o1 T A, AT A gEHTE
& T i) Fgr, T a1 T6) & F Y
F IIRT AGE fAerar | gEIR ATA #
@ 9T v Tt § oAwg fAey @
T & DA, T 3 'y A W
gu Y o woge Y fawy |, ag @
TE & 1 @<F e fafar ag mar &
AT ad A fraard asdt § | T
a1 fafar ag 9@ o T N SETEA
grar & SwwT S F a7 faerar T ag weng
& oTET T § | IR W IAATHE
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T & AT ¥ 92 § Ofww fp Ay aFr
Tt femard a8t v &

o AT 58 79 TG AIF Fefegas
stewm Afad

L) PEYY— &R0~
1% %

T g3 938 %Y

FTeA L aeTEa e 233

AETATE 1 937 33s

FaAC TR 983 Yo3

#faeen 98 &g

qgay wfas wiwer § @ o@r
ATEAT | 38! T@A ¥ A @ATA ATAT
g fw 3= ¥ Soarem Y A T o@er ¥
TR W & mAurwEHe 7 ft 9
FHY g% §, 99 & AW & @ qeA §
FUT & AT § W qq9 & qEae §
Y T IFTT & AE(T FT STET T SGTET
qgfaaa fasft 2, ag am a1 2 1

| [ O owe wfas  faaew
Fy gfee ¥ Tar w9 a1 39H FE A
®Y FHT WY & 1 W 39 FfEgi v
g &< fgar s a it fawd 3@ gray &
g ¥ 98 FW Y AT | W miaF
fagrm &) gfee & Zam smd ar 9w
F1E gUET g1, oFY ar A @ | Avew
7z gear § % 38 T & R0 &1 A
TE § 98 dgd SaeTr ag g g,
7T g AT & ¢ fF 37 e &
TRER g wifas frs A 2w
T "T9T qraT AT Ag) Sgar § | ofwT
FeqqT ¥ M Afedqes ¥ & FI AW
S W qET A T &Y & | sy
fre & e gn o Fer FW 9
U & q1E W AW O qgS B
forad |t #1 saar § sawn agfaad
fasfy | Sfwa a8 a7 & & f&
R AT A AT § IWHIAT & HLATT
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g9 agfaad S #1 AEY 3 93 £
& W gww 3g AraAr wifav fF En
S W FeqEA FIATE TG A1 fearhay
W ADE T FTAT &, AN K1 GHAT AT
FYFTAT , WX TAT FIF T TF F977
# &1 o gq gfer § gfaar w7 &
TFEH AT AATIAT T2T & HFS( T O
g A 29 qr fF feegeard A7 &
a2

S FAY HRZA TATHT & BIEEA
fafrees 2, S=ia o 737 T TA=
7| #1394 T4 &1 TG | IAA
arg # g 7gt % A1 A fadr J gar )
A @ gl § o qgA AU E
IR AT A4 AT @ 5 I A7
war g1 A% w5 swgl o Wi qen
7 JTT A O B a1 AT ArAw g
f& o &1 o A9z 7471 747 & I9A §F
Fgral war g | IgA Fam faar fw
IR TG & WX 70 & fF @ w7
FIOAT AT E | TAT F R HTH FAAT
T faae w7a Fgmar & fF i F
w781 g1 & 5 T agm wg &
WM FT AGY @A qEA A FEIA
o SAET IFATE A g1, 39 a0+ ¥ aI7
F g £47 431G 17 & 1 F4 sTrqrfeay
TR gav Tl F qATAC T Fyy
FATESE FIT q7 230 T3040 747 & |
A T 37 40T F7 K49 fFwar fx A
g agrar w4 @ IFA  F1E A
A g {1 3w 78 WA 2 R g@
awz W S WY FFw ggrq A5 § AW
709 Arfas o #1E afyw w97 g7
gY ar I waw @ fr dag agq &
AR THATF SAET G TS I, TAT A1
ad g

&, TG Il F QN AT qwAs
wg s g, IT R A I AT ¥ waF
wrgx=g fafree ame & awy <@
992 (Ai) LSD—9.
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SR § 1 Ag ATa 7 R fw g ST
H, et AT ¥ S g qF E
ST I LF SAMET @ ¥ FE T
TIEY X qTaR qF A% g ¥ e
9T ¥ 1 A UuT AETIST F @ savar
&1 OTET ¥ AT FYLT A4 ¥ g
ST f9 &1 ga AT qgar & W fAu
AT A9 RATIIAT & | FEEI ¥ AT
o gt g fomar agw ¢ ww
¥Y §F & g% AT+ & ot # 9% wug
w G TN A I F AT qra¢
A 9¢ gl AT TIT T A 797
§ faerm | @1 g9 ave & g9 w0 g
M AT qIAT & )

16 hrs,

T & AT F AT AT qE Ad
qIIq Ff®T gAY T2 I5mT FLA
farsr, @A, M9 = g
mfz Sgl # geaT A & & A
SIGIERS C A L S I L
gAY TE 97 CRAES 3T @Y o)
T AR @ 9T TFHTET T
qrE K TE 2 AfRT v 7 3¢ qEaw
X T4 aga sawragfaar aan g
gg 9EA § AT AAT £ frar war §
T A R ARAE AT T OqF
gar ? fF ox  afafafades e
fafaezs aigs § faar & ot g gsdy
ara ¢ & 33 g7 frar = foc @
fasre 74 & semaq frar § &
ft G99 7 gg IEAT FAT g fF gw
9% {7 & faar gaws fear g aza
89 (8% § AR qET H 9T q§
R &TAr 2 A7 | AT 9T ¥ Aww ¢
JETAF 9T IY &I OF TEAT AT Y
& 92 £ Il # FEF AT F77 & o
g7 | T ITFT 3T FT ¥ Y {947 H< fgar
4T { AT TF G/ 9 0 TT SARAT
731 feam T § 1 | ¥ 3¢ qH R g
Ry &7 Sfa qw ar foraay 737 w73 5w
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[+ gewfrETg 4]

Lo m T &7 famr & | ardr a7 7 €y
s 737 froe war & gAY a7 A9
FAF F AH FEAE F1 v ¥ AW
71 9337 2 % 29 97 fev &7 fqa07
fnr FT | q@T AT 29 AT 77 I
FAT TEAT 4T 399 TT 94 FAM BT
SYTET ZAT 94T | 39 FIW F FAAT
qifRz & 2 A7 At &1 72 A7 A
7 ZAT 930 £ 1 7AfAT A AL
wizars o 20

oY ZTA FF AT AT 7 AT A7
1 AR & AF 7 T2 0 AT AE AR
A1 Z1F F Afwa gg a7 AFE 97 5790
sgrr 23 A fzur war 2 fF ogmEr
S § gAY g1 A 2 gafan a4
sigar & fx fafaezs gga g9 ama O
faare &%) Avrzar £ 7o 6 Arafaes
afr = qEar w4 {5 3T 1 feH7-
AT F7 Faul A | 47 qET 5 T
1 29 A704T NAT B ug AGA AR 2
A7 gAfAq W 7T AT R AFT
Fifgmr s d | Afgad g fa
IaFT 397 A 78 fawr 9T FIF A
T IT 4 F 9T L9 A TGN GNT | 14T
oY 3 Tifgw | faas a2y qEA
§ AN 249 SHIET g1 & 9T ITH! I
FCATT AR AF T A6 & 1 A6
TF FIA § WY 3T ATE AEI gar | AT
7g T gHET 2 |

3T & HeAL (A THIT § §TELT A
W@ 2, qafa® srgaz HT FrwvIEA |
AT TG A FF T @8 | T ArAngdy
A AT FI7 AT AT § AV I 77 A
Fmmrs ARy I AT TR fE
awr wrrofza A ¥ T §
IH g agfaaa fa=et =rfge

A0 9 H ag g g g fF
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o anfors gfer & Gt & a7 FT @I
2 T AR § ST AR R SEHT
w3 faa w71 & ) afew #% ang ax
T AHACE W &1 F A AT AT
o AEFT W G Tl A1FATF 1 AT
w37 & uw AEge ferfague Fifer
fam 2 g=ar g War &1 394 A7
ZA7 AAGT HH F79 £ | A ALY
TITAT & ITH HATHT &7 T ATHIT 77
217 &1 {5391 fzeqr & ofwa 7z fa=
i T AAAT AE1 2 1 1A 77 ° fredAt
AT 7T AT ATRIE A9 17 T FFW7 7Y
J7 97 Fm AT IR &2 fF ogd
TIFAT ®q q87 fa=Ar 37w gty
forar A, 7 1 Fwara fgeaar 2 wiv
S A FH qAAT 2 I AT A g
T wragTERAT & Arfd 37w
i " wm g af FfwT @d3iz
za fam #1 zaar aifgo o7 fag a
TR nE A g fwa s g
afyfi7 & 7 &7 F97 740 & IAT A
AR A FA™ T fq=77 F7 o597 7
qIEAT 2

Fg T5AA1 F Tl fF & § q9gw
FY qIEATE FUET & AT FT AFAY
FATY ATEATE FH & | H 99 faweran
7 g AgAT g fr d =7 # 0w wdy
TEIE W7 AT gATE WY gwrnfAeay
FTANAZ qF I AT E | G T @T
o qgi aveaTer § FTH FF € | T @0
AT F, TRA 217 AT FAE 1 feran
§ I agq SUET qIEATET HEAT FY
foera & | QT & FE AT aF T VA<
2\ &% gg qemw fan @Y AW e fE
ITFT AAT qrafasd ¥ ug a8 & fw
T AR A g, T T aw § qwaA g
IAHT HANT RIS § ug & fom g
5O 4F & & faRe) 1 gFAEE O
qFTTH | IRV & AT TF "
T FI T THAT ¢ A JTEE< 7Y
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FEAT, AT FT T FHAT§ AT I 61
ferg 9T 78 33T qHKAT | HAAT TAT
T X AEY FAT FHFAT | FZ HIT 75 BT
Irarr 797 fag #7 wwar § AfE
394 fdT gAL F1 FATAZ AR T8} 7T
FHRAT | AT 5T A § T FF A47T & |
Y FZ7 &7 A1 %2 @ fFmawt yugt A
TAAT AEY A7 A1 AHA | ;w77 {7 A
HEArE AT FATAT 2 | AZT FT Yoo BT
M TZ FT FgT 1 TF ZHT T TR
T ZOA | AZT OF AT HTEH AE
F T T AAT F ) FF AT FOAH A
§ 7 7= wfx &% swgt av far 2
T F 7731 Ga77 2 % w4 § Arofasy
Ff ALY w7 AT AT R fR g AR A
& o ra f 1€ et 777 570
¥ FHTT AT F OFTAGENA T F7 T
AT 42 F2A0 T A8 2 3 T0ower=y
TIC § FW LA FOIART TARATT F
sEr Tae faAAr & 2w w1y 1w A
fzaidar is grr Frafaez 429 #1776
I 72 F AT Uz A E A qA WA F
fw ®rg e fafqezs qgs w14 #faz
F aznifagt gror ga fran & |81 A0
TIAT | AR I |

~

39T Z1 AR FTEAT 2

Shr’ S. M. Banerjee: Mr. Speaker,
Sir, many points have been made in
this House regarding foreign ex-
change position and other things. I
would confine myself to threce or four
points. My first pnint—I have been
forced to repeat it in this House—is
about the gencral strike of 1960. 1
am sorry to bring his particular point
to the notice of the hon, Minister
and I have to do it because the comp-
troller and Auditor Genera] fortuna-
tely or unfortunately enjoys a consti-
tutional touch-me-not position in our
country. This is the only opportunity
when I can bring these cases to the
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knowledge of the hon. Minister. In
almost all the departments, whether
it is the Posts and Telegraphs, Rail-
ways or Defence, those employees
whether temporary or permanent who
werce suspended, discharged or dis-
missed from service, have more or
less been taken back.  Those who
have not yet been taken back have a
chance and I am sure within a month
or so they arc likely to be taken back.
But there arc about 33 or 34 cascs of
temporary employees and 11 perma-
nent employces who belong to the
audit department, in Shillong, Simla,
Kerala and in other parts of the coun-
try whi havce not yet baen taken back.
Some Members: of Parliament met the
Auditor-General and he suggested to
them recently that those employees
should express regret and then their
applications would be considered
favourably. They expressed regret
ang cight of them, whom I know per-
sonally, have sent their applications
long ago. But unfortunately nothing
happencd. 1 would urge upon the
hon. Finance Minister to consider
these cases and impress upon the
Auditor-General, if he can, to take
them back into service.

It may be mentioned in this House
that none of the employees took part
either in sabotage or in violent acti-
vities. They also did not come under
the Essential Services Act. So, I am
sure that their cases will be treated
according to the pronouncement of
the late-lamenteq Home Minister,
Pandit Govind Ballabh Pant namely,
those people who merely participated
in the strike will not be dealt
with severely. I am sure those cases
will ho settled.

With the Home Minister’s announce-
ment regarding restoration of reco-
gnition, in almost all the departments,
whether it is a federation of associa-
tion or union, those bodies got back
their recognition, But under the
Auditor-General, these are three as
sociations of audit employees and
staff in Simla, Kerala and Bombay.
fn respect of those bodies, the recog-
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[Shri S. M. Banerjee]

nition has not been restored. I would
like to know whether the Auditor-
General is capable of flouting the
Home Minister’s order which has
been respected by almost al] the
Ministers and ministries. I would,
therefore, request the hon, Finance
Minister to consider this matter 3
bit more seriously.

Then there is the question of Shil-
long. The association of audit em-
ployees there is still to get its recog-
nition restored. It was first with-
drawn. They demonstrateq peaceful-
ly, rather they did not demonstrate
as such but they went collectively
for the redressal of their grievances
and they wanted to meet the Ac-
countant-General. That was the only
crime committed by them, and they
lost their recognition and today, in
Shillong, nearly 200 employees have
been charge-sheeted and disciplinary
proceedings have been taken against
them on minor, flimsy grounds, I am
sure that their cases will be settled
and that in Shillong the recognition
would be restored.

Recently, the Auditor-Gencral has
given certain conditions; one of them
is that they shoulq abide by consti-
tutional methods; that t hey should
not do anything which embarrasses
the officers. The association concerned
has given in writing that it would
abide by the constitutional methods,
and I am sure that the hon. Finance
Minister will kindly look into their
cases also and restore rccognition to
the association as early as possible.

18.14 hrs,

[SHrRI MuLcHAND Dusge in the Chairl

Then I may refer to the insurance
employees, The insurance employees
have given their charter of demands.
I am happy that the Chairman of the
Corporation is dealing with the em-
ployees in a very congenial atmos-
phere. I have no grouse against that.
But | was surprised to know that in
Chandigarh a class IV employee work-
ing in the Life Insurance Corpora-
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tion has to pay Rs 22 per mensem
as house rent. This was something
surprising, When I met the Divisional
Manager, he told me that this matter
has been taken up at the highest
level. He was unable to do any-
thing nor could the Zona] Manager
do anything unless the Chairman of
the Corporation and the Government
of India intervened in the matter. I
cannot imagine a class IV employee
of the LIC paying Rs. 22 a month as
housc-rent when the same employee
under the Central Government in
Chandigarh is only paying 10 per cent
of his basic salary as house-rent.
I would request the hon. Finance
Minister to kindly see that this is re-
duced to 10 per cent or Rs. 7 or Rs. 8
whichever is less.

Then T come to the question of the
field employees of the Life Insurance
Corporation. Sir, a Committeec was
appointed and that committee reco-
mmended payment of bonus also.
But I am surprised to find that these
ficld employees have been deprived
of this bonus. The argument ad-
vanced is that ‘because they are
entitled to advance increment they
will not be given this bonus. I am
really sorry that this decision has
been  taken even  after the
unanimous recommendation of
that particular Committec  which
comparised of the employees’
representative and the representative
of the Life Insurance Corporation. I
would request that this matter should
be considered very seriously and
sympathetically, and they should also
be given bonus.

Then comes the question of in-
come-tax. I am not concerned with
evasion because I do not know what
is the amount of evasion. Nobody
knows in this country. According to
Professor Kaldor it was to the tune of
Rs. 300 crores or Rs. 400 crores. Ac-
cording to the Finance Minister the
amount has been reduced to Rs. 200
crores or Rs. 150 crores. But whon
the question of recovery of income tax
comes it is always said that the effec-
tive arrear is being reduced. My hon.
friend Shri Prabhat Kar said some-
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thing about effective arrears, and he
maintained that the amount is Rs. 250
crores, 1t may not be Rs. 250 crores,
and according to the Finance Minis-
ter effective arrears is to the tune of
Rs. 130 crores or Rs. 131 crores. Any-
how, the amount is not being re-
covered.

Sir, when I refer to this question of
recovery of income-tax 1 have before
my cyes the Kaapur cases. In 1957,
when I raised this question of re-
covery of income-tax, wealth-tax and
gift-tax, the answer came from the
hon. Finance Minister that the total
amount was Rs. 4.98 crores or nearly
Rs. 5 crores. Though it has bcen re-
duced {o Rs. 2.70 crores, I woulq like
to know from the Finance Minister
why this huge amount has accumu-
lated and why this is not being re-
covered. I would like to know what
positive steps have been taken to an-
nounce the names of those who are
doing all sorts of tricks to evade in-
come-tax when the  country nceds
so much of finance for the success of
the Five Year Plans.

Next comes the question of sales-
tax. When I say sales-tax, I know
the hon. Minister may siy that it is
a State matter. But the sales-tax pro-
cedure is so complicated that an ordi-
nary shopkecper is unable to main-
tain proper accounts and with all his
sincerlty and honesty there is said to
be some cvasion of sales tax.

Shri Morarji Desai: Sales-tax has
nothing to do with us. What is the
use of saying it here. I have no
authority.

Shri S. M. Banerjee: There are
Central Sales Tax Officers.

Mr, Chairman: I think the best
thing would be to confine ourselves
to the subject.

Shri S. M. Banerjee: Sir, may I
refer only to sales-tax cases concern-
tng the Delhi Administration? It will
become a central subject. What 1
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want to say is, the procedure is very
cumbrous. I would request the Fin-
ance Minister to kindly see that some
simple mecthoq is found so that the
shopkeepers are able to maintain
their accounts and at the same time
clear their sales-tax.

With regard to the taxation policy,
Sir, my hon, friend Shri Lahri Singh
mentioned something about the new
taxes in Punjab. I would only refer
to the professional tax. The State
Government might have the profes-
sional tax.

Shri Morarji Desai: What has that
to do with the Demands of the Fin-
ancc Ministry here?

Shri S. M. Banerjee: Every Central
Government employee today has  to
pay all these things. In a memoran-
dum the Central Government em-
ployces have written to the Central
Government and State government
that this should not be levied on them.

Mr, Chairman: Central
ment employees, where?

Govern-

Shri S, M. Banerjee: Central Gov-
ernment employees in the Punjab in
the Punjab. They have to pay the
professional tax.

Shri Morarji Desai: That is no
ground for discussing it here on the
Demands of the Finance Ministry.

Shri S. M, Banerjee: When we are
discussing  planning and so many
other things, I think this can also be
discussed. Sir, I scek your protec-
tion. When Shri Lahri Singh was
spcaking on all these things, practi-
cally everything found on this earth,

he was allowed to speak about them
under thesc Demands.

Mr, Chairman: That is hardly an
argument, The point is whether what
my learned friend is saying is relev-
ant to the subject before the House
or not. The objection of the hon.
Finance Minister is that it is not re-
levant.
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Shri Nambiar: May I submit that
the other day during his speech the
hon. Finance Minister said that the
States must bring forward more taxa-
tion otherwise they cannot deal with
the needs of the Plan? He has there-
fore given an invitation rather to in-
crease taxation and we can also refer
to such taxes which are being brought
in by the States at his rcquest or
incitement.

Mr, Chairman: Even then it would
be a State subject. It would not be-
come a Central subject.

Shri Morarji Desai: May I say that
that was discusseq in the gencral de-
bate? Now there is no question of a
general discussion. Today it is on
the Finance Demands, ;  particular
Demand. Therefore it cannot bc
talkeq about. That is my view.

Shri S, M., Banerjee: I agrce with
him. So. I nced not refer to the
taxation in Punjab, but as a whole in
the country  there is a movement
going on against taxation. In Punjab
I scek the protection of the hon.
Finance Minister against the thrcat
issued by the Chief Minister of
Punjab to the effect that he is going
to crush all political parties ang in-
dividuals.

Shri Morarji Desai: I support the
Chief Minister in recovering those
taxes.

Shri S. M, Banerjee: Surely, he will
support him, but he should not send
the Army there, That is what 1 say.
I am only saying that the Central
Government employees are liable to
transfer from place to place and 1
request the hon. Finance Minister to
consider whether they should also
pay the professional tax which is
hard on them.

Shri Morarji Desai: They should.

Shri §. M, Banerjee: Then I am
going to refer to certain recommenda-
tions of the Pay Commission. I hope
that it comes under the Centre. What
is hapenning in Simla? Previously
the Central Government employees in
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Simla were paid compensatory al-
lowance according to the Simpla
Code. They have suffered as
a result of the Pay Commission's re-

commendation. Their -allowances
have been reduced. They submitted
a joint memorandum to the hon.

Finance Minister on behalf of all
Central Government employees that
if these allowances could not be in-
creased at least the status quo should
be maintained and they should be
glven  compensatory allowance ac-
cording to the Simla Code, That is
a thing which 1 am sure will be
taken as an anomaly arising out of
the implementation of the Pay Com-
mission’s Report anq the hon. Fin-
ance Minister will kindly sce to this.

The there are certain rccommenda-
tions of the Pay Commission. The
Pay Commission’s Report was pub-
lished some time in 1959 I think it
was in November, 1959. We were as-
sured in this House that almost all
the recommendations had bcen ac-
cepted by Governmont and that these
recomendations would e iLinplement-
ed. There were only scme modifica-
tions in the Report which were also ac-
cepted ultimalely. But there are
many recommendations like leave to
the industrial employecs in Defence
and other undertakings which have
not vet been  implemented. So, 1
would request  the hon, Finance
Minister to sce that the remaining
recommendations of the Pay Com-
mission which have been accepted by
the Government of India are imple-
mented without any delay, otherwise
thesc Pay Commissions recommenda-
tions have no valuc.

My hon. friend, Mr. Hanumanthaiya,
suggested the appointment of another
Pay Commission which shoulg consi-
der the pay scales of all, right from
the President to an ordinary man.
This was his suggestion, I believe. 1
do not say whether that Pay Com-
mission will ever submit its report
when this Pay Commission submitted
its report aftter two years and we
had to spend Rs. 10,74,000 on it, but
I would surely sugest that a Pay
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Commission should be appointed for
teachers anq other employees who
were not covered by that Pay Com-
mission. It is high time that we
appoint that sort of a Pay Commis-
sion.

Then there is the question of hold-
ing the price line. Whenever we raise
this question about holding the price
line in the Housc, whenever we say
that prices are going up, we are im-
mediately  told that prices are not
going up and wholesale prices are
quoted in this House. I submit that
wholesale prices have no relation to
retail prices in this country. If the
hon, Finance Minister wishes to know
the retail prices in each place, he will
fing that the difference between the
retail price and the wholesale price
is so much that it warrants that prices
should be stabiliscdq somewhere. Tha
anticipation of the First Pay Com-
mission was that the prices would be
stabilised at 165 to 175 points. Un.
fortunately prices have not stabilised.
As against this the Central Govern-
ment servants have becen granted a
dearness allowance ranging  from
Rs, 5 to Rs. 15, inspite of the fact
that prices arc going up. I would re-
quest the Finance Minister to kindly
keep this particular point in view
anq take immediate steps to see that
prices are stabilised.

One more word and I have finished.
When I spcak of taxation, I may
remind the hon. the Finance Minister
that there is a growing feeling in the
country about taxation and there is
an agitation going on in almost all
the States. I know that the agitations
would be crushed. That is a different
matter, but the feeling of the common
man that in spite of the success of the
First two Plans and the promolion of
the Third Plan, whether he is born
only for the Plans or whether he
would derive any benefits out of the
Plan. If they are convinced that the
Plans are for them and the success
of the Plan would bring them definite
relief they would work for their
success. Taxation has reached satura-
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tion point. I would request the
Finance Minister to look into this
aspect.

Shri Shivaji Rao S. Deshmukh: Mr.
Chairman, Sir, Paul Haufman a dis-
tinguished economist said that the
sixties are the most crucial decades
and they are the most dangerous as
well.  In fact, we are feeling the
impact of his observation when we
see the Finance Minister reducing the
level of limit of income-tax to
Rs. 3,000. I remember, Sir, the first
Finance Minister, James Wilson made
a  proposal that incomes above
Rs. 2,000 should be liable to taxation,
and I will not be surprised if our
Finance Minister goes to the level of
taxing incomes to the tune of Rs. 2,000.
History after hundreds of years has
taken a complete turn. We are in the
sixtiecs. We are thinking of levying
income-tax to the level of Rs. 2,000,
while we know that Rs. 2,000 is no
appreciable level of income.

As regards economic working Prof.
Galbraith has something to say about
conventional wisdom when he said:
“Maximisation of the returns and
maximisation of employment should
be the true criteria for efficient econo-
mic working”. So far as maximisa.
tion of returns is concerned, we have
the debacle of the rate of growth at
3.5 per cent per annum—rate of
growth in income I mean. The
increase of population is to the tune
of 2 per cent. We have increased
taxation by 14 per cent per annum
and with this our increase of income
of 3.5 per cent sounds ridiculous. The
back-log of employment continues to
grow. Even after the end of the First
and the Second Plans this is assuming
astronomical heights. We feel that
the unemployment problem has to be
tackled at a national level. From the
purely economic point of view we
have somewhat failed in the matter of
maximisation of employment.

We feel that money supply which
stood in 1958 at Rs. 28.8 crores has
increased to Rs. 128 crores in 1959;
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in 1960 our money supply has gone up
to Rs. 246 crores. Therefore, if the
sectors of our economy have to deve-
lop faster and work efficiently and
produce the maximum results we
have to put in maximum efforts, not
merely efforts at imposition of taxa-
tion, but also efforts at collection of
taxation, efforts at removal of evasion
of taxation and efforts at collecting
non-tax incomes. So far as non-tax
incomes are concerned, we have to
remember that States have almost no
avenues of non.tax income.

We see in this country the spectacle
of 72 public concerns where invest-
ments arc to the tune of Rs. 700
crores, yielding Rs. 3.62 crores by way
of profits. This is hardly 0.51 per
cent. Only this day we have heard
from the Commerce Minister that the
public undertakings under his Minis-
try are earning a uniform profit of
15 per cent. We have also heard from
another Minister that in certain
Corporations like the State Trading
Corporation our profits are 40 per
cent. So, if the profits in some con-
cerns are 40 per cent and in many 15
per cent and still you find the spec-
tacle of 0.51 return on our national
investments, it is certainly a very
sorry state of affairs, and something
has to be done to improve this state
of affairs.

So far as profits are concerned, 10
per cent of the limited companies
account for 46 per cent of the capital.
Giant companies, that is companies
with an investment of Rs. 1 crore as
capital or morc are about sixty. More
or less they control 50 per cent of
the investment. The top ten business
firms in this country have doubled
their capital since 1950 to 1960, and
they together account for 67 per cent
of the capital investment.

This concentration of wealth in the
hands of a few is certainly not the
picture of socialistic pattern of society
on which the people have voted us
to power. The people have voted us
to power with hopes definitely.
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1 agree with the Finance Minister
when he says that patience is the last
item to be taxed. This country has
almost inexhaustible funds of patience,
But can any one with impunity dare
to tax the patience without having a
revolt or what max be called strong
opposition against such tax incidence?
But man cannot live by hope alone,
and peoplc cannot be fed by hopes of
a prosperous life. That prosperous
life and the image of India which we
want to place before the masses has
to assume some day or other a con-
crete form.

If we see the picture here in India
we find that 85 million agricultural
labourers have a per capita income
of 27 naye Paise a day which is
hardly the cost of three Capstan ciga-
rctes. We expect in this poor country
an agricultural labourer to live on 27
naye Pais¢ per day. No less an autho-
rity than Dr. Chandrasekhar has
stated, perhaps in Calcutta, that 10
crores of people in this country do not
get what may bhc termed as one square
meal a day according to the American
standards—never in their lifetime.

If this is the standard of our deve-
lopment, our Finance Ministry deserves
drastic improvement. And if there is
one person who can improve the
Finance Ministry, I have no doubt that
it is the present Finance Minister.
But he has to show his talents in a
more brilliant and more daring way.
And we wish good luck to him.

Shri Nambiar: By imposing more
taxes.

Shri Shivaji Rao
Possibly yes.

S. Deshmukh:

Shri Morarji Desai: You won’t do
anything better.

Shri Shivaji Rao S. Deshmukh: So
far as efforts at tax collection are con-
cerned, we see in this country the
unhappy spectable of the Centre
making all-out efforts for tax collec-
tion and the States evading their res-
ponsibility so far as tax collection is
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concerned. We have seen that the
dependence of the States on the
Centre for financial purposes has
increased so much that the provincial
autonomy which we spcak of from the
housetops, in financial or economic
terms or in respect of dependence on
the Centre, has proved meaningles.
And with this increased dcpendence of
the States on the Centre, the Staties
will be mere subsidiaries or appen.
dages growing on the Centre. Some-
thing drastic has {o be done to push
up the tax-collecting efforts of the
States.

Where the tax-collecting cfforts are
concerned,we have seen the spectacle
of the Third Financc Commision
taking a positive step towards dis-
couraging tax collection by States at
the maximum eqort. Because, our
Third Finance Commission was bold
enough to recommend certain financial
grants-in.aid to the States to mect
their revenue deficit. But  revenue
deficit is because of 1he unxiety or the
worry of the States to levy fresh
taxes. If the States do nct levy fresh
taxes, the Finance Commission comes
to their rescue by making gocd the
revenue deficit which will accrue to
the States. This recommendation of
the Finance Commission is accepted by
the Finance Ministry. With the result
that States are further discouraged
from making great tax efforts. In this
respect, I wish to point out that there
has been a definite injustice done to
the State of Maharashtra. Maharash-
tra can modestly claim to be a finan-
cially Dbetter administered State.
Maharashtra can modestly claim
honest sincere efforts towards tax col-
lection. It has no appreciable revenue
deficit, not because it does not want
to develop, not because its demands
and requirements for development are
less, but because Maharashtra goes by
conservative wisdom of Finance admi-
nistration wherein the revenue deficit
should be the minimum. What is the
result? The result is, Maharashtra
State has been singled out by the
Finance Commission and they have
refused any grant for it in the form
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of recommendation and this recom.
mendation has been accepted at the
Centre. The result is, Maharashtra
State which can honestly claim to
make honest cfforts towards maximi-
sation of tax collection, suffers
at the hands of the Finance Com-
mission and through that at the hands
of the Finance Ministry at the Centre.
Therefore, if something has to be done
to boost up the tax collection of the
States, States like Maharashtra which
have placed their financial adminstra~
tion in the hands of experts rather
than in the hands of politicians, States
like Maharashtra which are honestly
administered financially, which go by
conventional wisdom, should not be
punished, should not be allowed to be
punished by the Finance Ministry.
Something has to be done to revise
the rccommendations of the Finance
Commission and allow the State of
Maharashtra certain grants over and
above the rccommendations of the
Finance Commission.

far as the State of Maharashtra
1s ¢ ncerned, the argument thrown at
ou " face is that Maharashtra is a for-
w: ! Stale. We have no accepted
yardstick for gauging the backward-
ness or forwardness of a State, Maha-
rashtra, certainly, by any standards, is
not a forward State even compared
to the most backward State like
Assam. For instance, the total road
mileage, which has something to do
with the prosperity of the State, the
position is this. Maharashtra has 3,070
miles.

Route miles Miles per
per 100 Vehicle

sq. miles
Maharashtra 19 = i1
Bihar 48.9 4.2

Shri K. N. Tiwary (Bagaha): What
is the per capita income of Bihar and
Maharashtra?

Shri Shivaji Rao S. Deshmukh:

Kerala 56.5 2.6

Shri Morarji Desai: That is because,

there are many more vehicles In
Maharashtra.
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Shri Shivaji Rao S. Deshmukh:
West Bengal 63.6.

Here, I should add that the national
average is 21.3 miles per 100 square
miles. Maharashtra has much below
this.

Shri K. N. Tiwary: Routc mileage is
not the only criterion for the back-
wardness or forwardness of a State.

Shri Shivaji Rao S. Deshmukh:
Route mileage is supposced to be evi-
dence of prosperity or well being or
backwardness of a Statc. 1 wish to
lay stress on the route mileage parti-
cularly from this point of view that
by way of another recommendation
of the Finance Commission, certain
grants have been reserved for deve-
lopment of communications, and even
in that chapter, Maharashtra has bcen
neglected by omission. Not a single
naya paise has becn recommended
towards the development of communi-
cations by the Third Finance Com-
mission to the Maharashtra State.
This also is a positive injustice which,
though not inflicted by the Finance
Ministry, is tolerated by the Finance
Minister, 1 should say, recsourceful
Finance Minister.

Therefore, we wish that something
should be done in order to augment
the resources of the Maharashtra
State. Maharashtra’s finances have
suffered from three largest setbacks
in the ncar past. First is the bifur.
cation of bi-lingual Bombay. Because
of Dbifurcation of bi-lingual Bombay,
net cash was transferred to Gujerat.
We do not say that it is any favour.
The net result has bcen that Maha-
rashtra’s finances have been com-
pletely smashed; they have been
depleted. Sce the spectacle of the
Panshet disaster. One disaster of that
sort would have been enough to wash
off the strongest economy of any State
in this country. But we have seen
that in spite of the Panshet disaster,
Maharashtra’s economy is trying to
struggle; it has not succeeded, but it is
only trying to struggle. In that strug-
gle, if the Centre does not come to
its rescue, it will be only unfortunate.
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I say that Maharashtra has taken
the most revolutionary step of trans.
ferring certain avenues of income to
the districts, with the result that every
district council in Maharashtra has
got Rs. 2 to 4 crores worth of budget,
but the result on the State’s finances,
and its financial administration has
gone worse, because a part of the
Maharashtra Government’s finances
and certain avenues of taxation by
the State have now been transferred
to the district councils. And Maha-
rashtra has to run its administration
with very little sources of tax collec-
tion. Therefore, in this respect also,
Maharashtra has got a very sympa-
thetic case for consideration at the
hands of the Finance Ministry.

Maharashtra has got three peculiar
problems. It is not that Maha-
rashtra’s stnndard of living or par
capita income is above the all-India
average. It is much less than that.
Maharashtra has got seven districts
which are known as scarcity districts,
and these scarcity districts have got
their own problems which are to be
tackled not at the State lcvel but, I
should say, at the national level. So
far as the scarcity districts are con.
cerned, they are Ahmednagar, Shola-
pur, Poona, Satara, Aurangabad, Bhir
and Osmanabad. The population
affected is 34,16,259, and the area
involved is over 17,000 square miles.
In thesc scarcity areas, there is failure
of the crops, almost a total failure of
the crops in a good length of period.
A scarcity and famine survey con-
ducted by the State of Maharashtra
says that in 32,005 square miles area,
affecting 5,09,770 people, there is total
failure of crops every three years, that
is, once in three years. In the case
of another classified area, where
there is almost a total failure once in
six years, the area involved is

5741 square miles, and it affects
11,04,042 people. In certain other
areas, where there is total failure

of crops, or almost a total
failure of crops once in ten
years the area involved is 8,068 square
miles, affecting a population of
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18,02,447. These scarcity areas are a
permanent backlog on the economy of
Maharahstra, and these scarcity areas
are so only because of lack of water,
and only Dbecause the irrigation
Tequirements of Maharashtra have been
neglected by the Centre. No suffi-
cient aid has been forthcoming for
the uplift of these scarcity area. No
schemes for the irrigation of these
scarcity areas are forthcoming and if
they are forthcoming, they are rele-
gated by the Centre and not supported
by the Centre financially.

The per capita expenditure of indi-
viduals in these scarciltyv areas is
Rs. 12.15 per month. Can we imagine
a man living for one full month on a
paltry sum of Rs. 12.15? While the
per capita expenditure of individuals
in the entire State of Maharashtra does
not exceed Rs. 1546, at least slightly
less than half of the total population
of the scarcity areas just expend only
Rs. 10 per month and more than
three-fourths expend Rs. 14 per month.
‘Beg. borrow or steal’ is what is
usually said. But they cannot spend
more than Rs. 10 per month at all
How could they exist then?

Certain  morc intensely  scarcity
arcas have been further neglected by
the Central Government, and no con-
sideration has been paid for the back-
log on Maharashtra's economy and the
efforts needed, which Maharashtra
alone cannot put forth, not for uplift-
ing these areas, but for bringing them
somewhere ncar the national level.

Then, Maharashtra has also got the
Konkan, which is supposed to bc an
inaccessible part of India, and the
most backward type of region in the
whole of India. The Government of
India had appointed an Inaccessible
Areas Committee, and that committee
has had somcthing o say about
Ratnagiri district. They say that
Ratnagiri district is having a length
of 300 miles and a breadth of barely
45 miles, and according to the 1951
census, had a population of 17.12
lakhs, of whom 90 per cent live in
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villages. Able-bodied persons of the
district have been transported to
Bombay as industrial workers result-
ing in a big socio-economic problem
in the district. Ratnagiri will be the
only district in India where the per-
centage of females to males would
be the highest, 122 females per 100
males.

Shri Morarji Desai: Because the
men arc in Bombay.

Shri Shivaji Rao S. Deshmukh:
They are in Bombay because they
have nothing to eat in Ratnagiri.
Something should be done for Ratna-
giri so that they could comfortably
live there. They have not gone to
Bombay for a favour, but out of
necessity.

Shri Morarji Desai: They send
money orders to Ratnagiri.

Shri Shivaji Rao S. Deshmukh: The
Inaccessible Areas Committee says in
its report:

“Forces of naturc and mankind
have successfully conspired and
acted jointly for the last two
centuries in reducing countryside
to a state of wilderness, leaving
in it the very minimum possible
potentiality for food production.
The inaccessibility of this area,
though pronounced. ranks second
to the local problem of depleted
production potential through pro-
longed soil erosion.”

The Committee says that problems of
areas like Ratnagiri should be dealt
with on a national basis and special
provision should be made in addi-
tional normal provision in the Third
Five Year Plan.

We have seen that the Centre not
only caters for the developmental
necds of a State but for its extra plan
expenditure. Maharashtra, because it
does not undertake any extra plan
expenditure involving an appreciable
amount, is also the victim, and it does
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not get any financial aid which other
States get under one pretext or other.
This also will have to looked into.

Maharashtra has got most backward
areas like Vidarbha and Marathwada.

Mr. Chairman: The hon. Member’s
time is up.

Shri Shivaji Rao S. Deshmukh: I
will continue tomorrow.

Mr. Chairman: He may take a
minute or two more and conclude.

Shri Shivaji Rao S. Deshmukh: We
feel that Maharashtra’s genuine case
for increasedq financial assistance, even
if that means sctting aside certain
recommendations of the Third Finance
Commission, stands on sheer merits
and have to be sympathetically con-
sidered. As of right, we can claim
that Maharashtra has been singled
out for injustice, and that singling out
has becn, though not with the conniv.
ance of the Finance Minister, al least
with his consent. Thercfore, we feel
that something must be done for
increased aid to Maharashtra.

Now we are talking so much about
non-tax incomes. I have an idea.
There is an industry called the steve-
dore industry in India. The steve-
dores were the invention of the
Britishers. When the Britishers could
not get local labour for handling port
traffic; the Stevedore Institute came
into being 200 years ago. Now
according to the Vasist Committee,
appointed by the Government of
India, the net income of a stevedore
per ton of cargo handled is approxi-
mately Rs. 2—Rs. 1.75 to be exact. I
have got figures for 3 ports which are
governed by the scheme of Dock
Boards. These Dock Boards are there
for arranging labour required by the
shipping agents. The stevendore play
no role, or next to nothing, in labour
supply. These stevedores with the
help of one telephone and one clerk
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manage to earn millions. If the Gov-
ernmeni pay their attention towards
nationalisation of this stevedore indus.
try, the net income to the State
exchequer will not be less than Rs. 15
crores. The Calcutta port handles
35,029,528 tons of cargo.

Shri Morarji Desai: We are discus-
sing Finance Demands, not Transport
Demands.

Shri Shivaji Rao S. Deshmukh: I
am puiting this in the light of
nationalisation.

Calcutta, Bombay, Madras, Cochin,
Visakhapatnam and Kandla together
handie 77.689,766 tons. So atl the rate
of Rs. 2 per ton handled, the net profit
to the exchequer will be
Rs. 15,53,79,532. The cost involved in
this taking over will be next to
nothing. The benefits to the workers
will be something subsiantial. With
this amount of Rs. 15 crores per
annum at our disposal, we can make
a significant addition to our tax
receipts. Therefore, I would request
the Finance Minister to look into this
question of nationalisation of this
industry and do the needful.

18.50 hrs.

BUSINESS ADVISORY COMMITTEE
SECOND REPORT

Shri Rane (Buldana): Sir, I beg to
present the Second Report of the
Business Advisory Committee.

Mr. Chairman: The House stands
adjourned to meet at 11 o'clock
tomorrow.

18.51 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Tuesday, June
12, 1962/Jyaistha 22, 1884 (Saka).
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2919. Handloom industries in

Punjab . . . 9961-62
2920. Green tea . . . 9962
2921, ‘‘ Swatantra Samachar” 9962-63
2922 Import of dyes and

chemicals . 63-64
2923. Refugees in Tollygan;

Railway Colony, Calcutta 9964
2924. Brewery Project in West!

Bengal . . . 9964-65
2925. ‘“‘Yogna” . . . 9965
2926. Quarters a  Timarpur,

Delhi . . . . 9966 -69
2927. Price ofiron orc . . 9969
2928. Import of big cars . 9969-70

2929 Closure of Hopkin and
Williams Facmry in

Kerala . . 9970-71
2930. Export of Ilmcnmc to

Japan . . 9971
2931. P.F.X. Percira Ltd . 9972

2933. Government bungalows 9972-73
2934. Export of tea . . 9973-74

2935. Indian  Foreign  Ser-
ice (B) . . . 9974

CALLING ATTENTION TO
MATTERS OF URGENT
PUBLIC IMPORTANCE

(i) Shri A, K. Gopalan

The

called  the attention of
the  Minister fof  Health
1o the  situation arising
out  of the Tuberevlin
test  reaction  at Enath
near Quilon in Kcerala

Deputy  Minister in the

Ministry  of Health  (Dr.

in

D.S. Raju) made a statement

regard  thereto.

(i) Shri Po K. Deo called

The

the attention  of  the

Minister of Raidways to the

reported  derailment  of
the  Nagpur-Tatanagar
passenger train on
June 8, 1962, .

Mirister  of Railways

(Shri Swaran Singh) madce a
statement in  regard thereto

10168

CoLuMNS

9974—82

PAPER LAID ON THE TABLE 9982

A statement regarding ratifica-
tion of the I.L.O. Conven-
tion (No. 110) concerning
conditions of employment of
plantation workers.

REPORT OF COMMITTEE

ON ABSENCE OF MEM-
BERS FROM THE SITTINGS

OF THE HOUSE—PRESENTED

First

Report was presented. .

DEMANDS FOR GRANTS 9983—10115°

(i) Further discussion on

Demands for Grants in
respect  of the Ministry
of Commerce and Indus-
try concluded, and the
Demands  were votcd in
full.

(ii) Discussion on Demands

for Grants relating to
the Ministry of Finance
commenced. The  dis-
cussion was not conclu-
ded. . . .

10116—64



10169

REPORT OF BUSINESS
ADVISORY COMMITTEE
PRESENTED
Sccond Report was presented.

AGENDA FOR TUESDAY,
JUNE 12, 1962'JYAISTHA
22, 1884 (Saka)

Further discussjon on Demand's
for Grants in respect of the

[DALY DIGEST]

CoLumMNS

10164

Ministry  of Firance and
voting thereon ; also voling
on Demands for Grants
relating to the Department
of Atomic Encrgy, Dcpart-
ment of Parliamentary Affairs,
Lok Sabha, Rajya Sabha
and  Sceretariat of  tbe
Vice=Presiden?

10170
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